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REJOINDER SUBMITTED AGAINST THE COUNTER

AFFIDAVIT FILED BY THE RESPONDENT NOS.5,6,7,8,9

& 11 AND AFFIDAVIT FILED BY THE RESPONDENT
Shashishekfiar Dash
NOS.10 Nctary Govt. of India

It is submitted on behalf of the Applicant Association as follows:-

1) That, I am the Secretary of Puri Bar Association of Puri having its office at

Kacheri Road, Puri.

2) That, I have been duly authorized by the Applicant-Association to swear
this affidavit.

3) That, the facts stated hereinafter in this rejoinder are true to the best of

my knowledge, based on the records of the case and information

gathered/collected and the facts which are not specifically admitted herein

/{_—.—:_.\ may be deemed to have been denied.
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That, after having gone through the averments made in the Counter
Affidavit & Affidavit, the Applicant-Association begs to traverse the said
averments made in the Counter Affidavit & Affidavit as follows:

REJOINDER SUBMITTED AGAINST THE COUNTER AFFIDAVIT FILED
SR oVUDRLIIIED AGAINST THE COUNTER AFFIDAVIT FILED
BY THE RESPONDENT NOS.5,6,7,8,9 & 11

That, in respect of Paragraphl, no document has been filed on record to
support the assertion of the Deponent that the aforesaid respondents
namely 5,6,7,9 and 11 have authorized to respondent No.8 (eight) to file
the said Counter Affidavit being not supported by any letter of authority
cannot be accepted to have been filed on behalf of respondent Nos.5,6,7,9
and 11. The respondent No.8 (eight) is called upon to give a
declaration/affidavit to the effect that respondent No.5,6,7,9 and 11 will be
bound by the consequences and result in the O.A..

That, the averments made in paragraphs 2 & 3 of the Counter Affidavit are
neither correct nor tenable and acceptable in the eyes of law and facts. It is
humbly submitted that chapter on fundamental duties enshrined in
Constitution of India clearly imposes duty on every citizen to protect the
environment. Article 51 - A (g), says that “it shall be the duty of every
citizen of India to protect and improve the natural environment including
forests, lakes, rivers and wildlife and to have compassion for living
creatures. Further, the directive principles under the Constitution of India
directed towards ideals of building welfare states. Healthy environment is
also one of the elements of welfare state. Article 47 provides that the State
shall regard the raising of the level of nutrition and the standard of living of
its people and the improvement of the public health as among its primary
duties. The improvement of public health also includes the protection and
improvement of environment without which public health cannot be
assured. Article 48-A of the Constitution says that “the State shall

endeavor to protect and improve the environment and to safeguard the

Secretary .
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procedure established by law”. Article 21 has received liberal interpretation
from time to time after the decision of the Hon’ble Supreme Court in
Menaka Gandhi vs. Union of India, (AIR 1978 SC 597). Article 21
guaranties fundamental right to life. Right to environment, free of danger
of disease and infection is inherent in it. Right to healthy environment is an
important factor for right to live with dignity for citizens. The right to live in
a healthy environment as part of Article 21 of the Constitution was first
recognize in case of Rural Litigation and Entitlement Kendra vs. State, AIR
1988 SC 2187 (Popularly known as Deheradun Quarrying Case). It is the
first case of this kind in India, involving issues relating to environment and
ecological balance in which Hon'ble Apex Court directed to stop the
excavation (illegal mining) under the Environment (Protection) Act, 1986.
In M.C Meheta vs. Union of India, AIR 1987 SC 1086, the Hon'ble Apex
Court treated the right to live in pollution free environment as a part of
fundamental right to life under Article 21 of the constitution.

The counter affidavit filed by the Respondent Nos.5,6,7,8,9 & 11
praying for costs is not tenable. The averments made in paras.2(two) and
3(three) are therefore specifically denied. It is travesty of truth to submit
that the O.A. is not maintainable being devoid of merit and is liable to be
dismissed with compensatory cost. Therefore, the averments made in

paras. 2 &3 are not tenable either in fact or in law.

8) That, the averments made in paragraphs 4 (four) and 5(five) of the Counter

Affidavit cannot be sustained and hereby specifically denied. It will be
pertinent to state here that the phrase “focus-standi” cannot be raised and
questioned of the Applicant Association in this O.A, as the Form-I
prescribed under Sub Rule.(1) of Rule.8 of National Green Tribunal
(Practices and Procedures) Rules, 2011 prescribes an applicant can file the
O.A in the said prescribed form. The term applicant has been defined in

clause.(c) of Sub Rule.(1) of Rule.2 of the National Green Tribunal

Secretary _
Puri Bar Association, Puri
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and (viii) of Clause.(j) of Sub Section.(1) of Section.2 of National Green
Tribunal Act, 2010 is hereunder quoted for perusal “2(1) (j) (v) “an
association of persons or a body of individuals, whether incorporated or
not”, “(viii) every artificial juridicial person not falling within any of the
preceding sub-clauses”;. Also lays down under clause.(e) sub section.(2) of
Section.1§ of National Green Tribunal Act, 2010 “(e) any person aggrieved,
including any representative body or organization;”. In view of such
position of law under the provisions of NGT Act, 2010 and Rules,2011, the
applicant association has apparently locus-standi to present this O.A. and
as such the aforesaid plea challenging the locus-standi of the applicant
association should be summarily rejected

It is humbly .submitted that the Hon'ble Supreme Court of India in its
judgment passed on 07.10.2021 in Civil Appeal Nos.12122-12123 of
2018 in case of Municipal Corporation of Greater Mumbai vs. Ankita
Sinha & ors has stated in Para IV Salient Statutory Features of the
NGT Act that:

"16.6 Another distinguish feature of the environmental forum is on the

aspect of locus standi which was made as wide as is available to the

High Courts and Supreme Court. Thus, any person or organization who

may be interested in the subject matter is permitted to approach the

NGT”,

The question of locus-standi of the Applicant Association cannot be
questioned and raised as the Hon'ble Tribunal under the provisions of NGT
Act, 2010 and the schedule thereof which includes the Environment
(Protection) Act, 1986 and Environment (Protection) Rules, 1986 within its
fold for consideration wherein penal provisions have been enshrined for
violation of the provisions as enumerated in the Environment (Protection)
Act and the Rules, 1986 thereof, any citizen/organization/association/juristic

person can approach invoking and initiating proceeding before this Hon'ble
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RAMDAS SRINIWAS NAYAK- (1984) 2 SCC 500 : (AIR 1984 SC 718 :
1984 CrilLJ 647) in which at para 14 at page 888 & 889 the Hon’ble Apex
has held that:

XXX XXX XXX. It is for this reason that in A.R. Antulay v. R.S. Nayak (1984)
2 SCC 500 : (AIR 1984 SC 718 at p.723), this Court pointed out
"punishment of the offender in the interest of the society being one of the
objects behind penal statute enacted for larger good of society, the right
to initiate proceedings cannot be whittled down, circumscribed or
fettered by putting into a strait jacket fromula of locus-standi”. This
Court observed that locus-standi of the complainant is a concept
foreign to criminal jurisprudence. Now if any citizen can lodge a first
information report or file a complainant and set the machinery of
the criminal law in motion and his locus-standi to do so cannot be
questioned. XXX XXX XXX.

The Applicant Association as in the O.A. has given the number and
date of the registration of the Association under the provisions of The
Societies Registration Act, 1860 and also has filed extract of the resolution
which is attached as Annexure-1 at page.57 of the O.A. filed by the
Applicant Association, the by-law/memorandum/guideline/rule/regulation
with respect to its formation, object and functioning etc. are absolutely not
necessary for considering the ‘locus-standi’ as the question of ‘loucs-standi’
should be held to be foreign to a proceeding of this nature as there are
flagrant violation of CRZ Notifications and amended Notifications thereof as
well as EIA Notification which are continuing offences being committed by
the respondent Nos.5,6,7,8,9 and 11 attracting penal provision under
Section.15 read with Section.17 of the Environment (Protection)
Act, 1986.

That, the Ministry of Environment & Forests (Department of
Environment. Forests & Wildlife, Govt. of India Notification under

' atction.3(1) and Section.3(2) (v) of the Environment (Protection) Act, 1986

Secretary
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CRZ. Therefore, in exercise of the powers conferred by Clause (d) of sub-
rule (3) of Rule 5 of the Environment (Protection) Rules, 1986 and all other
powers vesting in its behalf, the Central Govt. hereby declares the coastal
stretches of seas, bays, estuaries, creeks, rivers and backwaters which are
influenced by tidal action (in the landward side) upto 500 meters from the
High Tide Line( HTL) and the land between the Low Tide Line( LTL) and the
HTL as Coastal Regulation Zone and imposes with effect from the date of
this Notification, the following restrictions on the setting up and expansion
of industries, operations or processes etc. in the said Coastal Regulation
Zone (CRZ). For purpose of this Notification the High Tide Line (HTL) will be
defined as the line up to which the highest high tide reaches at spring tides.
The photocopy of the CRZ Notification, 1991 is annexed hereto as
Annexure - 39,
That, the statements contained in Paragraph 6 (six) of the counter affidavit
are neither acceptable nor tenable as the respondent No.8 (eight) is neither
competent nor has any authority to swear the affidavit for and on behalf of
respondent Nos. 5,6,7,9 and 11 as no letter of authority is produced and
annexed to the Counter Affidavit in support of the alleged authority. Since
the respondent No.8(eight) is neither competent to swear any affidavit nor
authorized and acquainted with the affairs of the offices/departments
headed by respondent Nos.5, 6, 7, 9 and 11 as is revealed from the
averments in the Paragraph 6 (six) of the counter affidavit that the
respondent No. 8 (eight) is swearing the affidavit by virtue of his office or
in other words it means the respondent No. 8 (eight) has swear the counter
affidavit for and on behalf of his office and has not been authorized by
other respondents named above. It is absolutely irrelevant that the
respondent No.8 (eight) has gone through the averments, assertions,
allegations, statements and submissions made in the O.A. and his denial

~alone can never be held to be the denial for and on behalf of respondent

5,6,7,9 and 11.
%

Yo%
*10Ma§,ﬁthe statement contained in Paragraph 7 (seven) of the counter
ot il
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Association is ridiculous as being an Association of Advocates it cannot
have malafide intention against the hierarchy of the State and as such the
respondents are called upon to furnish strict proof of such defamatory and
wild allegation and therefore should be prepared to face defamatory
proceeding together with claim of damages and compensation against the
respondents for such defamatory allegation without any basis.

That, the averments stated in Paragraph 8 (eight) of the counter affidavit
are correct and the Applicant Association not only challenges the approval
of CZMP of Puri District with regard to village Sipasurubili as the CZMP for
Sheet No E 45B 13/SW which had prepared without following the CRZ
Notifications 2011 & 2019 but also not adhering to the CRZ Notification,
2011 as enumerated in Annexure I at Clause D Point IV for conducting
public hearing before finalization of Coastal Zone Management Plan (CZMP)
prepared as per CRZ Notification, 2011, further not abiding the direction of
Hon'ble Apex Court vide Case No W.A (Civil) 664 of 1993 reported as
(1996) 5 SCC 281 wherein the State of Odisha being a Party to the said
case is bound by the ratio decided therein.

That, the averments made in Paragraph 9 (A), (B) of the counter affidavit
are not correct and are hereby denied. The same has been stated in the
earlier paragraph 8 (eight) of this rejoinder supra.

That, the contents of counter affidavit para No.9 (C), (D), (F), (H), (3), (N),
(P), (R), and 10 cannot be accepted in view of Rule 16 (2) of National
Green Tribunal (Practices and Procedures) Rules, 2011, the counter
affidavit filed by the respondents being not in accordance and conformity
with the said regulations and the respondents having not been specifically
denied mere evasive denial amounts to admission of the relevant pars of
the O.A., thus the contents of the paragraphs in i.e. 4, 5,6, 7,8, 10, 11,
12, 13, 14, 15, 17, 19, 28, 30, 31 and 32 of the O.A. shall be deemed to
have been admitted and the aforesaid respondents are completely

debarred to submit any facts relating to the averments made in the

gm@{a R i 0@&] ﬁﬂw
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That, the Hon’ble Apex Court in its judgment reported in AIR
1974 SUPREME COURT 471 has stated in Paragraph26 at page.477
XXX XXX XXX. Admission if true and clear are by far the best proof
of the facts admitted. Admissions in pleadings or judicial admission
admissible under Section 58 of the Evidence Act, made by the
parties or their agents at or before the hearing of the case, stand
on a higher footing than evidentiary admission. The former class of
admissions are fully binding on the party that makes them and
constitute a waiver of proof. They by themselves can be made the
foundation of the rights of the parties. XXX XXX XXX”. Here the
contents/averments made by the applicant association in paras 4, 5, 6, 7,
8,10, 11, 12, 13, 14, 15, 17, 19, 28, 30, 31 and 32 of the O.A. have not
been specifically denied, the evasive denial if any being no denial it should
be held that the respondent Nos. 5, 6, 7, 8, 9 and 11 have admitted the
contents/averments of the para Nos.4, 5, 6, 7, 8, 10, 11, 12, 13, 14, 15,
17, 19, 28, 30, 31 and 32 are bound by the contents and averments made
therein.

14) That, the averments made in paragraphs 9 (G) of the Counter Affidavit are
not true and hereby denied. It is humbly submitted that the Respondents
have never adhered to the terms and conditions as stipulated in the
Office Memorandum dt.26.06.2019 which has been annexed as Annexure-
A/5 of the counter affidavit at page 27. The “GUIDELINES FOR
UPDATION OF COASTAL ZONE MANAGEMENT PLAN (CZMP)
PREPARED AS PER CRZ NOTIFICATION, 2011 TO ALIGN IT WITH
CRZ NOTIFICATION, 2019"” states as follows: -

I. That, it is humbly submitted that as per the Clause 2 (a) of the
General Guideline for preparing CZMP, 2019 envisages as “all coastal
States and Union territory administrations shall update their
respective CZMPs (which was prepared based on the CRZ Notification,

B oo

" =
/;. poe 5‘%{%201 1), as per the provisions contained in the CRZ Notification, 2019,

~\- after its updation and finalization following due procedures shall

&/Pmit to the MoEF & CC, Govt. of India for its final approval at the

Secretary .
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earliest”. Thus it is construed that for preparing the CZMP, 2019 the
CZMPS which has been prepared as per CRZ Notification, 2011 shall
be updated. It is pertinent to submit here that the CZMP Sheet
No E 45 B 13/SW which had been prepared as per CRZ
Notification, 2011 completely violates the terms and
conditions as enumerated in the CRZ Notification, 2011 and
the same has been categorically submitted before this Hon’ble
Tribunal in the Original Application by the Applicant
Association at Para 29 from Pages 33 to 42. Therefore, the
contents of the averments made by the Respondents in Para 9(G) are
totally false, baseless, misleading and actually shows the vexatious
nature and malafide intention of the Respondents.

That, as per the said Office Memorandum dt.26.06.2019
“"GUIDELINES FOR UPDATION OF COASTAL ZONE
MANAGEMENT PLAN (CzZMP) PREPARED AS PER CRZ
NOTIFICATION, 2011 TO ALIGN IT WITH CRZ NOTIFICATION,
2019” at Annex-2 regarding “"CHECK-LIST FOR PREPARATION OF
CZMP MAPS AND COASTAL LANDUSE MAPS” at Point 9 it is clearly
mention that “If legally designated urban areas other than
municipality area are included in CRZ-II category, details in
the form of supporting Government notification/act/rules are
to be provided in the CZMP report”.

Further, in Annexure-1 of the Ministry of Environment Forest &
Climate Change, Govt. of India (respondent No.1 of the O.A) Letter
No. D.O. No.12-1/2019-IA-III dt.18.05.2020 addressing to the Chief
Secretary, Govt. of Odisha (Respondent No.5 of the 0.A), wherein it
has been clearly mentioned at Point v that: Stakeholder Data such

as Municipal maps, Notifications for legally designated urban

areas etc., for new CRZ-II areas, fishing Zone in the water

bodies and fishing village boundaries, breeding and spawning

L
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The photocopy of the letter dt.18.05.2020 is annexed hereto as
Annexure - 40.
It is pertinent to state here that Director, Forest & Environment
Department, Govt. of Odisha (respondent No.8 of the 0.A) issued
letters vide their letter No0.23759 dt.06.12.2019 to various
Department of the Govt. of Odisha to furnish relevant Stakeholders
data as per the Govt. of India, Office Memorandum dt.26.06.2019 for
updation of CZMP map as per CRZ Notification, 2019.

The photocopy of the letter dt.06.12.2019 is annexed hereto as
Annexure -41.
In response to the aforesaid letter of Director, Env Cum Spl Secy to
Govt. of Odisha (respondent No.8 of the 0.A), the Housing and Urban
Development Department of Govt. of Odisha (respondent No.11 of
the O.A.) gave a reply vide its letter No.24213/HUD dt.27.12.2019 to
the respondent No.8 (eight) that Puri Municipality as Urban Local
Body (ULB) located in the coastal zone of Odisha and the date of
notification for Puri Municipality as ULB on 01.01.1865. It is
worth to submit here that the Mouza/Village-Sipasurubili is situated
outside the Municipal area of Puri. But the Housing and Urban
Development Department, Govt. of Odisha (Respondent No.11
of the 0.A) never provide any notification/rule/Act etc. in
which the said Village/Mouza-Sipasurubili comes under an
Urban Local Body or designated Urban area. Therefore, it
violates the Annex-2, Point 9 of the guidelines of the Office
Memorandum dt.26.06.2019 i.e If legally designated urban areas
other than municipality area are included in CRZ-II category,
details in the form of supporting Government
notification/act/rules are to be provided in the CZMP report.

The photocopy of the letter dt.27.12.2019 is annexed hereto as
Annexure -42,
It will not be out of context to submit here that the respondent

No.9(nine) of the O.A. in his additional affidavit dt.03.08.2019 filed

ccxwaﬂ
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before the Hon'ble High Court of Orissa in suo motu P.I.L. OJC
No.11406 of 1996 has stated on oath that consolidation operation is
going on in the disputed Mouza/Village-Sipasurubili and same has
been annexed as Annexure 13 of the O.A at page 212.

vii.  Further, DCZMC, Puri in its proceeding dt.14.01.2020 (Respondent
No.9 of the 0O.A) has clearly stated that “Sipasurubali is a village
located in sheet No.E 45 13/SW having population density less than
2161 per sq. Km as per 2011 census under process of consolidation
as per the Revenue & Excise Department, Govt. of Odisha
Gazette Notification No.1390 dt.22.09.1988"” and same has been
annexed as Annexure 10 at page 202 of the O.A. The consolidation
operation in village Sipasurubali is still going on as there has been no
de-notification U/S.41 of the OCH and PFL Act, 1972 as yet.

viii. Under this situation the counter affidavit filed by the respondent
Nos.5, 6, 7, 8, 9 & 11 with respect to the preparation of CZMP sheet
No.E 45 B 13/SW has never been prepared in accordance to the
Office  Memorandum dt.26.06.2019 and letter dt.18.05.2020 of
respondent No.l. Therefore, it is nothing but the respondent
deliberately and intentionally submitted a false affidavit in the
proceeding before this Hon’ble Tribunal. All other contents /
statements made by the respondent Nos.5 to 9 and 11 are hereby
specifically denied and to be rejected in limini as the same are not
true.

15) That, the averments made in paragraphs 9 (I) of the Counter Affidavit are
not correct and hereby denied rather the respondents have attempted to
mislead this Hon’ble Tribunal by suppression of material facts and have not
approached this Hon'ble Tribunal with clean hands as per the following
grounds:

i That, in the counter affidavit at para 1 the respondent has

admitted and stated that XXX XXX XXX. Subsequently the

trust included 12 mouzas into their jurisdiction (10 inside

Municipality + 2 outside Municipality area) vide Notification

g’l a‘Q o ‘R‘(N <4 Qa,w o
Secretary ‘
Puri Bar Assaciation, Puri



357

No.1462 dt.03.10.1983 after preparing a Development Plan
of Puri Sea Beach. In view of this Notification, Sipasurubili
area continues to be a part of Puri town. XXX XXX XXX.” But
the true state of affairs is that the said Development Plan of
Puri Sea Beach, 1983 which is annexed as Annexure. G/5 at
page.70 of the counter affidavit at point of 3 of the said

Development Plan of Puri Sea Beach clearly states “In_the

meanwhile, it was felt necessary by the Government that
the Puri Sea Beach should be kept free from all building
activities, setting of industries etc. at least up to 500 meters

from the water tide, with a view to Preserve esthetics and

environmental value and other important uses of Sea

Beach”. Accordingly, with the assistance of the Director of Town
Planning, Odisha, Bhubaneswar a “Development Plan of Puri Sea
Beach with 500 meters from High Tide Line” of the Master Plan of
Puri, has been prepared and again in the said Development Plan
of Puri Sea Beach para No.4 states as follows:- “A
development plan of Puri Sea Beach within 500 meter from
High Tide Line of the Sea comprising of the villages
schedule below, has been prepared and hereby published
under section.31 (1) of the Odisha Town Planning and
Improvement Trust Act, 1956 (Orissa Act 10 of 1957) in
partial modification to Notification N0.2266-T.P. dt.1%* July
1968 of erstwhile Special Planning Authority, Puri. XXX XXX
XXX".

That, in the said Notification No0.1462 dt.03.10.1983 the
Village/Mouza-Sipasurubili comes under Master Plan of Puri to
be kept free from all building activities, setting of industries
etc. at least up to 500 meters from the water tide, with a
view to preserve esthetics and environmental value and other
important uses of Sea Beach, the same has been mentioned in

the Additional Affidavit dt.22.11.2021 of the Applicant
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Association at Paragraph15 and 16, page 258 and 259 and
has been annexed as Annexure-30 at page 313 and page
319, the existing land use analysis of the area between HTL
and 500 meter line clearly shows that Village/Mouza-
Sipasurubili has kept free from all development activities
from the 500 meters of the HTL.

That, the respondents have admitted that in view of the aforesaid
notification Sipasurubili area continues to be a part of Puri Town
and the development for the said Mouza Sipasurubili will be as per
Development Plan of Puri Sea Beach and the land use analysis for
the said Mouza Sipasurubili will be also as per Development Plan of
Puri Sea Beach and same has been annexed as Annexure 30 of
the additional affidavit at page 319 filed by the Applicant
Association dt.22.11.2021. Therefore, in this situation as
admitted by the respondents. The Village/Mouza-Sipasurubili never
comes under classification/categorization under CRZ-II at any
point of time rather comes under categorization/classification of
CRZ-IIT which is the prayer of the Applicant Association made in
the O.A..

That, the Hon’ble Apex Court in its order passed in AIR 1974
Supreme Court 471 observed that “Admissions, if true and
clear, are by fa: the best proof of the facts admitted and
they by themselves can be made the foundation of the
rights of the parties” and at Page 477 the Hon’ble Apex Court
observed at para 26 that:

xXxx xxx xxx Admission is true and clear are by far the
best proof of the facts admitted. Admissions in pleadings or
judicial admission admissible under Section.58 of the
Evidence Act, made by the parties or their agents at or
before the hearing of the case, stands on a higher footing
than evidentiary admission. The former class of admissions

are fully binding on the party that makes them and
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constitute a waiver of proof. They by themselves can be
made the foundation of the rights of the parties.

XXX XXX XXX XK XXX XXX XXX XXX XXX\
That, further, it is pertinent to state here that, respondents
intentionally and deliberately are misleading this Hon’ble Tribunal
by showing the built up area is 52.37%, buildable area is 18.30%
& land with scrub is 29.33% in the said Village/Mouza-Sipasurubi
within CRZ-II (i.e. from western boundary of Puri Municipal to
Mangala River) on 19.11.2020 by the Odisha Space Application
Center (ORSAC) but not mentioning the built up area and buildable
area for the said mouza while preparing draft CZMP for the sheet
No.E 45 B 13/SW as per CRZ Notification, 2011. The respondents
had intentionally and deliberately not submitted all the relevant
papers/documents including the ORSAC report, if any, at the time
of preparation of CZMP as per CRZ Notification,2011.

That, it is utterly surprise as to when the representative of the
respondents and the ORSAC detected the unauthorized structures
in the CRZ Zone of the said Village/Mouza-Sipasurubili with the
help of other respondent’s departments, on the basis of such
report, the Collector, Puri (respondent No.9 of the 0.A) filed
prosecution against 17(seventeen) numbers of violators
who have raised offending structures in the CRZ Zone and
the said cases have been filed on 18.11.2014 by the Collector, Puri
in compliance to the order of Hon'ble National Green Tribunal
Principal Bench, New Delhi in O.A. No.110 of 2013 vide order
dt.21.10.2014 [envisages as "XXX XXX XXX. In the report it has
been stated the Collector, Puri had been directed to take
action under the Environment Protection Act (1986) against
25 offending structure in the CRZ Zone”] in the Court of Sub
Divisional Judicial Magistrate, Puri, Odisha. That, from the said

17(seventeen) numbers of violators 5(five) numbers of violators of
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structure in the CRZ Zone of the said mouza/village-
Sipasurubili vide case No. I.C.C. No0.408/2014, I.C.C.
No.409/2014, 1.C.C. No.410/2014, 1.C.C. N0.417/2014 and
I.C.C. N0.418/2014 s still pending before the learned Sub
Divisional Judicial Magistrate, Puri, Odisha. It is pertinent to
submit here that a number of unauthorized structures have been
constructed and many are also under process of construction
without having CRZ clearance and respondent Nos.6,8,9,10 and 12
are well aware of the said unauthorized constructions. Under this
situation the report of ORSAC relating to built up area 52.37%,
buildable area 18.30% & land with scrub 29.33% includes the
unauthorized structures and thereby the respondent is misleading
this Hon'ble Tribunal only to help the unscrupulous hoteliers,
builders, developers and destroys the environment as well as
Golden Beach of Puri.

The photocopy of order of the Hon’ble NGT, Principal Bench,
New Delhi vide order dt.21.10.2014 and the counter affidavit
dt.18.11.2014 filed by the Collector, Puri as to filing of said
criminal cases as one of the Opposite Party-Respondent in O.A.
No.110 of 2013 and ICC case No0s.408/2014, 409/2014, 410/2014,
417/2014 and 418/2014 are annexed hereto as Annexure -43,
Annexure -44 & Annexure -45 respectively.

That, further, it is humbly submitted that regarding alleged road as
stated by the respondent at para 4 i.e. Sea Ward side from Hans
Coco Palm (Hotel Parchi) to Sterling Resort which has already been
clarified in the Addl. Affidavit filed at page.8 to 14, 17
18,19,20,21, 22, 24 and in pages 253 to 258, 259 to 264 filed on
22.11.2021 by the Applicant Association. Furthermore, as per the
orders of Principal Secretary (respondent No.7 of the 0.A) and
Director-cum-Special Secretary, Forest & Environment

Department, Govt. of Odisha (respondent No.8 of the 0.A) on
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Ali, Senior Scientist (PC) of Forest & Environment
Department it is observed “During discussion it has been
revealed that because of unusual behaviour of the sea in
Puri major damage has been caused in the newly
constructed road in the Sipa Sarubali area and some
damage are also reported in Penthakata basti of the
fisherman.

Regarding the damages caused to the newly constructed
road from a “"Hotel Cocopam” to “Sterling Resort”, it can be
said that this road was dealt violating of norms of CRZ in the
middle of the Sea Beach. This was just like inviting the
wrath of nature. All efforts were taken from the
Environment Department to stop the construction of this
road. In order to give plan approval for construction
purpose to different Hoteliers and Builders in the area
adjoining Sea towards the landward side of the alleged road
in Sipa-Sarubali, area all norms of CRZ were ignored. As on
to-day also the revenue map of the road area does not
speak of the existence of the road. The alleged road was
constructed virtually over-night by spending the tune of
Rs.1.5 crores in the mid beach and thereby narrowing the

beach area to almost half of this original area.

Such an action by violating the norms was really very
unfortunate. Even last year such minor damage were
reported to the tune of some hundred meter length of this
road and this year a further damaged to the extent of more
than 200 meters has occurred in front of “Kathiabba
Ashram” and “Thousand Sand Apartment” of JNB Builtech

Pvt. Ltd.

XXX XXX XXX XXX XXX XXX, XXX XXX XXX.
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But the case of Puri beach is entirely different from the rest
of India and nothing should be done to change the
environment of the golden sandy beach of Puri”. XXX XXX

XXX.

The photocopy of the tour report dt.28.07.2007 is annexed
hereto as Annexure -46.

Therefore, under this situation the respondent have not come to

this Hon’ble Tribunal with clean hands rather has filed a false and

misleading counter affidavit for inexplicable reasons.

16) That, the averments made in paragraphs 9 (K) of the Counter Affidavit are
not correct and hereby denied and the same has been clarified at Para 14 &
15 of this Rejoinder, supra.

17) That, the averments made in paragraphs 9 (L) of the Counter Affidavit are
not correct and hereby denied. Since sufficient proof have been provided
by the Applicant Association in Paragraph 21 to 24 at page 29 to 32 with
supporting documents attached as as Annexure 11 to 13 at page 209 to
222 of the O.A. Thus the Respondent knowingly and deliberately have
attempted to mislead this Hon'ble Tribunal by stating that “In this
connection, a clarification was sought for by the Authority from the
Collector, Puri for placing the same before the 34" meeting of the Authority
considering the following points”.

Furthermore the Orissa Coastal Zone Management Authority had been
reconstituted by the MoEF & CC Govt. of India in its order by S.0. No.3546
(E) dt.20.07.2018 in the said order at clause 3 states as “the qurom for the
meeting of the authority shall be 1/3™ of the total member of its member
and clause.5 (iv) of the said MoEF & CC order states as the Authority
shall examine the proposal received from the State Govt. for

changes or modification in the classification of Coastal Regulation
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by the respondent No.8 to the Collector, Puri (respondent No.9 of this 0.A)
regarding clarification with respect to area of Village/Mouza-Sipasurubili
and asking the Collector, Puri to recommend the area of Mouza Sipasurubili
to be CRZ-II area is completely malafide, arbitrary and without jurisdiction
and flagrant violation of CRZ Notification 2019 as well as MoEF & CC, Govt.
of India vide its order by S.0.3546 (E) dt.20.07.2018 is nothing but abuse
of process of law which is arbitrary, capricious, non-est in law and as such
illegal and unauthorized action of respondent No.8 such plea cannot be
held to have been taken in “good faith” for discharging of statutory duty
and obligation.
The photocopy of the MoEF & CC, Govt. of India order
dt.20.07.2018 is annexed hereto as Annexure-47.

18) That, the contents of Paragraph9 (L) (a) of the counter affidavit are hereby
specifically denied. It is false to say that Ministry of Environment Forest,
Govt. of India have ever recommended Village/Mouza-Sipasurubili as CRZ-
IT classification on the basis of the letter dt.27.09.1996 bearing No. J
17011/I1/92/1IA-II1 which has been annexed as Annexure-L/5 at
page.106 of the counter affidavit.

19) That, it is pertinent to state here that, the CZMPs of Orissa which was
prepared as per CRZ Notification 1991 by the State Govt. of Odisha with
the help of ORSAC vide its letter No.3334 dt.04.01.1995 was submitted to
the Ministry of Environment & Forest, Govt. of India by the Forest &
Environment Department, Govt. of Odisha vide their letter
Nos.22245/F&E/EE-26/95 DT.31.10.1995 and 14658 dt.27.06.1996
delineating the entire coastal state of Odisha into CRZ-I, CRZ-II and CRZ-

LEL;

The photocopy of the ORSAC letter No.3334 dt.04.01.1995 is

annexed hereto as Annexure-48.

Whereas the Ministry of Environment & Forest Department,

T i

ANV A '\govt of India approved the aforesaid draft CZMPs of Odisha which was
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ITI with some stipulations, conditions and modifications. That in the said

approval letter of CZMPs of Odisha at clause.2 direction has been issued in

accordance with the powers vested Central Govt. Under Section (3) (3) (i)

CRZ Notification, 1991 subject to following conditions/modifications as

follows:-

GENERAL CONDITIONS

(1)

(ii)

(iv)

(x)

(xi)

All the relevant provisions of the Coastal Regulation Zone (CRZ)
Notification, 1991 as amended in 1994 (after incorporating directions
given by the Hon’ble Supreme Court vide its judgment dated

18.04.1996) shall be strictly incorporated in the CZMP.

No activity that has been declared as prohibited under Section 2 of
CRZ Notification, 1991 shall be carried out within the Coastal

Regulation Zone.

The classification of the Coastal Regulation Zone shall be in accordance
with Annexure - I, Section 6(1). For development of Beach Resort /
Hotels in the designated areas of CRZ - III, the guidelines indicated

under Annexure - II shall be followed.

Government of Orissa shall ensure that all development and activities
in CRZ areas take place within the frame work of approved Coastal
Zone Management Plan. Violations shall be subject to the provision of

Environmental (Protection) Act, 1986 and other relevant laws.

Government of Orissa or any other Authority so designated shall be
responsible for monitoring and enforcement of the provisions of CRZ

Notifications and CZMP.

(xvi)Parks, Play Ground, regional parks, green zones and non

Ocmda, wor

Rega. No-3381/06 (/

buildable areas falling within CRZ - II areas are categorized as

CRZ - I1I.
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(xvii) Government of Orissa shall not make any changes in approved
categorization of CRZ areas without prior approval of Ministry

of Environment & Forest, Government of India.

(xviii) Government of Orissa will give wide publicity to CZMP and indicate

the list of places where it is available / can be inspected.

(B) SPECIAL CONDITIONS / MODIFICATIONS / CLASSIFICATIONS

The categorization of areas into CRZ - I/ II / III / IV, as mentioned
vide Government of Orissa Letter No 20750 / E&F / EE - 11/96 dt. 10.09.96

are not approved. With reference to CZMPs submitted earlier the following

modifications / classifications are made:

(xx) Details requested for determining various areas proposed for CRZ - II
categorization, namely Puri Municipal area, Balugaon and
Rambha NAC areas and Gopalpur and Paradip Port areashave not been
furnished by the State Government. In view of this, it is decided that a
committee may be setup under the Chairmanship of Chief
Secretary with at least two NGOs as Members to identify and
demarcate CRZ - II areas within the proposed CRZ - II areas.
For the purpose of determining whether an area is substantially
built-up, the ratio of built-up plots to that of total plots is to be
ascertained. Where this ratio is 50% or more, such areas
(built-up and buildable) are to be classified as CRZ - II
provided the same confirms to the criteria of the CRZ - II as
per the CRZ Notification. The remaining areas will be classified as
CRZ - T or III as applicable.

That, from the conditions/modifications of CZMPs of Odisha which were
prepared as per CRZ Notification, 1991 and the aforesaid CZMP approval

letter of Odisha clause.2 (B) (XX), it is crystal clear that Puri Municipal
T

S is to be ascertained and where it would be found that the ratio
P (SOE?V
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of the built up plots are 50% or more than that of the areas capable
of built up and buildable after enquiry and determination are to be
classified as CRZ-II provided the same confirms to the criteria of the
CRZ-II as per the CRZ-1I Notification of 1991, the remaining area will be
declared as CRZ-I or CRZ-III as applicable.

That, the approval of CZMP, Odisha by MoEF, Govt. of India
dt.27.09.1996 for the Puri District from Chilika Mouth to Konark Stretch area
of 5.3. Sector-II, Puri Urban Zone coming under CRZ area has been
delineated in the CZM Plan No.CZMP.74/E/13/SW as contained in the CZMP
for Odisha (Chilika Mouth-Konark Stretch) which had been prepared as per
CRZ Notification, 1991, by virtue of the aforesaid approval CZM plan No.
CZMP.74/E/13/SW by the MoEF, Govt. of India which was prepared as per
the CRZ Notification, 1991, the Forest & Environment Department, Govt.
of Odisha in its letter No0.13668 dt.21.07.1997 declared Puri

municipal area as classified and categorized as CRZ-I1.

The photocopy of the CZM Plan No.CZMP.74/E/13/SW and letter
No0.13368 dt.21.07.1997 are annexed hereto as Annexures-49 &

Annexures-50 respectively.

That, in the aforesaid CZM Plan No. CZMP 74/E/13/SW, it is
categorically mentioned that “This area delineated in the CZM plan No. CZMP
74/E/13/SW extends from Managala Nadi in South-West of Puri town to
Balukhanda R.F at opposite direction. The entire CRZ as depicted in the map
comes under Puri Master Plan. The coastal tract between the Mangala
Nadi and western boundary of Puri town has been delineated as CRZ-
III as the area is not under Municipal Limit of the town”. Again in the
said CZM plan No.CZMP 74/E/13/SW in the 4™ line it is mentioned that “as
the CRZ area under Puri town municipal limit is marked CRZ-II". It is

pertinent to state here that “The coastal tract between Mangala Nadi and

Fi

%,

3 A ;Lern Boundary of Puri town has been delineated as CRZ-III as the area is

er municipal limit of Puri town, is otherwise known as Mouza/Village-

ubili. Therefore, the respondents averments in Paragraph9 (L) (a)
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“"MoEF, Govt. of India had approved the CZMP of Orissa prepared on the
basis of CRZ Notification, 1991 vide their letter No.J-17011/1I/92-IA-III
dt.27.09.1996 and demarcated Sipasurubili Mouza as CRZ-II has been
deliberately and intentionally a false statement and that as such the

respondent have therefore out and out false.

Such false affidavit filed by the respondents attracts criminal liability
as false affidavit has been filed in the present O.A. during course of

proceeding before this Hon’ble Tribunal.

That, averments in paragraph.9(L) (b) of the counter affidavit are travesty of
truth. Although it is true to state that “regarding categorization of CRZ
area of Puri, it was seen that the Ministry had constituted a
committee under the Chairmanship of Chief Secretary with at least
2(two) NGOs as member to identify and demarcate CRZ-II” area
within proposed CRZ-II area” but the respondents have deliberately,
intentionally and mischievously omitted the words from the sentence xxx xxx
xxx within the proposed CRZ-II areas only to mislead this Hon’ble
Tribunal by suppressing the real facts. It is worth to mention here that the
committee which had been constituted by the Govt. of Odisha vide
Notification No.3430 dt.15.12.1999 categorically stated/mentioned that “The
State Govt. have been pleased to constitute a committee with the
following members to_identify and demarcate CRZ-II areas “within
the proposed CRZ-II areas”. But, within two months as per the Govt of
India, approval letter dt.27.9.1996 the Government of Odisha could not
constitute a committee as mentioned at Para 2 (B) (xx) in compliance with
the said letter of Govt. of India whereas, after three years the Govt of Odisha
constituted a committee headed by the Chief Secretary as Chairman vide

Notification No 3430 dt.15.12.99. It is pertinent to state here that the

committee which had been constituted by the Govt. Of Odisha vide

o rmad St
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A photocopy of the Notification dt.15.12.99 is annexed hereto as
ANNEXURE - 51.
That, the committee which was constituted by the Govt. of Orissa vide
Notification No 3430 dt.15.12.99 had passed a proceeding on April 25, 2000
which is annexed as Annexure-M/5 at page.112 of counter affidavit
that “"the CRZ portion of Puri urban area defined within the boundaries of Sri
Jagannath Sanskrit University, in the East and Mangala River on the west is
to be categorized as CRZ - II. Existing plantation areas in the Government
land are to be protected at the planning statge”. It is construed that Puri
urban area is the area from Sanskrit University to Mangal River and thereby
two areas have been mixed up i.e. Puri Municipal area and beyond municipal
area i.e. village/Mouza-Sipasurubili (i.e. is from western boundary of Puri
Municipal area to Mangala River). It is pertinent to say here that the CZMPs
of Odisha specifically CZM Plan No.CZMP 74/E/13/SW which was approved by
the MoEF, Govt. of India vide its letter No.J-17001/11/92/IA-III dt.27.09.1996
which was prepared as per the CRZ Notification, 1991. In the said CZM Plan
No.CZMP 74/E/13/SW categorically mentioned that “the CRZ area under Puri
town municipal limit is marked as CRZ-II and beyond Municipal limit i.e.
Mouza/Village-Sipasurubili (i.e. from western boundary of Puri Municipality to
Managala River) is marked as CRZ-III. Hence, such proceeding by the
committee to mark Mouza/Village-Sipasurubili (i.e. from western boundary of
Puri Municipality to Managala River) as CRZ-II instead of CRZ-III is/was
illegal, arbitrary, capricious, ultra vires and violation of CRZ Notifications and
non-est in the eye of law.
That, it will not be out of context to submit before this Hon'ble Tribunal that
in the mean time the Ministry of Environment & Forest, Govt. of India by

exercising its power conferred under sub-sections (1) and (3) of Section 3 of

the Environment (protection) Act, 1986 (29 of 1986), constituted an
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coastal environment and preventing, abating and controlling environment
pollution in coastal areas of the State of Orissa and to examine the proposals
for change / modification in classification of Coastal Regulation Zone areas in
the Coastal Zone Management Plan (CZMP) received from the State
Government and making specific recommendations to the National Coastal
Zone Management Authority for change of classification as per Clause II (i) of
the said order. That after the constitution of OCZMA dt.26.11.1998 by the
MoEF, Govt. of India, the change of classification/categorization of
Village/Mouza-Sipasurubili (i.e. western boundary Puri municipal area to
Mangala River) vested in OCZMA and as such the committee which was
constituted by the State Govt. on 15.12.1999 had no jurisdiction to
determine the classification of CRZ area in its proceeding dt.25.04.2000 and
therefore the determination of the CRZ area if any by the committee is
without jurisdiction and a colourable exercise of power not vested in law and
therefore, a nullity and has to be ignored.

A photocopy of the S.0 1004 (E) dt.26.11.1998 is annexed hereto as
ANNEXURE-52.
That, further, the committee had no jurisdiction to change the classification /
categorization in CRZ areas and not followed the conditions as stipulated for
approval of CZMPs of Odisha by the MoEF, Govt. of India vide letter
dt.27.09.1996 at clause.2 (B) (xx), as well as Govt. of Odisha Notification
dt.15.12.1999, CRZ Notification, 1991 and also violative of the order of
Hon’ble Apex Court in case of Writ Petition (Civil) No.664 of 1993 reported as
(1996) 5 SCC 281 wherein the Hon'ble Apex Court passed an order that
“xxx xxx xxx The restrictions imposed by the Coastal Areas
Classification and Development Regulations contained in Annexure -
1 to the above said Notification shall also be strictly followed by the

respondent States”. Therefore, this amounts not only flagrant violation of

ﬁz Notification but also the order of Hon'ble Apex Court as well as

jssion of continuing offence under the provisions of Environment
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24) That, as per the CRZ Notification legally designated urban areas will come
under the CRZ - II only when there exist facilities like water supply and
sewerage mains, but till date the Village/Mouza-Sipasurubili do not have such
facilities, like water supply and sewerage mains. The same can be
corroborated from the Forest and Environment Department, Govt of Odisha,
Office Order No Env-I1-69/2003/16146/F&E. dt.25.09.06 and following steps
were taken as follows:-

i) That, in obligation to such office order a “Task Force” was constituted
under the Chairmanship of Chairman, State Pollution Control Board
who is the respondent No.10(ten) of the O.A..

i) That, the committee passed a proceeding vide Letter No 2339
dt.09.02.2007 in its 2" meeting wherein, it is clearly observed at
Point No 4 captioned as ‘Drainage and Sewer beyond Municipality
Area’ that "xxx xxx xxx. All the members shared their concerned that
without proper sewer and drainage network, the waste water
generated from the area is bound to go the beach and sea xxx Xxx
xxx. It was agreed that till such time, no further construction
plan should be approved by PKDA. Housing &Urban
Development Department may be requested to instruct PKDA.

iii) That, further, from the note sheet no 99 & 100 of the Task Force File
No Env - I - 69/2003 it is observed that “xxx xxx xxx in the 2™
meeting of Task Force, the drainage and sewerage beyond Puri
Municipality area along the sea-beach, was discussed. xxx xxx xxx The
area of the beach near Coco Palm Hotel does not come under the
Jurisdiction of Puri Municipality and as such there is no proposal for
development of sewerage system in that area. Xxx xxx xxx. The
members of the Task Force shared their concern that without proper
sewerage and drainage network for the waste water generated in that
area, it is bound to go to the beach or sea”. Xxx xxx xxx where it

"‘P\ \. was agreed that permission can only be given for development
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establishment will be allowed, pending preparation of a proper

development plan for the area”.

Photocopy of the Office Order dt.25.09.2006, Task Force proceeding
dt.13.11.2006 and Note Sheet No 99 & 100 are annexed here to as
ANNEXURE-53, ANNEXURE-54 & ANNEXURE-55 respectively.

That, amended CRZ Notification, 2011 vide its Notification S.0.1212 (E)
dt.22.03.2016 clearly states at paragraph 5, in item (xii) for the year “2016"
and the year “2017” shall be substituted namely-

"(xii) The Coastal Zone Management Plan as already approved

by the erstwhile Ministry of Environment and Forest under the

Coastal Regulation Zone, 1991, shall be valid up to the 31 day

of January, 2017 or till such time as the approval is given by this

Ministry to fresh Coastal Zone Management Plans made under the said

Notification whichever is earlier”.

A photocopy of the amended CRZ Notification dt. 22.03.2016 is
annexed hereto as ANNEXURE-56.

That, therefore, it is construed that the said CZM plan No.CZMP-74/E/13/SW
is/was in force in which the classification/categorization of Mouza/Village-
Sipasurubili (i.e. western boundary from Puri Municipal to Mangala river) is
CRZ-III till the new approval CZMP which was prepared as per CRZ
Notification, 2011 in comparison with CRZ Notification, 1991.

That, since the CZMP map was not completed in all respect as per the letter
and spirit of the CRZ Notification, 2011, respondent No.8 wrote a letter to
Joint Secretary, MoEF & CC, Govt. of India vide its letter No0.6974/F&E
dt.5.4.2017 that “which refers to the subject cited above I am directed to
inform you that the Chief Secretary of Odisha in DO letter No.2454
dt.4™ February, 2017 had requested the Secretary, MoEF & CC to

kindly extend the validity of the previous CZMPs prepared on_the

basis of CRZ Notification, 1991 up to 31 January, 2018. Therefore, it

onstrued that the said mouza Sipasurubili was CRZ - III till 31.01.2018.

Sveds A Qo
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That, the averments made in the paragraph.9 (L) (C) of the counter affidavit
are not correct and hereby denied, same has been clearly explained in the
earlier paragraphs of this rejoinder vide paragraph 15 (fifteen) supra.
That, the averments made in the paragraph.9(M) of the counter affidavit are
false, baseless and misleading. The respondent Nos.5 to 9 and 11 are
deliberately twisting and mis-representating material facts as well as the
position of prevailing law. This has been clearly elaborated at paras.22 to 25
in page Nos.30 to 32 of the O.A.. It is alleged as per the Assistant
Consolidation Officer, office of the Additional Sub-Collector Consolidation,
Puri (hereinafter referred to as “ACO"” throughout this rejoinder) through its
letter No0.896 dt.08.04.2021 communicated to respondent No.12-P.K.D.A.
which approved the building plan in its 41 B.P. Committee meeting held on
02.06.2021 which is annexed as Annexure27 at page 280 of the additional
affidavit filed by the Applicant Association on 22.11.2021. Thus, from the
aforesaid ACO letter it reveals that in the said Village/Mouza-Sipasurubili
“Consolidation operation is still going on” and there has been no de-
notification U/S.41 of OCH and PFL Act, 1972 as yet.

A photocopy of the ACO letter No.896 dt.08.04.2021 is annexed hereto
as ANNEXURE-58.
That, the averments made in the Paragraph 9 (O) of the counter affidavit
are hereby denied as the same are not true and correct and in addition to the
same, have been clearly explained in the earlier paragraphs of this rejoinder
vide paragraphs 15 & 16. In said paragraphs of the counter affidavit in 9
line it is clearly observed that "XXX XXX XXX. The same was scrutinized by
NCSCM in the 11" Technical Scrutiny Committee Meeting with respect to
Satellite imagery. XXX XXX XXX” and the Applicant Association in its
additional affidavit dt.22.11.2021 in para Nos.8 to 10 at pages 253 to
256 and annexures 28 to 30 in pages 300 to 310 clearly explained

that the road has already been washed away. Further, the respondent
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and earmarked as continuous road from Hotel Hans Coco Palm (Hotel Prachi)
to Hotel Sterling Resort in CZMP sheet No.E 45 B 13/SW was never placed
before NCSCM respondent No.3 of the O.A at any point of time for scrutiny
and also NCSCM did not conduct any enquiry in this matter through satellite
imagery. Thus, such statements are out and out false and same can be
verified from Google Earth Map. Therefore the preparation of CZMP
sheet No.E 45 B 13/SW as per CRZ Notification, 2019 is a colourable
exercise of power and have been done to mislead this Hon’ble
Tribunal.

31) That, the contents of Paragraph.9 (Q) of the counter affidavit filed by the
respondent Nos.5 to 9 and 11 are false, frivolous and malafides and are
hereby denied and the averments therein won't improve the case of the
respondent Nos.5 to 9 and 11. The draft CZMP which was prepared as per
CRZ Notification, 2011 being not in accordance with the provisions as
enumerated in Annexure-I of the CRZ Notification, 2011 i.e. “Guidelines For
Preparation Of Coastal Zone Management Plans”. Under item I.D. HAZARD
MAPPING clause.2, classification of CRZ areas Under Sub-Clause.6, it is
made clear that CRZ-II areas shall be those areas which have been
substantially built up with a ratio built-up plots to that of total plots
is more than 50%. The respondents have neither placed any report of
Village/Mouza-Sipasurubili which is allegedly already substantially built-up in
the year 2014 nor placed the reports of existence of any drainage, road as
well as other infrastructural facilities such as water supply and swerage
mains, since the respondents were very kin and interested as it appears from
Paragraph9 (I) "The State Govt. had already constructed drainage in the
CRZ-II area of the said Mouza/Village-Sipasurubili vide letter dt.22.02.2018
of the Executive Engineer, Drainage Division, Puri which is attached as
annexure-J/5 at page.83 of the counter affidavit. For the year 2014 the

/::;E:;i E\:\\\\espondents appear to be proverbial silence which shows that the
£y, T Espondents have not come to this Hon'ble Tribunal with clean hands rather

ke [ Sk vbaep 59, e deliberately and intentionally suppressed very many material facts in
{“r‘ﬂ'-’!c.':; Finey i >
’-K
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was public hearing conducted accomplished by views/ comments/
suggestion/opinions were collected.

That, further, the respondents violated the Guidelines of Annexure-I of the
CRZ Notification, 2011 i.e. “Guideline For Preparation Of Coastal Zone
Management Plans”. Under item I.D. HAZARD MAPPING clause.IllI,
public views on CZMP under Sub Clause (a) it is made clear that “The
draft CZMP prepared shall be given wide publicity and suggestion and
objection received in accordance with Environment (Protection) Act,
1986. Public hearing on the draft CZMP shall be held at district level
by the concerned CZMAs”. It is not be out of context to state here that
before this Hon’ble Tribunal that the respondents did not provide/submitted
the documents regarding the public notice nor copies of service of public
notification or wide publicity, if any, which are required to be published in
accordance with the Annexure-I i.e. “Guideline For Preparation Of Coastal
Zone Management Plans” Clause. III, sub clause (a) of the CRZ Notification,
2011 of Puri District for the draft CZMP sheet No.E 45 B 13/SW in the year
2014 by misleading this Hon’ble Tribunal with suppression of material facts
which are neither tenable in eye of law nor in fact. Thus as a fact there has
no wide publicity and public hearing conducted for preparation of CZMP as
per CRZ Notification, 2011 for sheet No.E 45 B 13/SW by the respondents in
2014 at any point of time and as such it is not only a false statement but also
flagrant violation of CRZ Notification and attracts penal provision both under
Indian Penal Code and Environment (Protection) Act, 1986.

That, the Hon’ble National Green Tribunal, Principal Bench, New Delhi in O.A.
No.424 of 2016 (in earlier O.A. No.159 of 2015) passed an order on
03.05.2017 that "XXX XXX XXX. The affidavit will clearly say if not in all the
States, but at least in some of the State demarcation of Hazard line, High

Tide Liner, Low Tide Line and preparation of CZMP should be completed

within the fixed time with no variation. In the event of default, the

Conds A
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XXX XXX XXX

(2) State of Odisha

XXX XXX XXX

Photocopy of the order of Hon’ble National Green Tribunal, Principal
Bench, New Delhi order dt.03.05.2017 is annexed hereto as ANNEXURE-59.
That, in view of the aforesaid order of Hon’ble National Green Tribunal,
Principal Bench, New Delhi, State of Odisha through Chief Secretary
(respondent No.5 of the 0.A), as a Noticee No.2 (two) of the aforesaid O.A
filed a counter affidavit on 06.06.2017 through the Additional Chief Secretary
to Govt., Forest & Environment Department, Govt. of Odisha in the aforesaid
O.A. That, in the said counter affidavit filed by Additional Chief Secretary of
Govt. of Odisha at Paragraph 4 it is clearly observed that the provision of
Coastal Regulation Zone Notification 2011 will be followed for
finalization of CZMP. XXX XXX XXX.

A photocopy of the Counter Affidavit filed by the Additional Chief
Secretary to Govt., Forest & Environment Department, Govt. of Odisha on
06.06.2017 is annexed hereto as ANNEXURE-60.
That, under this situation as per the filing of the said counter affidavit before
Hon’ble National Green Tribunal, Principal Bench, New Delhi, the respondent
No.8 issued a letter to Collector, Puri (respondent No.9 of the 0.A) through
its letter N0.9345 dt.21.04.2018 directed the Collector to give wide
publicity of the draft CZMPs inviting suggestion/objection in
accordance with the Environment (Protection) Act, 1986. Public
hearing on the draft CZMPs shall be held at the District level by the
concerned District Coastal Zone Monitoring Committee, as per the
procedure laid down in the CRZ Notification, 2011.

A photocopy of the letter N0.9345 dt.21.04.2018 is annexed hereto as

ANNEXURE-61.

That, it will not be out of context to submit here that as per the MoEF & CC,

T
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dt.20.07.2018 for a period of three years and it was effected from the date of
publication of the order which is attached as Annexure-47 at page.422 of this
rejoinder. Therefore, there was a vacuum period from April 2018 to
19.07.2018 when there was no OCZMA in the State of Odisha till the same
was reconstituted on 20.07.2018.

The photocopies of the MoEF & CC order dt.01.04.2015 is annexed
hereto as ANNEXURE-62.
That, during the aforesaid intervening period since the OCZMA was defunct
from 01.04.2018 to 19.07.2018, the respondent No 8 published a public
notice and it was published on 03.06.2018 as per the provisions of CRZ
Notification 2011. Therefore, the OCZMA did not conduct any public
hearing and also the respondent Nos.6 to 10 did not conduct any
public hearing and this fact has been clearly and categorically
explained in paras 29 at page 33 to 42 and annexure 17 to 23 at
pages 228 to 236 of the 0.A.
That, in the event OCZMA is not constituted then it is the duty of the Forest &
Environment Department, Govt of Odisha to provide comments and
recommend the proposal in terms of the provisions of the said Notification to
the Ministry of Forest & Climate Change and the same has been published
by the MoEF & CC Notification dt.03.05.2017 by S.0. 1393 (E). The
Notification clearly states as:
(a) In paragraph.4, in sub para graph.4.2, for clause (iii), (iv), (v) and

(vi), the following clauses shall be substituted namely :-

XXX XXX XXX.

(i) In case the CZMAs are not in operation due to their
reconstitution or any other reasons, then it shall be
responsibility of the Department of Environment in
the State Government or Union Territory
Administrations, who are the custodian of the Coastal
Zone Management Plans of respective States or Union
Territories to provide comments and recommend the

proposal in terms of the provisions of the said

Secretary
Puri Bar Association,
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Notification to the Ministry of Forest & Climate
Change.
That, in compliance to the aforesaid MoEF & CC, Govt. of India Notification
dt.03.05.2017, the respondent No.7 and 8 are Statutory Authority i.e.
Forest & Environment Department, Govt. of Odisha for preparation of
CZMP as per CRZ Notification, 2011 in accordance with the provision as
enumerated in Annexure-I of the CRZ Notification, 2011 i.e.
“Guideline For Preparation Of Coastal Zone Management Plans”, but
the respondent Nos.7 and 8 had failed to perform their statutory duty and
obligation to prepare CZMP as per CRZ Notification, 2011 in accordance
with the provisions as enumerated in Annexure-I of the CRZ Notification,
2011 i.e. "Guidelines For Preparation Of Coastal Zone Management Plans”
as well as order of Hon'ble National Green Tribunal, Principal Bench, New
Delhi there has been flagrant violations of CRZ Notification which is neither
sustainable in law nor condonable.
A photocopy of the Notification dt.03.05.2017 is annexed hereto as
ANNEXURE-63.
That, the respondent Nos.7 & 8 and the scientist of the ORSAC did not
place the truth of the matter before the National Centre for Sustainable
Coastal Management (hereinafter referred to as "NCSCM” throughout this
rejoinder) who is the scrutiny committee that the said respondents did not
conduct any public hearing even after receiving objections, suggestions
and views from different stake holders including the members of the
applicant association while preparing CZMPs of Odisha especially for CZMP
sheet No.E 45 B 13/SW rather placed/provide false information and
statement before the said scrutiny committee by stating “XXX XXX XXX.
Public consultation were conducted by the State Govt. while

prepare the CZMPs” and the same was observed from the minutes of the

First meeting of the Committee to Scrutinize Coastal Zone Management

LSRN T
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Photocopy of the minutes of the First meeting is annexed hereto as
ANNEXURE-64.
That, therefore, it is worth to state here that the Chairman District Coastal
Zone Monitoring Committee, respondent No.9 of the O.A. have not followed
the direction/request letter from the respondent No.8 vide letter No0.9345
dt.21.04.2018 which has been attached as Annexure-61 of this rejoinder at
para.35 at page.375. There was neither any wide publicity of the draft
CZMP which was prepared as per the CRZ Notification, 2011 for sheet No. E
45 B 13/SW inviting suggestion and objection in accordance with the
provisions of Environment (Protection) Act, 1986 has been made at any
point of time nor public hearing conducted for the said draft CZMP i.e.
sheet No. E 45 B 13/SW at the District Level by the District Coastal Zone
Monitoring Committee, Puri as per the provisions of the CRZ Notification,
2011 and in accordance with the Environment (Protection) Act, 1986 have
also been made. The respondent No.9 made a proceeding in violation of the
procedure as enumerated in the CRZ Notification, 2011 without public
hearing and send the minutes of the alleged proceeding vide its memo
No.3390 dt.21.07.2018 to the respondent No.8 without complying the
mandatory directions of respondent No.8 vide letter No0.9345
dt.21.04.2018. In the aforesaid alleged proceeding of the respondent No.9
if any only official staffs/public servants/Government officers from the
various departments of the Govt. of Odisha were the participants and the
same was conducted behind the back and without the knowledge of the
stake holders and public at large including the members of the applicant
association who had filed an objection, suggestions/inputs/comment. The
participants of the alleged meeting are as follows:-
(1) Chairman-cum-Collector DCZMC and D.M, Puri
(2) A.D.M, Puri

(3) Planning Member of P.K.D.A,

<7 ,“ ,\:(\‘th\\ Secretary of P.K.D.A
P, )

(5) .DyF.O, Puri

L% 1
v

) ’;{{%presentative of respondent No.12-P.K.D.A

i
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(7) Representative of convenor of DCZMC, Puri

It is strange and horror to submit here that the CZMPs of Odisha vide
reference letter No.EE-13/2018, 15575/F & E dt.17.07.2018 was approved
by the National Coastal Zone Management Authority, (respondent No.2 of
this 0.A.) in its 34™ meeting held on 18.07.2018. The fraud and deception
is apparent on face of record that though DCZMC, Puri send the minutes of
the aforesaid alleged proceeding on 21.07.2018 which was attended by only
Govt. officials. The NCZMA-respondent No.2(two) of the O.A. had already
approved CZMP sheet No.E 45 B 13/SW of Odisha on 18.07.2018 much
prior to receipt of the minutes of the proceeding of the DCZMC, Puri send on
21.07.2018. This has been earmarked as Annexure-23 at page 243 of the
O.A. Be that as it may since no public hearing has ever been conducted for
the preparation of specifically CZMP Sheet No. E 45 B 13/SW the approval
of CZMP sheet No.E 45 B 13/SW prior to receipt of the minutes of the
proceeding DCZMC, Puri is noting but abuse of process of law, arbitrary,
capricious and non-est and vitiated by fraud and deception and a colorable
exercise of power in the eye of law, as well as flagrant violations of CRZ
Notification and apparent proof of the fact on face of the record of
continuing offences under the provisions of Indian Penal Code as well as
Environment (Protection) Act,1986.

A photocopy of the memo No0.3390 dt.21.07.2018 is annexed hereto as

ANNEXURE-65.

42) That, the averments made in the Paragraph9 (Q) of the counter

affidavit at page.23 that “regarding public consultation process on
preparation of CZMP, detail procedure was followed as above” is nothing
but a misnomer by providing false statement/counter affidavit before this
Hon’ble Tribunal with some inexplicable reasons which can never be

accepted in the eyes of law and cannot be condoned.

43) That, the statements made in Paragraph9 (Q) of the counter affidavit

age.24 that “The proposal received by the OCZMA for the CRZ
ce as per provisions of CRZ Notification are false and the same can

ly verified if the respondent Nos.6 and 8 submit detail
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information/report regarding the CRZ clearance provided by them
(respondent No.6 and 8) for the projects/ infrastructures/ developments in
the said Coastal Regulation Zone of mouza-Sipasurubili after constitution of
OCZMA by the Govt. of India dt.26.11.1998 as well as per the order of
Hon’ble Apex Court vide case i.e. W.P. (Civil) No.664 of 1993 reported

in (1996) 5 SCC 281.

44) That the statements made in Paragraph9(Q) of the counter affidavit at

page.25 which reveals that “The Puri Urban area defined within the
boundaries of Shree Jagannath Sanskrit University in the east and Mangala
River on the west is classified as CRZ-II" is nothing but travesty of truth
and have been made to mislead this Hon’ble Tribunal. In fact from the
western boundary of Puri Municipal area to Mangala River i.e.
Mouza/Village-Sipaurubili in CZM plan No. CZMP 74 E 13/SW (OIld
map which corresponds to CZMP sheet No. E 45 B 13/SW) which was
prepared as per CRZ Notification 1991 and the same has been approved by
the Govt. of India vide its letter No.]J 17011/II1/92/IA-III dt.27.09.1996
classified/categorized as CRZ-III. Therefore, the classification of said
Village/Mouza-Sipasurubili have never been changed from the
classification/ categorization of CRZ-1II to CRZ-II at any point of time.

Thus the CRZ clearance provided to the project in the said Mouza/Village-
Sipasurubili (i.e. from western boundary of Puri Municipality to Mngala river)
as per classification/categorization as CRZ-II is nothing but, is a colorable
exercise of power of the respondent not vested in law which is illegal,
arbitrary, capricious, ultra-vires and non-est in view of the order of Hon'ble
Apex Court passed in W.P. (Civil) No.664 of 1993 in (1996) 5 SCC 281
referred to supra. Violations of CRZ Notification is not only deliberate but

also intentional as the conditions imposed by the Govt. of India for approval

of CZMPs of Orissa in accordance with CRZ Notification, 1991 at clause.2
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false affidavit in a proceeding before this Hon’ble Tribunal is criminal offence
under Indian Penal Code and as such the errant respondents are liable to be
prosecuted. To uphold the rule of law, the guilty must be prosecuted having
not complied the conditions and direction in law necessary criminal
proceeding and cases have not been initiated which is a matter of regret.
When the violations are continuing for long the same can be considered
deliberate calling for more stringent action.

REJOINDER SUBMITTED AGAINST THE AFFIDAVIT FILED BY THE

RESPONDNET No.10

That, the averments made in the paragraph 3 & 4 of the affidavit filed by
respondent No.10 are totally false, baseless and misleading and to be
rejected in limini. It is humbly submitted that the Applicant Association
never ever mentioned in the O.A that the Respondent No.10 is the
enforcing authority for taking action regarding violation of the Coastal
Regulation Zone Notification, 2019 for preparing the CZMPs. It is pertinent
to say here that the Applicant Association has made allegation against the
Respondent No.10 as the Respondent No 10 has not discharged its
statutory duty in accordance with law for conducting public hearing in
compliance with the statutory duty and obligation to the MoEF & CC, Govt.
of India Notification No S.0 1533 dt.14.09.2006 and same has been
categorically mentioned at Point No 29 (I) & (J) in Pages 39 & 40 of the
O.A.

That, the averments made in paragraphs 5(five) of the Affidavit cannot be
sustained and hereby denied. It is humbly submitted that the letter
dt.29.03.2007 can never be called as an advisory letter as in the CRZ
Notification, 2011 at Clause 8 (h) it has been clearly stated that No

Objection Certificate has to be provided by the State Pollution Control

Board for CRZ clearance for permissible and regulated activities. From the
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Department of Govt of Odisha Office, Order No Env-I-
69/2003/16146/F&E.A dt.25.09.06 which is attached as Annexure 53 of
this rejoinder. Therefore, the Respondent No.10 wants to mislead this
Hon’ble Tribunal by not providing the actual facts and Office Order. Further,
it is important to submit here that the Respondent Nos.5 to 9 & 11 has
clearly mentioned in para 9(I) of their Counter Affidavit that in the said
Mouza Sipasurubili the built-up area is 52.37% and buildable area is
18.30% if the same is accepted for the shake of argument then in that
event the question would be if respondent No.10(ten) had/has not provided
the "“Consent to establish” or "No Objection Certificate” as per the letter
and spirit of the Respondent Noﬁemletter dt.29.03.2007 then how the
Respondent No'.'? iS extending the CRZ clearance to construct buildings
and other developmental activities in the said Mouza Sipasurubili.
Therefore, it is humbly prayed to the Hon’ble Tribunal to call upon
respondent No.6 to give a declaration / affidavit to the effect that how
many CRZ Clearance has been provided by the Respondent No.6 without
obtaining Consent to establish or No Objection Certificate from the
Respondent No.10 from June 2007 to 19.11.2020.

That, as “truth is the foundation of justice” should be the guiding
principle in any judicial process. The entire judicial system has been
created only to discern and find out the real truth. Therefore, the Hon’ble
Tribunal is requested to give greater emphasis on the veracity of pleadings
and documents in order to ascertain the truth.

The Hon’ble Apex Court in its judgement in A. Shanmugam v. Ariya
Kshatriya Rajkula Vamsathu Madalaya Nandhavan Paripalanai Sangam
reported as (2012) 6 SCC 430 has stated in Para 43 page 459 as:

"43. On the facts of the present case, the following principle emerge:
43.1. It is the bounden duty of the court to uphold the truth and do justice.

43 2. Every litigant is expected to state truth before the law Court whether

Codo Vo Loma
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43.3. The ultimate object of the judicial proceedings is to discern the truth
and do justice. It is imperative that pleadings and all other presentations
before the court should be truthful.

43.4. Once the Court discovers falsehood, concealment, distortion,
obstruction or confusion in pleading and documents, the court should in
addition to full restitution impose appropriate costs. The court must ensure
that there is no incentive for wrongdoer in the temple of justice. Truth is
the foundation of justice and it has to be the common endeavour of
all to uphold the truth and no one should be permitted to pollute the
stream of justice”.

That, under the aforesaid facts and circumstances of the case,
contentions of the respondents which are all false and misleading made in
the Counter Affidavit and affidavit are not tenable either in law or in fact
and are liable to be rejected.

In the light of the aforesaid submissions, all the contention raised by
the respondent Nos.5(five) to 9(nine) and 11(eleven) and also respondent
No.10 in their counter affidavit and affidavit respectively are liable to be
discarded and it is prayed that this Hon'ble Tribunal may kindly be pleased to
reject their submissions for prayer made by the aforesaid respondents in the
counter affidavit and affidavit respectively and pass any such order/further
order(s), which it may deem fit and proper in the interest of justice or ends
of justice.

That, the Applicant Association craves the leave of this Hon'ble
Tribunal to file further Additional Affidavit, Additional Rejoinder,
Supplementary Affidavit, necessary and relevant documents, photographs
etc. if necessary in the facts and circumstances of this O.A. for proper

adjudication of the dispute between the parties and for better appreciation of

the case.
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Verification

I, the Secretary of Puri Bar Association, Puri do hereby solemnly verify that

the contents of the above paragraphs are all true to the best of my knowledge and

grounds are based on legal advice that I have not suppressed any material facts

and I sign this verification on this the 15" day of January 2022. ;m
oo Yonak s

Date-15.01.2022

Place-Puri

sL.No.B ...
Dated,[..&f.ﬁ.}..g,%

Secretary
Puri Bar Association, Pul

Verificant

Identified by

Advocate

Solemnly Affiin,s &f' ed
before the on this... Lég}O
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MITA & ST L ARIETYY = 5

[ra Ilu—mr 3(ii)]

MTNISTRY OF ENVIRON\'IFNT & FORESFS
(Department of Environment, TForcsts & Wildlife)

1989 and GSR 1037(E) dated Sth Decgm-
ber. 1989 ;

- (iii) Setting up and expansion of fish processing
NOl_TFI'GA’l‘ION UNDER  SECTION 3(1) AND units  including  warchoring  (excluding
SECTION 3(2)v) OF THE ENVIRONMENT hatchery and natural fish drying in permit-
(PROTECTION) ACT, 1986 AND RULE 5(3)(d) ted areas) ;

) 3 &l %
OF ENVIRONMENT (PROTECTION) RULES, (iv) sctting up and expansion of units{n:cha-

1986, DECLARING COASTAL .STRE'TCHES AS
COASTAL REGULATION ZONE (CRZ) AND
REGULATING ACTIVITIES IN THE CRZ.

New Delhi, the 19th Febraary, 1991

S5.0. 114{E).—Whercas a Notfication under Sec-
tion 3(1Y and Section 3(2)%v) of the Environment
(Protection) Act, 1986, inviting objections  against
the declarat’on of Clastal Stretches as Constal Regu-
lation Zone (CRZ) and impo-ing restrictions an
industries, opcrations and processes in the CRZ was
published vide S.C. No. 944 (E) dated 15th Dccem-
ber, 1990.

And whereas all objections reccived  have been
duly considered by the Central Government

Now, therefore, in cxerai € of the powers conferred
by Clause (d) of sub-rule (3) of Rule 5 of the En-
vironment (Protection) Rules, 1986, and all other
powers vesting in its behalf, the Central Government
hercby declares the coastal stretches of  seas, bays,
estuarics, creeks, rivers and hackwaters  which are
influenced by tidal action (in the landward side) upto
500 metres from the High Tide Line (HTL) and the
Jand between the Low Tide Line (LTL) and the HTL
as Coastal Regalation Zone: and imposes with effect
from the date of this Notification, the following res-
trictions on the setting up and expansion of industries.
operations or processes etc. in the said Coastal Regu-
lation Zone (CRZ). For purposes of this Notification,
the High /Tide Line (HTL) will be defined as the line
unto which the highest high tide reachcs at spring
tides, v Y

Note.—The distance from the High Tide Line
(HT1.) to which the proposcd regulatfons will apply
in the case of rivers, creeks and backwaters may be
modified on a case by case basis for reaons to be
recorded while preparing the Coastal Zone Manage-
ment Plang (referred to helow) : however, thig distance
shall not be less than 100 metre @ or the width of the
creck, river or backwater whichever is less.

2. Prohibited Activities :

The following activities are declared as prohibited
within the Coastal Regulation Zone, namcly :

(iy setting up of new indu trics and expansion
of existing industrics, cxcept those directly
related to water front or dircetly necding
fareshore facilities ;

(i) manufacture or handling or storage or dis-
posal of hazardous substances as specified
in the Notifications of the Government of
Indla in the Ministry of  Environment &
Toreste No. S.0. S94(EY dated P8&th Tulv,
1989. S.0. 966(F) dated 27th November,

nisms lor disposal of waster and effluents,
cxcept facilitics reyuired for  discharging
treated effluents into the water course with
approval under the Water (Prevention and
Control of Pollution) Act, [974 ; and except
for storm watcr drains

(v) di charge of untreated wasies and cfluents

(vi)

(vii)

trom industries. citics or towns and other
human settloments.  Schemes shall be im-
plemented by the concerned authorities for
phasing out the existing practices, if any,
within a reasonable time period not exceed-
ing thre¢ years rom the date of this noti-
fication ;

dumping of city or town waste for the pur-
poses of landfilling or otherwise ; the exist-
ing practice, if any, shull be phated out
within a reasonable tinle not exceeding
three years from the date of thiy Notifica-
tion ;

dumping of ash or any wastes from thermal
power stations ;

(viii} Tand reclamation, hunding or disturbing the

(ix)

(x)

(xi)

(xii)

(xiii)

natural course of cea water with similar
obstructions, except those required for con-
trol of cmstal crosion and maiatcnance or
cleasing of waterways, channels and ports
and fo- prevention of sandbars and also
except for tidal rcgulators, storm  water
drains and structores for prevention of sali-
nity ingresg and for sweet water recharge :

mining of -ands, rocks and other substrata
materials, c¢xcept those rare  mirerals not
available outside the CRZ areas :

harvesting or drawal of pround water and
construction of mechanisms therefor within]
200 m of HTTL. ; in the 200 m to 500 m
zone it shall be permitted onlv when done
manually through ordinary wells for drink-
ing, horticulture, agriculture and fi heries ;

construction activities in ecologically sensi-
tive arcaq as specified in Annexure-I of this
Notification

any construction activity between the Low
Tide Line and High Tide Line except faci-
lities for carrvine treated effluents and
waste water discharges into the seca, facilities
for carrying sea wafer for cooling purposes,
oil, gas and «imilar pipelines and facilities
c<ential for activities permitted under this
Notification : and

dressing or altering of sand  dunes,  hills,
natural featyzes '1c1ud'mg landscape changes
s .
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for beautificution, recreational  and other
such purpose:, excepi as permissible under
this Notification.

6 THE GAZETTE OF INDIA: EXTRAORDINARY

3. Regulation of Permissible Activitics :

All other activities, except thos: prehibited in purd
2 above, will be regulated ‘wy under :

(1) Clearunce shall be given for any activity
within the Coastal Regulation Zone only
if it requircs water front and  foreshore
facilities,

(2) The following activities will requive environ:
mental clearance from the Ministry of En-
vironment & Forests, Government of India,
namely :

(i) Construction activitics related to Defence
requirements for which foreshore facili-
ties are esscntial (e.g. slipways, jetties
etc.); except for classified operational
component of dcfence projects for which
a separate procedure shall be followed.
(Residential  buildings. oflice buildings,
hospital conrplexes, workshops shall  not
come within the definition of operational
requircments cxcept in very special cuses
and hence shall not normally e permitted
in the CRZ); '

(ii) Operational constructions for ports and
harbours and light holses requiring water
frontage; jettics ~ wharves, = quays. slip-
ways efc. (Residential buildings & oflice
buildings shall not come within the defini-
tion of operational activilies except in
very special cases and pence shall not
normally be permitted in the CRZ);

(111) Thermal power plants (only foreshore faci-
fities for transport of raw materials facili-
ties for in-take of cooling water and out-
fall for discharge of treated waste water|
cooling water); and

(iv) All other activities with  investment ex-
cceding rupees five crores.

(3) (i) The coastal States and Union Territory
Administrations shall prepar¢, within - a
period of one ycar from the date of this
Notification, Coastal Zone Management
Plans identifying und classifying the CRZ
areas within their respective territories in
accordance with the  guidelines given in
Annexures-I and IT of the Notification and
obtain approval (with or without modifis
cations) of the Central Government in the
Ministry of Environment & Forests;

(i) Within the framework of such approved
plans, all  development and activities
within the CRZ other than those covered
in para 2 and para 3(?2) above shall be re-
pulated by the State Government, Union
Territory  Administration 0t the Jlocal
authority as the case may e in accot-
dance with the guidelines given in Annex-
ures-I and 11 of the Notification; and
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(i) 1n the interim period till the Coastal Zone
Management Plans mentioned in para
3(3)i) above arc preparcd and approved,
all developments and activitiea within the
CRZ shall not violate the provisions of
this Notification, State Governments and
Union Territory Administrations shall en-
sure adherence to these regulations and
violations, if any, shall be subject to the
provisions of the Environment ( Protec-
tion) Act, 1986.

4. Procedure for monitoring and enforcgment :

The Ministry of Environment & Forests and the
Government of State or Union Territory and such
other authorities at the Statc ar Union Territory levels,
as may be designated for this purpose, shall be res”
ponsible for monitoring and enforcement of the provi-
sions of this notification within their respective juris-
dictions. :

[N. K-15019]1]84-TA-IU (Vol. ]
R. RATAMANI, Sccy.

ANNEXURE-[

COASTAL AREA. CLASSIFICATION AND
DEVELOPMENT REGULATIONS

Clussification of Coastal Regulation Zone

6(1) For regulating development activitics, the
coastal stretches within 500 metres of High Tide
Line of the landward side are classifed into four
categories, namely :

Category I (CRZ-T) :

(i) Arcas that are ecologically sensitive and im-
portent, such  as national  porksimarine
parks, sanctuarics, reserve forests, wildlife
habitats, mangroves, corals|cora] reefs, arcas
close to breeding and spuwning grounds of
fish and other marine life, arcas of out-
standing natural bcautyjhismrical!heritagc
arcas, areas rich in genetic diversity, arcas
likely to be inundated duz to rise in  sea
level consequent mpon global warmning and
«uch other areas as may be declared by the
“Central Government or the concerned au-
thorities at the State|Union Territory level
from time to time.

(ii) Aren between the Low Tidz Line
High Tide Line.

and the

Category-1T (CRZ-ID) :

The stea. that have already been developed upto
or close to the shore-line. For this purpose, “‘deve-
loped arca’” 1s referred to as that area within the
municipal limits or in_other legally designated urban
arcas which is already substantially  built up and
which has becn provided with Jrainage and approach
roads and other infrastructural facilitics, such as
water supply and scwerage mains.

Category-TIT (CRZ-TII) ¢

Arcas that are relatively undisturbed and - those
which do not belong to either Category-1 or 1I. These
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will include coastal zone in the raral arcas (develop-
ed and undevelopedy and also areas within Munici-
pal limits or in other legally Jdesignuted urban arcas
which me not substantially built up.

Category- TV (CRZ-IV)

Coastal stretches in the Andaman & Nicobar, Lak-
shadweep ad small islands except those designated
as CRZ-1, CRZ-IT or CRZ-III.

Norms for Regulation of Activitics,

6(2) The development or constiuction — activities
in diflerent categories of CRZ areas shall be regulat-
ed by the concerned authorities at the StatejUnivn
Teritory level, in accordance with the {following
norms : ‘

CRZ-1

No new construction shall be permitted within 500
metres ¢f the High Tide Line. No construction acti-
vity, except as listed under 2(xii), will be permitted
between the Low Tide Line and tae Higin Tide Lme,

CRZ-1T

(i) Buildings shall be permitfed neither on the
seaward side of the cxisting road (or rouds
proposed in the approved Coastal — Zone
Management Plan of the arca) nor on sca-
ward side of existing authorised structures.
Buildings permitted on the landward side
of the existing and propused roads|existing
suthorised structures shall be subject to
the existing local Town and Country Plan-

ning Regulations including the existing
norms of FSI[FAR.
(i) Reconstruction of the authorised buildings

to be permitted subject with the existing
FSI|FAR norms and without change in the
eXisting use.

(iiily The design and constraction of  buildings
shall be consistent with the surrounding
landscape and local archiiectural style,

CRZ-IIT

(i) The area upto 200 metres trom the High
Tide Line is to be earmarked as ‘No Dcver
lopment Zone'. No construction chall  be
permitted withip this zone except for  re-
pairs of existing authorised structures not
excecding existing FSI, existing plinth arca
and existing density, However, the follow-
ing uses may be permissible in this zone—
agriculture, horticulturs, gardens, pastures,
parks, playficlds, forestry and salt manufac-
ture from sca water.

(i) Development of vacant plots helween 200
and 500 metres of High Tide Line in desi-
gnated areas of CRZ-IIT with prior appro-
val of MEF permitted for construction of
Lotelsfbeach resorts for temporary occupa-
tion of tourists]visitors subject to the ¢
ditions ag stipulated in the guidelines at
Annexure-I1.

(jii) Coustruction|rcconstruction of dwelling units
between 200 and 500 metres of the High
Tide Line permitted so long it is within the
armbit of traditional rights and customary
uses  such as existing fishing villages and
goathans. Building permission for such
construction|reconstruction will be  subject
to the conditions that the total number of
dwelling units shall not be mors than twice
the number of existing units ; total covered
arca on all loors shall not cxceed 33 per
cent of the plot size’; the overall height of
construction shall not zxeexd 9 mctres and
construction shall not be more than 2 floors
(ground floor plus onc floar).

(iv) Rcconstructionfalterations of an existing au-
thorised building permitted subject to (i)
to (iii) above.

CRZ-IV
Andaman & Nicobar Islands :

(i) No new construction of buildings shall be
permitted within 200 metres of the HTL ;

(ii) The buildings between 200 and 500 metres
from the High Tide Line shall not have
more than 2 floors (geound floor end st
flcor), the total coverzd wrea on all flonrs
shall not be more than 50 per cent of the
plot size and the total heizt of construe-
tion shall not exceed 9 metres |

(i) The design and construction of buildings shali
be consistent with thz surroundiag land-
scepe and local architectural style.

(iv) Cerals and sand from the: beaches and cods-
tal waters shall not be ws2d for construc-
t-wn angl other purposes :

(v) Dn:d_q?ug and underwatcr blasting in and
around coral formations shall not be per-
mitted: and

(vi) Howsover, in  some of the islands, coastal
stretelics mav elso be  classified into cate-
gorics CRZ-1 or T or TIT, with the prior
appreval of Ministry of Environment and
Forests and in snuch designated stretches, the
annronriate reculations given for respective
Categories shall apply.

T.akshadween ard sall Islands

(1) For permittne canstruction of buildings. the
distance from the High Tide Line shall be
decided  devending on  the size ol the
islands. This shall be laid Jown for cach
Lland. in consultation with the experts and
with anproval of the Ministry of Environ-
ment & Forests, keeping in view the land
nee recmtirements for specific purnoses vis-a-
vis Inral conditions including hvdrological
aspects =rosion and ecological scnsitivity:

(3Y The building® within 500 metres from the
HTL shall not have more than 2 floors
{ground floor and Ist flnor), the total cover-
ed arca on all floors shall not be more than
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50 per cent of the plot size and the total
height of construction shull not exceed 3
metres;

(i) The design and construction of buildings shall
be consistent with the ‘'surrounding Jands-
cape and local architectural style.

(iv) Corals and sand from the beaches and
coastal watcrs shall not be uscd for construc-
tion and other purposes;

(v) Dredging and  underwater blasting in and
around coral formations shall not be per-
mitted; and

(vi) However, in  some oOf the islands, coastal
stretches may also be classified into categori-
es CRZ-1 or 1T or HT, with the prior appro-
val of Ministry of Environment & Forcsts
and in such designuted stretehes, the appro-
priate regulations given for respective Cate-
goties shail apply.

Lekshadweep and small Islands :

(i) For permitting construction of buildings, the
distance from the High Tide Line shall be
decided depending on the size of the islands.
This shall be laid down for each island. in
consultation with the experts and with ap-
proval of the Ministry of Environment &
Forsts, keeping in vicw the land usc requirc-
ments for specific purposes vis-a-vis local
conditions including hydrological aspects,
crosion and ccological sensitivity:

(ii) The buildings within 500 mctres from the
HTL shall not have more than 2 floors
(ground floor and 1st floor), the total cover-
¢d arca on all floors shall not be more than
50 per cent of the plot‘sizu and the total
height of construction shall not cxceed 9
metres;

Gi) The design and  construction of buildings
shall be consistent with the surrounding
landscape and local architectural style,

(iv) Corals and fand from the heaches and cons-
tal waters, shall not he used for construc-
tion and other purposes.

(v) Dredging and under wafer blasting in and
around lagoons and coral formations shall
not be permitted; and

(vi) However, in some of the Islands, coastal
stretches may also be classified into categories
CRZ-1 or i1 or III with prior approval of
(he Ministry of Environment & [Forests. In
such designateg — stretches the appropriate
regulations given for respective catcgories
shull apply.

ANNEXURE-11

GUIDELINES FOR DEVELOPMENT OF BEACH
RESORTS|HOTELS 1IN  THE DEIIGNATED
AREAS OF CRZ-III FOR TEMPORARY 0OCCU-
PATION OF TOURIST|VISITORS, WITH PRIOR
APPROVAL OF THE MINISTRY OF ENVIRON-
MENT & FORESTS

7(1) Construction of beach resorts|hotels with prior
approval of MEF in the designated areas of CRZ-TIT
for temporary occupation Of tourists] visitors shall be
subject to the following conditions :

(i) The project proponents shall not undertakc
any construction (including temporary con-
rtructions and fencing or such other bar-
riers) within 200 metres (in the landward
side) from the High Tide Line and within
the area between the Low Tide and High
Tide Line;

(ii) The total plot size shall not be less than
0.4 hectares angd the total covercd area on
all floors shall not exceed 33 per cent of the
plot size ie. the FSI shall not exceed 0.33.
The open area shall be suitably landscaped
with appropriate vegetal covers

(i) The construction shall be consistent with
the surrounding landscape and local archi-
tectural stylc:

(iv) fThe overall height of construction upto the
highest ridge of the roof, shall not cxceed 9
wmetres and the construction shall not he more
than 2 floors (ground floor plus one uppet

floor);

(v) Ground water shall not be tapped within
200 m of the HTL; within the 200 metre-
500 metrc zone it can be tapped only with
the concurrence of the Central|State Grofind

Water Board:

(vi) Extraction of sand, levelling or digeing of
of sandy stretches cxcent far structural foun-
dation of building, swimming pool shall not
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be permitted within 500 metres of the High between any two hotels|beach resorts; and
Tide Line; in no case shall gaps be less than 500 metres
apart; and

(vi)) The quality of treated effluents, solid wastes,

emissions and noise levels etc. from the (x) If the project involves diversion of forest
project area must conform to the standards land for non-forest purposes, clearance as
laid down by the competent au'thoritics in- required under the Forest (Conservation),
cluding the Central{State Pollution Control Act, 1980 shall be obteined. The require-
Board and under the Environment (Protec- ments of other Céntral and State laws ns

tion) Act, 1986; applicable to the project shall be met with.

(Viii) Necessary arrangements for the treatment
of the effluents and solid wastes must be
made. It must be ensured that the untreated

ciiluents and solid wastes are not discharged . . . .
into the water or on the beach; and no 7(2) In ecologically sensitive areas (such as marine

effluent[solid waste shall be discharged on parks, mangroves, coral reefs, breeding and spiwning

(xi) Approval of the State|Union Territory Tou-
rism Department shall be obtained.

te Banchs grounds of fish, wildlife habitats and such other areas
» as may be notified by the Central|State Government|
(ix) To allow public access to the beach, atleast Union Territories) construction of beach resorts|hotels

a gap of 20 metres width shall be provided shall not be permitted.

452 GIf91—2
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
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St DEDAR, e
D.0. No. 12 Dated: 18th May, 2020

May please refer to my earlier letter of even number dated
16.10.2019 regarding updation/revision of the Coastal Zone Management
Plans (CZMPs) in consonance with the new CRZ Notification, 2019 issued
vide GSR 37(E), dated 18.01.2019. It is reiterated that this Ministry have
issued the ‘Guidelines for updation of coastal zone management plan
prepared as per CRZ Notification, 2011 to align it with CRZ Notification,
2019, on 26.06.2019 and circulated to all Coastal States/UTs
Management Authorities. Para No.5 of the said guidélines prescribes that
the State Governments / UT administration shall take up the updation or
revision of CZMPs approved as per CRZ Notification, 2011, to align with
the CRZ Notification, 2019 at an early date and not later 4han six months b 4
from the date of issué of this guidelines. The assistance required from the
respective State Governments /UT administrations to enable the
authorised agencies in preparation of the CZMPs are enclosed as

Annexures.

It is again requested that the updation/revision oif the CZMPs may
be taken up on top priority and submit to this Ministry for its approval at

» = an early date:
Real acpebve .
Yours sincerely,

nel: as abé'u;e. | QA\ C g/ f\_‘?‘/b : {_Q;QL
S \7/ — [C.I{{shra]

ief Secret
St (;drsﬁ hiri'Asit Kumar Tripathy,

Chief Secretary,
Government of Odisha,
% \( General Administration Department,
A Odisha Secretariat,
Bhubaneswar — 751001 (Cdisha)

E-mail: csori@ori.nic.in
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Nevirgnment Wing
st & wm.' Danit. -

TV yaiawr wam, SR A s, 9 fewd-110 003 ©1R ¢ (011) z:zﬁgsé‘ez 24695265, B - {011) 24695270
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- \‘ , INDIRA FARYAVARAN BH#‘f%qu‘ JOR E‘.AGrj ROAD, NEW DELi‘FII-ﬁU 003 Ph. : (011) 24695262, 2465265, Fax o (0415 24685270
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Annexure-i—"

Data to be provided by the States/UTs fo the authorized agencies  for preparation  of
CZMPs:

i.  Database of the CZMPs prepared and approved based on
CRZ notiﬁcatiori 2011,including HTL, LTL, ESAs, CVCA, Haz;ird line and coast
al landuse, along with hardcopies/pdf of approved CZMP and landuse maps.

ii. Geo - referenced and digitized Cadastral maps (1:4000/1:5000 scale) in ArcGIS
format (shapefiles) with survey numbers ete. (Hard copy and Soft copy).

iii. Details of village-wise survey numbers pertaining to government land, in the
format (Taluk name, Village name, Survey No./Part Survey No. ete.) for
demarcation of buffers around mangrove areas. -

iv. Digi tiied geo-referenced Census village boundary maps in shapefile format as per
2011 census base and the corresponding 2011 census (population) data of villages
indi gitalrfsoft copy/xls format for demarcation of CRZ-HIIA and CRZ-IIIB areas.

v.  Stakeholder data such as Municipal maps, Notifications for legally
designated urban areas etc., for new CRZ-II areas, ﬁshing Zones in the water
bodies and fishing village boundaries, breeding and spawning grounds of fish and
the like, for updating the CZMP, as applicable.

vi.  Infrastructure facilities such as roads, jetty, port, i'ish_}anding centers, eic.

vii. Existi’-ﬁig- authorized structures on the seaward side and features like

cyclone shelters, rain shelters, helipads and other infrastructure including road

network.




Annexure-1

REMINDER

By E.Mail

Government of Odisha
Forest and Environment Department

No.EE-12/2019_&37S™9 /r&E,Dt. 0612 )9

From
Dr K.Murugesan, IFS
Director, Env.-cum-Spl. Secy. to Govt.

To

The Principal Secretary to Govt.

H & U D Department

The Principal Secretary to Govt,

Water Resources Department

The Principal Secretary to Govt

C & Transport( Transport) Department
The Principal Secretary to Govt.

Revenue & D.M Department

The Commissioner cum Secretary to Govt
Fisheries & ARD Department

The Commissioner cum Secretary to Govt.
Industries Department

The Commissioner cum Secretary to Govt.
Tourism Department

The M.D, OSDMA

Sub:  Availability of Stakeholders data to ORSAC for incorporation in the Coastal Zone
Management Plan (CZMP) Maps of Odisha Coast (CRZ Notification-2019).

Sir,

In inviting a reference to this Department letter No-21348/F & E, dt-06.11.2019 on the
above cited subject, I am directed to inform you that the updation/revision of Coastal Zone
Management Plans (CZMP) has been started and the mapping activities is fixed to be completed
within two months by ORSAC as per the Guidelines of MoEF & CC, Govt. of India.
Accordingly, the relevant Stakeholders data may kindly be made available to us on urgent basis
for incorporation in the CZMP. However, the relevant data have not been received yet. A brief
outline in respect of department wise data required for updation of CZMP is enclosed herewith
for your kind reference.. ‘

It is, therefore, once again requested to kindly be furnished the relevant data to this Dept.
as soon as possible, which will be provided to ORSAC for updation of CZMP Maps, as per CRZ
Notification, 2019.

This may be treated as most urgent.

Yours faithfully

L5 PO Director, Env.-cum-Spl. Secy. to Govt.

5!

Ay
' I\..T i
i



Stakeholder Data

Housing & Urban Dept.
Municipal Boundary Map
Notification of legally designated urban area
Ports & Jetties

Any other Coastal infrastructure
Fishery Dept.

Fishing zones in water bodies
Fishing village boundaries

Fish landing Center

Breeding & Spawning Ground of fish
Ice plant& fish drying platforms
OSDMA

Cyclone shelters/Rain shelters
Helipads

Road network

Infrastructure for reséue & relief operation during cyclom_a/ tsunami and the like

Revenue & D.M Department

Census village boundary

i

> \'-‘
SN )

=l

2L AP

i e

village-wise survey numbers pertaining to government land, in the format (bearing Taluk name,

Village name, Survey No./Part Survey No. etc

Water Resource Department

Coastal Protection measures
Embankment

Jetty i

Any other Coastal infrastructure

6. Commerce and Transport Department

Ports
Coastal high ways

Any other Coastal Infrastructure

7. Industries Department

8.

* Proposed Industrial Complex

® Any other Coastal Infrastructure
Tourism Department

® Proposed Tourist Complex

® Beach Tourism

* Any other Coastal Infrastructure
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Government of Odisha ,
T Housmg and Urban Development Department

k¥ K ok ok ok

9/ L/f—a‘/ﬁ /HUD., Bhubaneswar, dated the: 2F f2220) ?
ELE 88/2019 a

Fromy
Sri Durga Prasad Mohapatra,
Joint Secretary to Government.

\;}eﬁ};rector, :
nv.-cum-Spl. Secretary to Govt,

Forest & Environment Deptt.

To

Sub: -Availability of Stakeholders data to ORSAC for incorporation in the
Coastal Zone Management Plan (CZMP) Maps of Odisha Coast: (CRZ
Notification- 2019)

Sir, . -
In inviting a reference to your letter No.23759, dtd. 06.12.2019, addressing to the
principal Secretary H&UD Deptt on the above subject, I am directed to say that there are
five No. of ;vuumapauues and NACs located at Coastai Zone of Odisha, list with date of

notifications as Urban- Areas is enclosed herewith. Bes:des the map of aforesaid

M JCipaI[tles and NACs are not available in th:s Deptt., hence the same will be provided by

\ﬂ// the Executive Officers of -concerned Municipalities and NACs. No other information is
s WS
>

arlable about Ports & Jetties and Coastal infrastructure.

Yours faithfully,

% _ Jomt Secretary to Government

Qfx,/%\q\\M{amo No. %2;‘[—7 Dtd. 2? /7~ 207’7(

the Executive officers of Puri (Municipality)/ Paradeep (Municipality)/ Konark NAC/ Gopalpur

/ B Copy along wrth copy of [etter of Forest & Environment Deptt. forwarded herewith to
NAC & Chandbali NAC for information and necessary action.

é&\"l/’ They are requested to furnish the Municipal Boundary Map of their respective ULB
directly to the Forest & Environment Deptt. under mt:matlon to thls Deptt.

| | !
N ‘ - A

\_\ . "
%/ Joint Secretary to Government

MOST URGENT f"' "”)

(\1



ULBs located in the Coastal Zone of Odisha

0o

Sl ) i : '
9 Name of the ULBs Date of Notification as ULBs
o.
Gopalpur NAC 20.03.1961
Puri Municipality 01.01.1865
3 Konark NAC ,19.712.-1983 |
27.09.1979 NAC
4 | Paradeep Municipality
12.12.2002 Municipality
5 | Chandabali NAC 03.04.2012

o Ferost % Ehx Degig

fiaedgn 4 g ha y il
®omaratary W Govl, & 10

Envirenment Wing

{f‘ .
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 110 of 2013’ I

Subhas Datta Vs, Union of India &Ors.

CORAM : HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON'BLE DR. D.K. AGRAWAL, EXPERT MEMBER
HON’BLE DR. G.K. PANDEY, EXPERT MEMBER
HON’BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER
HON’BLE MR. RANJAN CHATTERJEE, EXPERT MEMBER

Present: Ai:iplicant
Respondent No.1: Mr. Vikas Malhotra, Mr. M.P. Sahay, Advocates.
Respondent Nos.3&4: Mr. Shibashish Misra, Advocate.
Respondent No.5: Mr. Swetaketu Mishra, Advocate
Respondent No.8: Mr. A.K. Panda, Sr. Adv., Mr. S. Panda, Adv. and
' M. Paikaray, Advocate
Mr. Alpana Poddar, Adv. for CPCB
Date and Orders of the Tribunal o
Remarks et
Item No. 15 _ 5t C
October Learned Counsel appearing for the State of Odisha
21, 2014

states that he has filed the status report before the tribunal -
today. The same is taken on record. In the report it 'hasl

been stated the Collector, Puri had been directed take action

under the Environmental Protection Act (1986) against the

o5 offending structure in the CRZ zone. Let the Collector of

Purni file comprehedsive complete report With.in‘four weeks

ft;om today and must take steps in accordance \;vith law

without further delay.

There is a written request for adjournment on beh_a_llf of the

Applicant, adjourned to 3 December, 2014.

.......................................... CP
(Swatanter Kumar)
......................................... ,EM
{Dr. D.K. Agrawal)
......................................... ,EM
) (Dr. G.K. Pandey)
JEM

(Bikram Singh Sajwan)
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4. Listof witnesses and their aigl‘d’ress. (Y P1

5. Nature of offence

1. Name and address. -
of the complamnant

Colled
2. Name and address

~of the accused “ 1. MK (]

2. G.Sud

Asst. Mianager(Admn) Sterling Holiday

Resorts
Road,C
AtPrey
P.S-Puy
Dist-Pu

i
. Date time and placeiof ocurance ~ Contin

L2

norms
since 1

T
(35S
R
(4) I
0

IN THE COURT OF THIE S.D.J.M, PURI

1. C.C. No.40¢2i0f 2014

*

‘tor , Puri, At- Collectorate,
P.s- Pyri Town, P.o/ Dist- Puri,

' i
F1
] a
handra Sekhran, Vice-President &~ %
: _ i &
'
i

nakar Gupta, aged about 54 years

P Ad

o

ri 752001 -

ious negligence and violating CRZ
in the afore said premises of hotel ,
s functioning.

hnning Member P.K.D.A,Puri ‘ !
ahasildar,Puri

- Scientist F & E.Deptt,

epresentative of OCZMA

r. N.L.N.S Prasad

irector (Scienti'ﬁc) Ministry of

nvt. & Forests, Govt. of India,

RO, Bhubaneswar—752023.

E
B
(3)S

1 S.Mishra,

Diirector of Town Planning

with section of statute
read

Cadisha ,Bhubaneswar

Violation of CRZ Notification and
cesrance from MOEF not obtained

with Section -15 of Environment.

Protection Act 1986 and Rules framed
there under.

India Ltd, 154-ELDAMAS /§
"hennai-600018, -4 ;

-, n‘i
ent Hotel Sterling Resort, =3
1 Sadar, Sipasurubali, 5

298

A VI e B T i =

e

|
1



iy

5

». Whether any previous complaint

regarding the same occurance was
~iled and if so, the name of the

Court and the date and manner

of disposal of the §arpe.

Fact of the case. |

|

11211

That the accused person are. leading

office bearer of a hotel/Premises name

and styled as Hotel Sterling Holiddy -

Resort P.S-Puri Sadar, Dist-Puri. That

the accused have. intentionaliy violated

the provision of C.R.Z notification _.

issued under the = Environment:

Protection - Act.1986 and - have
constructed the said offending structure
in CRZ-II area. Though the accused
have been warned / directed to refrain
themselves and demolish the violation
but the accused have not carriedout the

same. This amounts to intensional

violation of Enveiromentsd norms. For

the aforesaid action of the accused
persons , The Hon’ble National Gréen
Tribunal (N.G.Tj had been pleased to
direct the Govt.of Odisha in H & UD,
Deptt. ,BBSR to submit the status
report. Accordingly a team of exports
have visited different construction and

violated  sites along  with  the

constructicn of Hotel Sterling Holiday .

Resort and it’s Enveiromem.al sites.
They had visited and satisfied that the
allegation which are made against them
are true and they had sugested for taking
action under Environment: *~ Protection
Act, a xerox copy / true copy of the
same is filed here with as
Anexure-1.Further the Hon’ble Green

Tribunal vide s orderdi. 27 10 2014

A
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1131/

has also been pleased to derect the

complainant to take step in accordince
with law.So the complainant files this
case against the accused persons under
Environment  Protection Act, for

! a taking cognizonce against them.

PRAYER

i
:

~ Therefore the cornpflamant -prays that your honour will be plesed to take

cognizance of the offence agamst the accused person and convict them after

hearing the parties and for this he shall as in duty bound ever pray.

. | Q c.\:SL, comp!aman& i ;4 ey
: l]/LCQLLE,“T@R i“@}z} '

VERIF 1 CATION

I Sri Uddhaba Chandla Majhi O A8, Addl Dist. Maolstxate Puri in chalge of

the Dist. Collector Puu do hereby verify that the fact stated above are all true to -
the best of my knowle ledge I gathered from the official records and. I sign this
verification on this thc \qﬁ\'\ day of November 2014 being present in Court

. premises at Puri.

\“\-\"d\o\i\\&“\h‘i W Y Mmf‘\“’
By the Vericant Vi XA %\\b

{/C" COLLB 1ox BIHL
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 AFFIDAVIT
p}rfzdjll;i:ffﬁﬁ:-ﬂfzf‘(’;,;'(s"-.,-
Hotary Goys, oF Fedis

I Sri Uddhaba '§Chandra Majh_laged ébout 50 years ,Son of Sri Srikar Majhx

working as Addl.. DISt Magistrate now in charge of Dlst Maglstrate and
Collector,Puri do hereby solemnly aff 1Irm and state as foIlows - S
That the facts sta@ged' above in the petition are all true to the. best o

(o

knowledge I gfatheféd from_ official fcoords_.

f my

Identified by

S \.«\M}é}u&:&@k\%&“"\%\gﬁ‘k

A\ firg : eponent
/&QKLEC}‘QR, PURS

&
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IN THE COURT OF THE S.D.J.M, PURI

i

| 1.C.C. No. £1pq0f 2014

I. Name and address Collector , Puri 5.
of the complainant | At/P.o/P.s/ Dist- Puri, %{

. ! : ) .

2. Name and address 1.5ri Chinmaya Kumar Jena, aged 39years ; T
of the accused S/o- Sri Ghanashyam Jena .at- Dularpur, g

P.S- Dham Nagar,P.O- Sohada,Dist-Puri

2.511 Tanmaya Kumar Jena aged 45 years
S/o- Sri Ghanashyam Jena .at- Dularpur, -

P.S- Dham Nagar,P.O- Sohada,Dist-Puri

: 3. Sri Haridwar Prasad Singh aged

' S/o- Ledru Prasad Singh, General

; Secretary F.C.I works Union -
At-58, Dimondharbour Road, Culcutta-23 .~
Presently functioning as Hotel named as )
International Hote! , at-Si pasarubali,Puri

\c:n\l\rc>-}:>“< Q)\'\&ngﬁ‘cﬁ
L, COLLE TN FEE)

4\
i
J

v

N7

[

L

P.S-Baliapanda, Dist-Puri ]

3. Date tume and place of ocurance Continious negligence and violating CRZ
norms 1n the afore said premises of hotel @

since it’s function .

4 List of witnesses and their address. (1) Planning Member P.K.D.A Puri
(2) Tahasildar,Puri
(3) Sr. Scientist F & E.Deptt,
Representative of OCZMA
(4) Dr. N.L.N.S Prasad
Director (Scientific) Ministry of
i Envt. & Forests, Govt. of India,
L ERO, Bhubaneswar-752023.
(5) Sri S.Mishra,
Director of Town Planning

Odisha ,Bhubaneswar .

5. Nature of offence Violation of CRZ Notification and
© with section of statute ‘permission not obtained from MOEF

read with Section-15 of Environment.
Protection Act-1986 and Rules framed
there under. '

6. Whether any previous complaint
regarding the saime occurance was No
filed and if so, the name of the

Court and the dae and manner



o

7. Fact of the case

B S —

H
I«
!

1121

That the accused persons are the owners
of a hotel/Premises name and styled as -
International ~ Hotel,At-  Sipasarubali,
,Puri. That the éccused persons have
intentionally violated the provisions of
CR.Z Notiﬁ_c:a-tionr issued mide; the
Environment Protection Act . and have
conSU'ucted s, sl offending structure,
in CRZ-II area. Though thé accused
have been warned / directed to remove’
and demolish the violation but they have -
not carried out the same. This amounts
to intensional violation  of
Enveiromental norms. For the aforesaid
action of the accused persons , The
Hon’ble  National Green Tribunal
(N.G:T) had been pleased to direct the’
Govt. in H & UD, Deptt. ,BBSR to
submit 'fhéi status report. Accordingly a
team df exports have visited different -
construction and violated sites along
with the construction of International
Hotel and it’s Enveiromental Pollutant

sites. They had visited and satisfied that

the allegation which are made against

them are true and they had sugested for
taking action under Environment

Protection Act, a xerox copy / true copy

O]yﬁf"}/of the same is filed here with as

Anexure-1.Further the Hon’ble Green
Tribunal vide it’s order dt.21.10.2014

has also been pleased to derect the

’ Lﬁ\%d\}v\m}:o\ O)"\C\MSM
T0R BFRE g \-n 20

..‘
3

VOLLE TG
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complainant to take step-in accordince
with law.So the !co'mplainaﬁt files this
case against the aceused persons under
Environment Protection Act for taking |

cognizance against him.

PRAYER

Therefore the compf&ainant ‘prays that your honour will be plesed to take

- cognizance of the offence against the accused person and convictiherjafter |

hearing the partles and for this he shall as in duty bound ever pray.

ho\a\/\/\gﬁ Q\S“O“SW‘ X\{\

e complainant
' f/(_}:'oLLE‘.'TQ,g PRI

¥ VERIFICATION

.1 Sri Uddhaba Chandra Majhi O.A.S, Addl.Dist. Magistrate;Puri in charge of

the Dist. ‘Col_lector,Pu;ri,‘ do hereby verify that the fact stated above are all true to

the best of my knowledge I gathered from the official records and I sign this
verification on this the | 74  day of November 2014 being present in Court

i
i

premises at Puri. | |

s Q,,\Wsnﬁ AY

By the Vericant
I/(_‘, COLLE 761 PJR]

C‘y\ o




1141/

AFFIDAVIL, ;o/i55 fEﬁar Das:

T

S, Nowmr Hotary Govt. of Indic

I Sri Uddhaba Chandra Ma_]hl g_ge;d about 50 years , Son of Sr1 Srikar Ma_]hl

working as Addl. Dist Maglsnate now in charge of Dist. Magzstrate and

Collector,Puri do héreby solemnly affirm and state as follows:-
That the facts stated above in the petm@n are all true to the best of my

knowledge I gathered% from official records.

L
i

Identified bjf

kj\ 5 &\/gk%)?lcgnt \;\\ ‘S
\S‘\Q/ } %"'1 ~y '
w,\ 98 TIECT”JR’ PUR:
GOVI/I aderq;uu ; /

Sirds Lu!mﬁgmr@ash
Wotary Govt. of India

Los



. 6. Whether any previous complaint

IN THE [COURT OF THE S.D.J.M, PURI
1
! . ,
1. C.C. No. 410 of 2014
i 4} %
. z
1. Name and addres_s;_ Collector , Puri i"_‘
of the complainant * At/P.o/P.s/ Dist- Puri, _ ) e
2. Name and address Sudhansu Kumar Mishra, aged about 73 .- < E
of the accused L ' years S/o- Late Abhiram Mishra, ' g :3
o : ; . =}
| at- C/104 Pallaspali, Bhubaneswar, B ®
Dist- Khurda, at present Hotel Chariot ' e

: Resort & SPA, Sipasurubali,Dist-Puri.
! ;
3. Date time and placge of ocurance  Continious negligence and violating CRZ
’ norms in the afore said premises of hotel ;

since it’s functioning

4. List of witnes,ses'; and their address. (1) Planning Member P.K.D.A Puri
‘ (2) Tahasildar,Puri
(3) Sr. Scientist F & E.Deptt,
Representative of OCZMA
(4) Dr. N.L.N.S Prasad
Director (Scientific) Ministry of
Envt. & Forests, Govt. of India,
ERO, Bhubaneswar-752023. .
(5) Sri S.Mishra, ;
Director of Town Planning

Qdisha ,Bliubaneswar .

5. Nature of offence Violation of CRZ Notification and

with section of statute clearance not obtained from MOEF read
' with Section-15 of Environment
Protection Act-1986 and Rules framed
there under.

regarding the same occurance was No
filed and if so, the name of the

Court and the date and manner

of disposal of the same.




<

. 7. Fact of the case

1121/

That the accused is the owner of a,
hotel/Premises name and styled as Hotel
Panchabati/ Chariot, Hotel Chariot
Resort & SPA, Sipasarubali, . Puri-1.
That the accused has intentionally
violated the provisions of C.R.Z

Notification  issued under thye

'Environmen_t Protection Act 1986 and'

has constructed. the said offending

. structure in CRZ-II area. Though the

accused has been warned / directed to
remove and demolish the violation but
he has not carried out the same. This

amounts to intensional violation of

Enveiromental norms. For the aforesaid’

action of the accused person , The

Hon’ble Natiorfal' Green Tribunal

(N.G.Tj had been pleased to direct the
Govt. in H & UD, Deptt. ,BBSR to
submit fhe status report. Accordingly a

team of exports have visited different

construction and violated sites along

with the construction of Hotel Chariot
Resort & SPA and lit’s Enveiromental

Pollutant sites. They had visited and

satisfied that the allegation which are

made against them are true and they had

sugested for taking action under

Environment Protection Act, a xerox

Veopy / true co of the same is filed here
A Py 1%

with as Anexure-1.Further the Hon’ble
Green Tribunal vide it’s order

dt.21.10.2014 has also been pleased to

-\

LCVLLE 100 BT sy 2™ -
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| Bl

derect the complainant to take step in
accordince with Iéw.So the cornplainant
files this case : against the accused
persons under Env1ronment Protection

Act for taking cognizance against him.

PRAYER

Therefore the comp‘:iainant prays that ‘your .honour will be plesed to take

cognizance of the offence against the accused person and convict hémafter

" hearing the partles and for this he shall as in duty bound ever pray.

La Shade c/*mw}m \[\“\

By the complamant
/,;, COLLECTOR PIR]

f VERIFICATION

I Sri Uddhaba Chandra Majhi O A:S, AddL DlSt Maglstrate Puri in charge of

- the Dist. Collector,Puri, do heleby verify that the fact stated above are all true to

the best of my knowledge I gathered from the official records and I sign this ,

verification on this the 1Y~ day of November 2014 being present in Court

K}\&E:%JBy the Verxcant
VKL'GLLLL:TCJR P-4-Fid

premises at Puri.

w\ \V\*\N
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AFFIDAVIT .

2i2as :z Iy r, SRyt BT

'lgNO Hotary (}ovL of Indic

!a']te..;

I Sr1 Uddhaba Chandra Ma_]hl aged about 50 years ,Son of Sri Srikar Majh1 ‘

e e

working as Addl, DISt Maglstrate now in charge of DlSt Magistrate and

Collector,Puri do hereby solemnly afﬁrm and state as follows:-

- That the faots‘statecf above in the petitiEfxi”are aII true to the best of my

knowledge I gathered from official recof;:ls.

I dentlﬁed by 5 : - &\I\O«-N\E

D t
‘ C’% W  COLLELTOR. PUR!
Govt Pkeader Puri }/ - '
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IN THE COURT OF THE $.D.J.M, PURI

1. C.C. No. 417 of 2014

I. Name and address. |
of the complainant ?

2._ Name and address

of the accused

3. Date time and place of ocurance

4. List of witnesses and their address.

. Nature of offence
with section of statute

~.Whether any previous complaint

regarding the same occurance was
tiled and if so, the name of the
Court and the date and manner

of disposal of the same.

Collector , Puri
At/P.o/P.s/ Dist- Puri,

- Geeta Patra ,aged about 68 years

W/o- Late Ladu gopal Patra

Director Patra Builders & Developers Pogbe -

& Ltd, At present Matxmandap Sah1 Puri-1

P.S-Puri ’f‘own P.O/Dist-Prui

Continious negligence and violating CRZ
norms in the afore said premises of hotel ,-
since its construction,

(1) Planning Member P.K.D.A ,Puri
(2) Tahasildar,Puri

(3) 8. S_c;ent;st F & E.Deptt,
Representative of OCZMA

(4) Pr:N.L.N.S Prasad

Director (Seientific) Ministry of
Envt. & Forests, Govt. of India,
ERO, Bhubaneswar 752023.

(5) Sri S.Mishra,
Director of Town Planning
Odisha ,Bhubaneswar

Violation of CRZ Notification and ,
clearance not obtained from MOEF read
with Section-15 of Environment;
Protection Act-1986 and Rules framed
there under.

No

O S, Q}V‘q.mg”ir\r \
/C GOLLE TR BOR] O~ A\



. Fact of the case.

13

1211

C.R.Z Notification issued under the
provision of Environment. Protection /
~Act  and has constructed the said

: ' g
That the accused person is the owner of ‘ /W
the Premises name and styled  as

Geetanjali Apartment ,At- Sipasarubali,
P.S- Balia Panda, P.0O/ Dist-Puri. That {?g

Y

the accused person has  béen

mtenhonally violated the provisions of Z/

offending structure in CRZ-II area.

ECTOR BIRL S\

Though the accused has been wamed /

) - #‘?
directed to remove and demolish the :%

¢_C6LL

Fw

violated portions but they have not yet

ks
y

carried out the same. This amounts’ to
intensional violation of Envejromental
norms. For the aforesaid action of the
accused persons , The Hon’ble National
Green Tribunal (N.G.T) has been
pleased to direct the Govt. in H & UD,
Deptt. \BBSR . to submit the status
report. Accordingly a team of exports
have visited differeit construction and |
violated  sites aIdng with  the
construction of  Hotel Geetanjali
Apartment and  it’s Enveiromental
Pollutant sites. They had visited and
satisfied that the allegation which are
made against her are true and they had
sugested for taking action under
Environment. . Protection Act, a xerox
copy / true copy of the same is filed here |
with as Anexure-1.Further the Hon’ble

Green Tribunal vide it’s order

dt.21.10.2014 has also been pleased to

derect the complainant to take step in



1131/

accordince with law.So the complainant
files this case against the accused person
under Environments . Protection Act for

taking cognizance against her.

PRAYER

Therefore the complamant prays that your honour will be pIesed to take °
cognizance of the offence against the accused person and convict her after

hearing the parties and for this he shall as in duty bound ever pray.

$‘;l
i

\J\)o? o L\N;v cxw\v‘m ﬁ‘b‘"

BV the COmp]almm 4

VERIFICATION

I Sri Uddhaba Cbaudla Majhi O.A.S, Addl Dist. Magistrate,Puri in char ce of
thé Dist. Collector Purl do hereby verify that the fact stated above are all true to
the best of my k_nowledoe I gathered from the official records and I sign this
verification on this the l?ﬁ) day of November 2014 being present in Court

. premises at Puri.

K) VR \_)\\J\%M‘\

By the Vericant % § W s,
YU corrreror pams




3 AFFIDAVIT — Fhaskr 5o g

working as Addl D1st Maclstrate now

G S

I Dgyh

Giat ('?‘:/ 0?)&, ‘9“ T?'u.t.a

I Sri Uddhaba { handra Majhi aged about 50 years ,Son of Srj Srlkar Majhl

e

in charge of stt Maglstrate and

e

Collector,Puri do hereby solemnly affirm and state as follows -

That the facts staté

L

d above in the petition are all true to the best of my

. knowledge I gz’i—thered from official records.

Identified by b _ ke m\%\) |
B E | L O A T é\‘ y
S *Hsgor o J
o i e Lk : / COLLECTOR, PURI
Gu\//*t.,,'B}eader,Pur‘i_= ; [

H
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2

o
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1. C.C. No. 418 of 2014

i

.-Name and address.
of the complainant

. Name and address

of the accused :

Date time and place of ocurance

IN THE éOURT OF THE S.D.J.M, PURI

Collector , Puri

At/P.o/P.s/ Dist- Puri, ]
| &

Arindum Sarkhel aged about 45 years -
“ Z
. S/o- Gaurangalal Sarkhel , } C&
. - ‘{
Managing Director M/S- Sarkhel Developers ¢
- ' 2 o3
& Builders Pvt. & Ltd, /_?) =
Regd.Office, At-Tulasjpur, P.S- Bidanasi, - e
: .3
Dist-Cuttack Y f
T &
At present Shreeram Apartment ) . j
_ ~ Hansco ) o ) s E’
Near Hote%ﬂCo Palm,Sipasurubali,Puri 4
P.S- Baliapanda,P.O/Dist-Puri ; e

Continious negligence and violating CRZ
norms in the afore said premises
since it’s construction.

4. List of witnesses and ‘their address. (1) Planning Member P.K.D.A Pur1

L9

. Nature of offence

with section of statute

Whether any previous complaint
regarding the same occurance was
filed and if so, the name of the
Court and the date and manner -

a1 heneeal of the same

(2) Tahasildar,Puri

(3) Sr. Scientist F & E.Deptt,
Representative of OCZMA

(4) Dr. N.L.N.S Prasad
Director (Scientific) Ministry of
Envt. & Forests, Govt. of India,
ERO, Bhubaneswar-752023.

(5) Sri S.Mishra,
Director of Town Planning
QOdisha ,Bhubaneswar

Violation of CRZ Notification and
clearance not obtained from MOEF read
with Section-15 of Environment.
Protection Act-1986 and Rules framed
there under.

No

bl




) -

Y1 iFact of the case.

A et g N A S e i, S0

1121/

That the accused person is the owner of

a Premises name and styled as

- “Shreeram Apartment” , Sipasarubali

P.S- Baliapanda, P.O/ Dist-Puri. That

the accused person has intentionally

violated the provisions of CRZ
Notification issued under the provision
of  Environment Protection.Act and

P.
has constructed, the said offending

structure in CRZ-II area. Though the

accused has beenn warned / directed to

remove and demolish the violated

portions but they have not yet carried

out the same. This amounts to

intensional violation of Enveiromental

‘norms. For the aforesaid action of the

accused person , The Hon’ble National

Green Tribunal (N.G.T) has been

pleased to direct the Govt. in H & UD,
Deptt. ,BBSR to submit thc status

report. Accordirigly a team of exports

have visited different construction and

‘violated  sites | along  with  the

construction of Shreeram Apartment a.nd
it’s Enveiromental Pollutant sites. They -
had visited and  satisfied that the
allegation which are made against him
are true and they had sugested for taking
action under Environment Protection
Act, a xerox copy / true 'EOpy of the
same 1s filed here with as Anexure-

1.Further the Hon’Ble Green Tribunal
vide it’s order dt.21.10.2014 has also

been pleased to derect the complainant -

to take step in accordince with law.So

SRR s ST




" the Dist. Collector,Puri, do hereby verify that the fact stated above are all true to

' 1131/

the complainant files this case against

the accused person under Environment:
: : A

Protection Act for taking cognizance

against him.

P PRAYER

Therefore _the com,t?)lainant prays that your honour will be plesed to take

cognizance of the @ffence against the accused person and conv1ct hém after

' heaung the pa.rtles and for this he shall as in duty bound ever pray.

.\,_,__M\@wm\ﬂ SR

,;y the compldmanto N Af

VERIFICATION

[ Sri Uddhaba Chandra Majhi O.A.S, Addl.Dist. Magistrate,Puri in charge of

the best of my knowledoe | gathered from the official.records and I sign this
verification on this the I 1 day of November 2014 bemg present in Court

premises at Puri. .

‘\ % W By,
_r,,\c)\o\i\r&:}a\ C/V'\me W’} -

By the Vericant
' /( COLLECTOR 2R

Ve A e
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p ;‘:a.r}fz'.;ﬁ-x;\ﬂ ar Dg.
Wotazj; Go
AFFIDAVIT L. of Indi, .

Borsfiatforifios 3 iy Uddhaba Chandra Ma]ht aged about 50 years Son of Sri Srikar Majhi

o

5.

. ate

............ ".._,.._-..'-..‘

" working as Addl D1st Mag1strate now in charge of D1st Magmtrate and

Collector,Puri do hereby solemnly affirm and state as follows:-

That the facts stated above in the petition are all ttue to the best of my

knowledge I gathered from official records.

Identified by : : 5 ' g\,
o N 2 a . M\&m‘w
\\-"‘:“:’f./ 2 5'/"] v Deponent o
e -}? \ /Lg"‘LT rOTOR, FUK

Govt- &’é/der\Puu

L

o

,
i--.)

TR e i A s,
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Tour repcrt of Dr. L. 4li,Senior Scientist{PC)

. Forest & Environment,on the erosion ojf beqch

- tn Puri Urbgn Areq cond remedigl megsures to be
token gs per the orders of Prmm;pal Secretqry-
and Director-Cum-Speciogl Secreilaqry to Goverment,
Foresgt & Enmronment Deperiment on 28. Oj7 2007

Lejt Bhabarzeswar at O 4.H. in ¢ OTDC’ hired
Tazi to Puri gnd ¢ discussion was made with the
Jollowing officers gnd Members of NGOs.

THE FOLLOWING KEMBERS FERT PRESENT 4T THE
TFIHE OF DISCUSSION

7. Sri S, W. Panigrqhi, 4dditional L‘zstrzct ffag?..sfrate,
PTG

Ezecutive Engineerﬁbads and’

2¢ SPL P.X.Das,
Bullgings, Purie.

3. &ri Honog Aunar Dos., Executive Engz.neer Irri gation
Division, Puri.

4. Sri P.K. Pqttgnaik, Secretqry, PED4, Puri.
5. Sri Binod Saraff, Hunicipagl Engineer,' Puri.

6. Sri Jaganath Bgstig, President, bregch pr’otectzozz
: Council, Puri.

7« Sri Bemesh Prgsqd — Member Secretqry, beach
Singh _ protection Council, Puri.
8. 8ri 7. Rabikantag dssistant Hanagger, (South)

Garware~iall Roofs Iimited.

During discussion it has been revegled thqt
begcuse of the unusugl behguviour of the Seq in Puri

major damage haos been cgused in the newly constructed '

road in Sipg Sqrubgli gqreq gnd some damages” are 'also

wigar Sesre ln't"naported in Pent?za;fata basu, of the jzshemen.

SYRHGRIMEnt Wik oy
"'tPL&rr'\" J(f" . .
ke garding the damages cqused to the rnewly

I constructed roqd Jrom g"Hotel C’ocopai?i" to M Sterling
Resort", it cqn be sqid that this road was butlt |
,b\ mo.zaznng of norms of CRZ in the middle OJ the Seqg )

beach. This wqgs Just Iike inuvi ting the wrath of

nature, gll efforts were tgken from the Envi ronment



L4219

g 112/

Depgriment to stop the consiructioﬁ Of.%ﬁis rQadu. 4
In order to give plan approval Jjor construyction |
purpose to different Hoteliers and Butilders in the
qréeq adjoining Séa towagrds the lanaward side of

ﬁ\ the alleged road in Szpamsargbala,area all norms of .

.CRZ were ignored. 4s on to~dall elso the revenue

map of the rogd aréq doés not speakuoj the'existence

of the rogd. The alleged rogd was conearucted virt-

uaglly over-night by spendzng to the tune of Bse 765

crores in the mid beach aind thereby narrowzng the

begch gqreq to almost half of its original aréae
Such an getion by violaliRng the norms was

reqlly very unfortungte. Even lgst Year some minor

e

danage was'also reporte; to the tune of some 7100
meteres length ojf this rﬁad and this year a jurther
danage to the extent of more than 200 meteres has
occurred infront of " Kathzabba Ashron® and
" Thousand Sand #partment " of JHB Bitltech private
limited. . |
It will not out of place to meniion‘that'

~the Sea beach near the glleged rogd contgined a

ype of uweed nagned" Gudkgnk” uhose purpose was to
Bﬁnd the sand gnd it could withsiand the hzghtaxus'-
of the Seg. During the visit it lgs been jfurther

revegled that sand bags has been kept on the side

of tide. From the other side of the road sands

dug qnd put in sqnd bags. By this the road shalli=!

“1.:'1.’

be jurther we ghend and cgn bring jurther dzsaster 'Qf_,f

o s
e Sangtar _\, o Bovi.
Sepirorimadil ‘v!.n!.;

“"-:ﬂrFores_! & Env..L
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3

to the ezisting scengrio in Juture,

Regardi'ng the damgge Caused in the

penthakotq greg of the fishermen bgsti it ‘cagh be

stéd thet, sieps may kindly be tarefz to reham-

Iitgte qnd give shelthep in g place of tizeir' choi ce’
}zamng proper consideration for their Ji Lelzizood.
ds these fishermen gre i Ving tn huts very cJosed
to Seqg, they should be rehqbilitated and resettleqd
in g sgfer areq negr tke 5€ qe szezr settlement in
Jar off places from the Seq should not be con st~
dered gs thzs nay affect their lzbe.zmood The
Enmronment Department in collgborgéion wi th Rerenue
Department should work for theéip pr’oper rehabzlz-
tation. ' L '
The Irrigation Depgrtment gna P.y.p.
Department seems to have g gregt cdnce_nz- Jor ike
construction agng remedial meqgsures. Eren some
consulitgnts coulg be. present during the discussion
to impress upon theipr activities in the éons‘truction
work of Seq shores of othep Stagles. Bur . the cqse of
Purit begeoh ig entirely different Jrom the prest of
Indig qnd noting sfzoula be done to cfzange the
environment of the gold’en sandy boach oF Pum.
Be fore assigning oniy contrget ge remedi ql megsures,
the views of the Ervironment L‘epartment should ke
giren due et ghtggoe. 4t present g project on

" Integratéd Cogstas zone Hanagement P1gn "(Ia:mp)

RS s Gowl @ L{E’um Kongrk streteh ig > being under tgken by

vt \JL,"';

ﬁe Instz tute for Ocegn Hanagement gnng Universi ty




191
/ : /) 47

of Chennai being funded by KoEF, “Govt. of IThndigs
(f‘ The Director of ‘the Institute of Oceqn ¥ onagement
nay be intimgted to include this aspecits ojf",'tl‘ze
beqch erosion qt Puri greq in the study. He mgy qlso
B be reguésted: to under_téke“ Jield m:sit to the

affected areqg gnd gdvise the megsures to check begeh

erosion in their report.

-Degides some other ggencies mentionegd

below may aqlso be consulted nomely: s

7e Izzéég?dted‘c’o_stai Harine gres Manggement
A ICH4E), NIOT Compus Pallikarnqi, Chenngi,

2. IIT, Chenngi.
3. IO Gog.

Fe may qlso hqve specigl mee ting of the
Orissq State Cogstal Zonelﬁfazzagement duthori ty

(05CZUA) to diseuss the matter in detgil.

ReaChed BhUHQQSIUa?‘ at 9.?.&."0 dt. 280079 O?G

For kind perusal ond gpprovgl of the tour.

ST Fy 54
gt Secratphd ©

iy
N

st qu'

. LT . . . @Q'
oa PR i (sb ng’"
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[ H-Evs 3(ii)] YA &1 UEYF : SRIERY 3

& grfsra, e Fedt # i 79T T F wgew ¥ o ww awmits FEwreE da e s T ger
Wmﬂzﬁﬁm,éﬁmqnm,méﬁﬁ%mﬁﬁuwlmm@m%mmmngﬁ%
F mrAet # R st o s aar geere 0w £ wE At i e wree G et s F o
# o7 T5g AEEr T AT a0 SR 99y FTAT & SE i e g

7. ST mE WTE W W H EE U = T Bermert i Frod vreftr adfy o a=y wfieeer A aa

[T |, 12-2/2005-s50-11(Fz-11)
frever are fig, wgwa a9t

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
' ORDER
New Delhi, the 20th July, 2018

S. 0. 3546(E).—In cxercise of the powers conferred by sub-sections (1) and i3) of section 3 ol the
Environment(Protection) Act; 1986 (29 of 1986) (hercinaller referred to as the said ‘Act) und in supersession ol the
notification of the Government of India in the erstwhile Ministry of Environment and Forest, number S.0.936(E) dated
the I°* April, 2015, except as respects things done or omitied to be done before such suppression, the Central Government
hereby constitutes an authority to be known as the Odisha Coastal Zone Management Authority (hercinafter referred o
as the Authority) consisting of the following persons, or u'perind of three years, with effect from the date of publication

of this order in the Official Gazette, namely:—

S.N. Members Status )

(i) Additional Chiet  Secretary, Department of Forest and  Environment, | Chairperson. ex-officio
Government of Odisha

(ii) Secretary, Department of Housing and Urban Development, Government of | Member. ex-officio
Qdisha

(iii) Secretary, Depurtment of Fisheries and Animal Resource Dcvclopmlzm, Member. ex-afficio
Government of Odisha

(iv) Chairman, State Poltution Control Board, Odisha or Member Secretary, State | Member. ex-officio
Pollution Control Board, Odisha

(v) Principal Chief Conservator of Forests (WL) and Chiel Wildlife Warden, | Member. ex-officto
Qdisha :

(vi) Chief Conservator of Forest, Regional Office. Ministry of Environment, | Member, ex-officio
Forests and Climate Change, Bhubaneswar

(vii) Head of the Department, Department of Marine Science. Berhampur | Member, ex-efficio
University, Odisha ‘ ) o -

(viid) Chief Executive, Chilka Development Authority, Bhubaneswur Member. ex-efficio

(ix) Chicf Executive, Odisha Space Application Centre, Bhubaneshar Member, ex-officio

(x) Project Director, Integrated Coastal Zone l\’lunugcfncm Project, Bhubaneswar Member, ex-officio

(—xi) Shri Mangaraj Panda, Secretary, United Artists Association. At- Rauta Street. | Member
P.0Q./District Ganjam-761026
Lo

{xii) Dr. B.R.Subramanian, Former Director, Integrated Coastal and Marine Area | Member
Management, Chennai o

(xiii) Dr. Rabindra Nath Hota, Professor o Geology,  Utkal University, | Member
Bhubaneswar, ; :

{xiv) Director, Envirenment-Cum-Special Secretary to Government, Depurtment of | Member Secretary. ex-
Forest and Environment, Government of Odisha, Bhubaneswar officio.

b1,
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2. The Authority shall have its headquarters at Bhubaneswar.

3. The quorum for the meeting of the Authority shall be one-third of the total number of its
Members.

4. A Member, other than an ex-officio Member, shall be paid allowances as per the norms fixed by
the Central Government. -

5. The Authority shall, for the purposes of protecting and improving the quality of the costal
environment _und preventing, abating and controlling environmental pollution in the Coastal
Regulation Zone areas in the State of Odisha. 1ake the following measures, namely:—

(1) the Authority shall, after receiving the application for approval of project proposal, examine
the same if it is in accordance with the approved Coastal Zone Management Plan and within
the requirements of the Coastal Regulation Zone notification issued by the Government of
India in the Ministry of Environment and Forests vide number S.0.19(E). dated the 6th
January, 2011 (hereinafter referred to as the said notification), and make recommendations for
approval of such project to the concerned authority. as specified in the said notification. within
a period of sixty days from the date of receipt of such application;

(i) the Authority shall regulate all developmental activities in the Coastal Regulation Zone areas
as specified in the said notification;

(ifiy  the Authority shall be responsible for enforcing and monitoring the provisions of the suid
notification;

(iv) the Authority shall examine the proposals rece

ations in the classification of Coastal Regulation Zone areas and in the Coastal Zone

-ecommendations thereon, to the National Coastal Zone

ived from the State Government for changes or

modific
Management Plan and make specific 1

Management Authority;

(v)  the Authority shail inquire into cases of alleged violation of the provisions of the said Act or

the rules made thereunder; and review the cases involving violations or contraventions of the

provisions of the said Act and the rules made thereunder:

(vi) the Authority shall inquire or review cases of violations or contraventions of the said

notification suo-moto, or on the basis of a complaint made by any individual or body or
organisation;
rized to file complaints under section 19 of the said Act:

(vii) the Authority is autho
r section 10 of the said Act. to

) the Authority shall take such action as may be required unde
verify the facts of the cases before it.

(viii

aining transparency in its functioning, create a dedicated

The Autherity shall, for the purpose of maint
agenda in its meetings. minutes

website and post the information relating to its functions, including the
decisions taken wn each meetings, recommendations for
and actions taken on such violations
approved Coastal Zone Management Plan of the State

of the meetings., matiers on violatnons and
contravention of the said notitication
matters including the orders of the Courts and the

and contraventions, court

Government,

f its activities at least once in six months to the National Coastal

The Authority shall furnish reports 0
Zone Management Authority.
{F. No. 12-2/2005-1A111(VoL1ID|

RITESH KUMAR SINGH. Ju. Secy.

Uploaded by Die. of Printing at Government of India Press. Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications. Dethi- 110054

gty vained by RARLSS
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Annexure L8 HaH

GUAL ¢ ANLIARIKSHA
Telex : 0&75 6399 OCAC 1IN
Tel : 406274 (EPABX)
o Fax 2 91—5?4-401854’!)
Post Box HNo. 119 L
L

ORISSA REMOTE SENSING APPLICATION CENTRE
{Deptt. of Science & Techinology,Govt. of Orissa)
2nd Floog, Suryakiran Building Complex,
Shaﬂecd Nagar, Bhubaneswar-751 007

P.R.MOHANEY, Ho. o34 Joti 4.
CHIEF EXFCUFPIVE 3, E L L Fha R

Lo

10

The Director (Environment),
Forest & Environment Department,
Government of Orisgsa,
Dhubaneswvar.,

Sub: Preparation of Coastal Zone Nanag&mwn? ﬁipﬁ for
entiras coas* of Orissa. e
SXX, :
A roference is invited to ithis m‘rﬁaJﬂ"tﬁiﬁr No.2219
dated Hovember 13,1992 alengwlth which: f1v-4rs.‘?"‘"1 t8d project

broposal on 'Development of Coastal Zohe
(czip Tor the entire Orissa Coast’ wiihlé wﬂip t_es+imate
of RB.17.90 lakhs was submitted to Forest shid Environment

/| Department on a request on the above- c1t?F shnd

W
L
BB,

Letter No.EE

it had been communicated by the Deparitment.s

.
e

" L

26/93 1761 /F3E dated January 20,1993 ihat, - ir :project propossal

was under consideration of State Coverruse 1LQ- e

Subsequently, this Centre was howevar adviséd to furnish

an estimate for undertaking mapping of Cog

13

1

.

o

I

vy ¥

lect. Consequently)

shal kewuLation Zone

P
-
L

(CRZ) under CRZ I,II and IIT alengwith High Tide Line and Low

I
!
Tide Line as d@fined in the notificatig nﬂ&i “G%ernmeuu of India
in MOLF as it was COHaid@rLd Tirst piiaria} action on the part i

of State Covernment. Accordingly, an estimate of 6.50 lekhs to

cmplete the CRZ mapping was submitted by this Centre to the

Department, vide our letter No.263 dated Feb:r ruary %5,1993. Later
a proposal with detelled estimate had been Turnished, vide our

letter No.1892 dated September 9,1993 as desired by the

Department. In response to the above proposal the projected

amount was sanctioned in two phases, k.4.50 1
;1993'and fse.2 lLlakhs in March;ﬁggh. After releag

ﬁnecassary satelllte imagery have been aiquifﬂfq
| ;
i

f

&

?;.mletgber,



CRIBSA RELGOTE SENSING APPLICATIGN CENT RE =

58 coast and

An amount ot Fs.5.60
lakhg has i, the Mmeanwhije been utilised fér C

F r g '{N{} 4

=Penditure statug by the end of December 190y,
:
1 ﬁE%Sh§§m§¥E§S§§§B€§ - Amount (p .y
Manpower SG,OOD.OO
Sabell ke, Doty é,&,oao.gc
- Groung Truth Collection £5,000,0p
Stationary & HiSCEllanEDUS o 20}000,00
) ;;‘MWM ]
Total ; 5,60, 000 00 &

(Rupees Tive lalkhs sixty thougénﬁ)'bnl?.

during"éurren# (1§9év95) and next financiél Year {?99=~96). As
8 matter g Tact, tye CRZ maps gEnerated]fr
mapping project will be the‘primary inputs in

2CouRt, tphe budget,
® Same ig4 sSent
todect o Yyour king




: 4
the basie for delinesation of CRZ has already been com murdcated.
to veu vide this coifice letter No.248% dated September 17,1994,

However*, thas gclenbtis of ths depariment are most welcome to
visit our Centre and perscxally discuss abdut the CRZ map
reparation with the scie.tists of the Centre,

o

‘MLE;Q is for favour of your kind information

Yours faithfully,
ol -

CMemo NQ; 53} /Jt —”‘t ? q& ‘ . | : E

' Copy to Dr.L.HN.Patnaik, Senior Scientist (PC), ?Orest %
and L Environment Department, GOVanment of Orissa, Bhubaneswar.

\ “i\1

C!TT}?.F [IXECUI‘IVE

Encli As sbove.

FURTRDR———————

-

ncls As above.

(42

‘!3)

o bt i+




e . 'l‘.d‘[ I
o e Annexure - -9
EA\?;"’A( T FR%0m APPROVED CONSTHE SENE
AN Bz S0y PLAN FOR ORISTA C<z0 )

( CHI LK A mouTH —KONSRK STRETT

flow vi yround water in that area.

_! i;L¥_2:?

=

P
R L U
%

e

‘.q;"'.—'*‘f“{
7

\

-The plantation in this sector has been existing for 2 considerall !

time and it prevents the area from sand casting. i
: ¥

5,3 SECTOR = II 3 PURI URBAN ZONE | : l‘
i I

|

This area delineated in the mep no CZMP 74 E/13/SW extends
from Mangala Nadil in south-west Of purl town to galukhanc RF
at dbppsite direction. The entire CRZ as depicted in the map
comes under Puri master hlan._‘The coastal tract between tne |

Mangala Nadi and western pounddry af Puri town has been delineare ¢
the tﬁ'-v)rll. :i‘

as CRZ-III1 &8s the area is not under municipal limit Of

However, right from the western doundary of Puri town upto

‘western boundary of paluknand RF 1is delineated as CR2-11 &= i

the entire tract comes under municipal himit of Puri town. :

A sand dune, alongwith nearby plantations near Mangela. Wedi
confluence should not be distnrbed ss it may ha.e possitle

impact on the mouth of tne confluence. NO £lattening ot S35
dune should also pe allowed while pursuing any develogmental

activities in this aone.

i
As the CRZ ares under Puri town municipal limit is marked as i
CRZ-II the following relevant norms for regulation of activitie - %
i

\

|

as published in MEF notification are to pe followed.

* Building shduld neither be permitted on the seawarc side
of the existing road nor on sezcward side of existing i
authorised structure. h

bl Buildings snould pe ,permitted on the landward side o:
existing and proposed road/structures subject to the ¥
existing local town and country rlaenning regulations
ijneluding the existing norms of FSI/FAR.

i 'Reconstruction of the authorised buildings snould be
permitted subject to the existing FSL/FAR norms  anc
without change in existing use. The design and : :

construction of puildings snould pe consistent with
1 architectural style.

_the surrounding lendsceépe and loce
Ay ESTEY ,

. ﬁa- TS |

, ﬁoﬁ @oction Diffeely - M

It

(Enul;g.-".‘.,' Wi
B BE € Vraaes
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; : covzmmm P CxISHA :

NI (hzwx.\um&.ur) U“;?ARIHLUI‘

I‘Ohhb'i.‘ AI{U ENV- II{U UM
k*ng*w

a .
. * F :‘J‘.a'—,

Froms Dre LoNe x'abnaix, gl
genior aclt.ntist(';C). e T p .o
T0. The piredtor, fown rlara.u.n-., 6 A e
uglusa, URUDENESWEL . g S ;E:
- ok Tl
subs . clariflcation of Luastal Jon ﬁith//\
' .respc,ct: vo urban cent.r:r.., Gf Ordipsd.
.Iwﬂ:; Letter 0. 1@-VI£-—126/95~8292/B.DP., dft"c.l.llg.'—?*-o..g??'*- s il
' .'3'1::; ; o AR o
© With rdfurence to your letter clted abovar ~
.r am to gy che following. T ‘ '
d 4 "",“.':-"g'
- pending clarificcrtion from Govkt of Inddy, the :
ﬁo,l.},owj.ng .axoay have been uealgnahea as GRV' -:t:-l?. :
, ﬁ;}. purdl mum:cipal area
"3 2y Balugﬂon'msc LN
R - 3) Rembha HAC _ .
4) -;;o;.:.al_pp;r *hc s. porL ":e-a i
5) .‘paradc—.-,e«'p m_u.n"ipul.l.—..y ard. ‘Port ‘ared - R
hs -per Minlstry of h.nvironment & Pn:es*syuewt‘ : '}-'
of Lndia yuidelipes, toe w.t:an ageas of. gonark and’ ‘galasore -~
(n.nand,..,.ru:) are classifiéd ak (Ha“I.I).O . _ . ‘
Lel.i.neat.{.un of the Ui, cne stretch fram purd €0
-_hun-u:k hao noL Yy t bucn £lnol lau: :/. .
I an e:.clobiug 81X Ui Lors oL ;:.:s. felating to

a,..,:e.u: -v-ioned (.Rz: -1 aredh,
. we % youx s fdzmﬂuuyo' B, 3" ¥

. N—faZied
55l OR SClull“luf {PC)?""'?"Q{?' )

Memo, 4o - /P&E., i,
Copy forwarded to the ! {reegor, Hous hng ' and Bxe .‘;"
HLU D I/:.pt: fcr Lnformati@n-

ocficiu Uﬂput, sedretary O Govc.,

Ll Sct e (PC)




Annexure-51  y9q

& r 1 -
: W . ‘ ; TR i
b e . ‘ Yoy [EEPERITEE RPN L ) ERIE " . i RS
o : dus e R A ( M~ S B T .J‘i !"...]' Fion #s
o A
R B - P e o ~
e L B LR gy UL N

o EE~4/99/ 9)4}(2 4 /Lub.. 3huh¢ﬁ&&Wur. ded, ' ff;-*]

In pursuance oF the prJVlolUnb made in the letter
1~O.J-17311/11/92 Ix-I1T, dated 2'7._9.1996 of Government of Indla
in the Mlnlstry ot pnv;:onmént & Forests conveying approval of
Coastal ZOne‘MandgeﬁentsPlan @t Orissa, ‘the State Guvernment
have been pleased to constitute a Committee with the following
members to identify and demarcate CRZ-II areas within the

proposed CRZ-II ateds:

1. Chief Secretarf\ i e Chairman

B aecretary t0'”
‘Forest and Ena

Member

g aecretary to Gover
Hou51ng & Urban‘Dev.

hpment Department Member
4. Director, Town Planning - ' Member
5. Orissa Environment Society, Bhubaneswar Member
6. Beach Protection Couficil of
Orissa, Puri Member
7. Director, Environment ek Member-Convenor

By order of Governor,
=y ;

”

i oy GthM
Comm1551oner—cumASecretary.

Forest and Environment Department.

1% 4R .43

es to éhlef Seeretary/
Eh: etary, Housing & Urban
Development D ./ el m—becretary, ForE"_and
Environment DBept. for kln formatlon of Chief Secretary/
Addl.Chief Secretary & Secretary, H&UD Dept/ Commissioner-
cum~-Secretary, Forest & Environment Dept respectively.

L h—Poteot
- DIRECTOR, ENVIRONMENT 457 o<«
Memo No. LZI 3R g’}F&E., dtd. [5-18.-9¢ _T sk

Copy to Director, Town Plannil g/ Orissa Environment
8001ety. Bhubaneswar and Beach Protection Counc;l of Orlssa,

Purl for 1nformatlon. _

DIRECTOR, ENVIRONMENT 1¢F,
Wty

, v g 2 43
Memo No. * f/F&E., dtd.

Adoltional




T e

Hﬁwmaﬁtﬁwmﬂm}ﬂ’f%
fmﬂa-ﬁﬁrﬁﬁamﬁwﬁﬁfammr
V. v, @R e el ® swam wm s STYTEA
g & forg sifrgdy 8 € o @ wram feu g
H%m%ﬁfﬂﬁf&wmﬁmwaﬂfarw
| 3
Vi, mm,mﬁmmmﬁmmﬁmw
Maﬁwmmmmmm

VI s, sR&UIY, V, v E i &R #)

wmmm.wmmmmm% B
=10 T, Wit T wiy i R wem Wy
vilL. mﬁmur.aawﬁhﬁﬁzmhﬂaimghﬁaa 7
m,a}z@ma:m&«mwmmﬁ
Humfan w1 ot

IX. WU, S frareerd #) frdd oe o G wm @

mwmn@uaﬁn%mﬁwﬂm
I

X. mfmmaﬁmmaﬂtmmmw%
vatdem S Freio & anit ¥

X1, vt %1 yeaers wartvan & feaa g

XII. W W e st & fawm ofn sfusifon &
\ﬁmﬁﬁféw:aaqﬁmuﬁiﬁwﬁﬁfwm

Annexure-52 T

21wl ! ;
THIN il

o vy 3] MTE Wt » STHINT
V. wfieTo, Wi fafrmm v F wftfafo HaZTvire 3. Officer-in-charge,

vt gry Prverar s
(w4 170Y118/96- 3.0 - 111, )
&. {9 de, oot wfag
ORDER v

New Delhi, the 26th November, 1904

5.0. 1004 (E).—In exercise of the powers conferred
by sub-sections (1) and (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) (hereinafier referred 1o
as the said Act), the Central Government hereby constitutes
an authority to be known as the Orissa Coastal Zone Man-
agement Authority (hereinafier referred 1o as the Authority)
consisting of the following persons, fora period of two years,
with effect from the date of publication of this Order in the
Official Gazene, namely :—

L. Principal Secretary,
Science, Technology .
and Environment and Forests wing,
Orissa Secretariat,
Bhubaneshwar,

2. Membcht:creta:y, )
Orissa State Pollution Control Bsoard,
Bhubaneshwar,

Chairman.

Member.

. Prof. Mrs. Hejmadi,

. Sh. 8.5, Das,

. Director,

Central Marine Fisheries Research

Institute, Research Station,

Bhubaneshwar

Mcmber
Vice Chancellor,

Sambalpur University.

Member
Joint Director

Directorate of Mining and

Geology,
Bhubaneshwar,

Sh. R.C Das, Member

Sarana House, A
-337 Lovise :Road; Bhubaneshwar.

Member-
Science, Technology, Secretary

and Environment and Forests Wing,
Orissa Secretariai
Bhubaneshwar.

1. The Authority shall have the power to take the
following measures for protecting and improving the
quality of the coastal environment and preventing,
abating and controlling environmental pollution in
coastal areas of the State of Orissa, namely: —

(i) Examination of osals - for
gﬁangcs?moaiﬁcations in_classification of
CoastaT Regulation Zone arcas and Tn the
FECEVE From the.. Oy

reCeive om the t

and maxing speciiic recommendations to the
W‘m.-—._d
(i) (a) Inquiry into cases of alleged violations of the
provisions of the said Act and the rules made
thereunder, or under any other law which is
refatable to the objects of the said Act and, if
found necessary in a specific case, issuing
directions under section S of the said Act,
insofar as such directions are not inconsistent
with any direction issucd in thay specific case
by the National Coastal Zone Management
Authority or by the Central Government;

(b) Review of cases involving violations of the

provisions of the said Act and the rules made
thereunder, or under any other law which is
relatable 1o the objects of the said Act, and, if
found necessary, referring such cases, with
comments, for review 1o the National Coastal
Zone Management Authoriry;
Provided that the casses under sub-paragraphs
(i) (a) and (ii) (b) of paragraph [l may either
be taken up suo-moto, or on-the basis of
complaint made by an individual, or &
representative body, or an urganisation,
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(iii) Filing complaints, under section 19 of the said _
Act in cases of fran-compliance of tie
dircclioqs_; issued by it under sub-paragraph
(ii) (a) of. paragraph 11 of this Order. :

(iv) Toiake aciipn under section 10 of this ordér

to verify'the facts coficeming the jssues arising
from sub-paragraphs (i) and (ii) of paragraph
Il of this Order, -

I, The Authority shalj deal with environmental issues

Vi.

relating to Coasta) Regulation Zone which may be
referred to it by the Orissa State Government, the
National Coastal Zone Management Authority or the
Central Government. ‘

. The Authority shali identify ecologically sensitive

areas in the Coastal Regulation Zone, and formulate
arca-specific management plans for such identified
areas.

The Authority shafl identify coastal areas highly
vulnersble to erosion/degradation, and formulate
area-specific management plans for such identified
areas,

The Authority shall identify economicaily imponant
stretches in the Coastal Raegulation Zone and prepare

THE GAZETTE OF INDIA : EXTRAORDINARY
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VI

VIIIL.

XL

X

Integrated Coastal Zoﬁc-.}vianagcmem Plans for the
same, o

The Authority shall submit the plans prepared by it
under paragraphs 1V, V, VI above and modifications
thereof 1g, the National Coastal Zone Managemem
Authority for examination and its approval,

The Autharity shall ensure compliance of all specific
conditions that are laid down in the approved Coastal
Zone Management Plan of Orissa.

- The Authority shall fumnish report of its activitis at

least once in six months ta the National Coastal Zone
Management Authority.
The foregoing powers and functions of the Authority
shall be subject to the supervision and contro] of the
Central Government.
The Authority shall have its headquarters at
Bhubaneswar, _
Any matier specifically not falling within the scope
and jurisdiction of the Authority as so constituted
shall be dealt with by the statutory authorities
concemed,

[F. No. 1701 1718/96-1A-111)

K.ROY PAUL, Addk:Secy.

Printed by the Manager, Govt, of Indie Press, Ring Road, Mayapuri, New Delhi- 110064

and Published by the Controffer of Publications, Dethi-1 10054 1998.
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U PROCEEDiNGS OF THE SECOND MEETING OF THE TASK FORCE, v
NOVEMBER, 13, 2006

The second meeting of the Task Force was held in conference hall of
panthanivas, Puri, on November 13, 2006. The list of members and other

participants present in the meeting is given in the Annexure.

For information of the participants who were not present in the first Task Force
teeting, chair man of > Task Force initiating the discussion, briefec aboui: the
back ground of const1 ution of the Task Force by Govemm nt of Orissa and
explained the Jssuds idzntified in the first Task For” ~ meeting relating to beach

pollution.

The following issues were deliberated and decisions-taxken;
1. Waste Water Management in Hotels
_ Action taken by the State Pollution Control Board to ensure pretreatment
of wastewater generated from hotels before discharge to sewer / open
drain was noted. The wastewater treatment system for kitchen /
restaurant water for removal of oil, solid and sand was discussed. The

enfor e"r*ent action of State Pollutibn Control Board was also explained.

Iz was recommended that compact type of waste water treatment plants

{ be rnstaif“‘* by the hotels where adequate space is not available.

i: wes also os:!:*a that holiday homes and i2d

4

s+ 5uld also be =-ought under the purview o * Srate Polluticn Tz -wrol Bozard
‘o ensuring pratr2atment of wastewater daiure discharge & st

( fetior=8:Py Ci £ d
2. Qverflow of Sawer Manholes

All members expressed serious concern about the overflow of sewage at
the manholes oi the sewer line laid from Swargadwar to Bankimuhan due

to cioggin.g-and'ovferload of sewer line.
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drainage network, the wastewater generated from the area is bound to go
the beach and sea.

Since PKDA is the authority to approve the development and construction
projects in the area, plan for wastewater management and drainage
- should be clearly werked out in the develdpment‘p[an right from now. It
was agreed that till such time, no further construction pian s.hould be

approved by PKDA. Housing & Urban Development Department may be

requested to instruct PKDA accordincly (Actzon-d & U.D& PXDA)

5. Open Defecation
s All members expressed concern on beach pollution due to open
defecation, particularly at Penthakata and Noliasahi areas. After detailed

discussion, the following actions are recommended:

Immediate construction of adequate num’bér of public toilets and
involvement of .the community in the ménagement of the toilets.
Sensitization of the people in slum areas to ué_o toilets.(,,;cti'gn_ Coli ;;,,z:or“
Punitive_ action to be taken by Districchdministrat’i‘on and Police, Puri)

supplemented by private security.to be provided by the Hotel

Association.

6. All the members agreéd to move the Government to déclare the Puri
beach as Palythene Free Zone. However, the mechanism for surveillance
ad enforcemart involving Municipalit,, Police, District Administration ard
‘(JOS 15 to be worked out,

7.

Wastewater Discharge from Bankimuhan Sewage Treatment Plant

All the members expressed their grave concern on the direct discharge of
wastewater to the sea from Bankimuhan treatment system creating an

ugly and unhygienic environment. As per the design of Bankimuhan

treatment system there should not be any discharge of wastewater to the




Under Secety area. AllCthe members shared the concern that W1thout propp/r
. 5 r)'vnﬂ'UTfﬂ( \\f!ru

\.

/
)//ltwas informed by Secretary, Puri Konark Development Authority that
| there is a proposal by the Tourism Department for construction of a storin
water drain from Swargadwar to Digabareni along the _existing: footpath in
the sea beach, to collect storm water. However, it was felt that the
proposal should be examined further by technical experts, .since it is
apprehended that the storm water, which is often contaminated and carry
solid materials, is likely to get discharged to sea, because of the clogging

of the sewer line, as is being experienced nowv.

Ae a short term measure, regular cleani~g of manholes by cngaging
dedicated labour should be taken up by the tunicipality.

; {Actrn Puri sunicip
In order to overcome this perpetual problem, the sewer line should be

regularly cleaned by using mechanical compressor. Mumctpahty should
procure such equipment. Some members suggested that fhe amount can
be spent from Lodging House Fund. It was decided to move the District
Administration on the matter. However, immediate cleaning may be
. undertaken by hiring the compressor by Puri Municipality.
3. Drainage System ‘
It was generally apprehended that the sewer system which is under

construction may not work effectively, if proper drainage network is not

provided. ( Action- H & U.D.)

This is a s2riy.is issue and it was dacided hat Governmant be moved to
take up construction of proper drainage r2twork in Puri as a lopg term

maoasurae.

Drainage and Sewer Beyond Mummpahty Area

Area beyond Hotel Coco Palm, does not come under Puri Municipality and
hence there is no propcsal of any sewerage system. However, a lot of

construction activities are taking place in this area. Secretary, PKDA

rmed that there is no developmental plan presently availab

Sarasl & Env. Depil,

Za
— o pibacsi
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| ANNEXURE V7
TASK FORCE ON PURI BEACH

PANTHANIVAS; PURI
Lon. SECOND MEETING - NOVEMBER 13, 2006

!"__'"' i

i sl. . FAEMBER

| Pl e e e e R ey
| MEMBERS | PRESENT _ ‘

‘1. Dr. L. N. Patnaik 4
: Chairman, '

o _State Poliutron Control Board Orissa

1. “Dr. Br]ay Kotan Patnaik

Director, Environment-cum- -Special Secretary to Govt.,

_Forest and Env. Department
t3 - Sri Brj_éy Das,
'| President of Honour,
| ‘Hotel A Association of of Puri
4. SriR. R. K. Das Mohapatra,

' President,
. Hotel Association of Purt .. e s
[5. Dr. Llaquat Ali : :
i Senior Scientist (PC),

' Forest and Env. Department ..
LQTHER INVITEES. _ . |

“Dr. D. K. Benera R e e

- Sr. Env. Scientist,
' L State Poil_u_tron Control Board Orissa ... . -
i 7. Dr AL K. Tripathy

i . DM (BP)-1,
: _ Orrssa Tourisim Development, Corporatron
8 $ri U. S. Sarangi, QAS (S)
Executive Officer,
Puri Municy; pality

o SriPL K. Parnaik

Secretary.

_Puri Konark Development Authority
10. |Sr1K B. Khuntia

| Executive Engineer, :

Public Health Division, Puri
11. | $ri 5. K. Patnaik, '
- Tourist Officer,

Representatwepf Director Tourism .. .. .. l;
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© Sch. LETl —F.No. 10 NOTE SHEET

This is regarding the UOI note received from Principal Secretary,
H&UD Dept relating to bannrirg-of construction actrvrtres by PKDA in Puri
Sea-beach. '

A Task Force was constituted by Forest and Environment
Department in its Office Order No.16146, dtd.25.9.2006 (P.443/C) under
the chairmanship of Chairman, State Pollution Control Board.

The mandate of the Committee was to evaluate and draw an
effective time-bound action plan for preventron of ﬂow of sewage into the
sea-beach of Puri. )

The Task Force had so far held 3 meetings but the final report is
yet to be submitted to Government.

In the 2" meeting of the Task Force, the drarnage and sewage
beyond Puri mumcrpahty area along the sea-beach, was discussed. The
area of the beach near Coco Palm Hotel does not come under the
jurisdiction of Puri Municipality and as such there is no proposal for
development of sewerage system in that area.

Puri Konark- Development Authority (PKDA) also informed that
there is no developmental plan available for that area. :

The members of the Task Force shared their concern that without

~ proper sewerage and drainage network for the wastewater generated n
that area, rt is bound to go to the beach or sea. [t was agreed that wrthout
a clearly worked out development plan for that area no further
construction plan should be approved by the PKDA authority. This fact
has also intimated by the Chairman, SPC Board to the Principal
Secretary to Govt,, Housing & Urban Development Dept in his letter
No.6888, dtd.29.3.07 and 1 copy was also sent to PKDA (vide P.501-

500/C).

OGP (Forms) 232—
25,00,000—11-1~
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In the last meeting of the Task Force where the Prlnc;lpa"

Secretary, H&UD Dept was present, this matter was a}e6 raisea

again, where it was agreed that permission can only be grven for
development of dwelling houses gf-that=area but in no case,

construction of commerc:at establishment will be allowed, pendlnc

] preparation of a proper development plan for the area
with The development plan may include;
chevs of (@) CRzZissue '
s,b (b) Dramage water issue
(c) Sewage treatment plant and water requsrement fo

‘b"”"L Loble Sewage Treatment Plant

L

For orders

Drreotor—cum Special Secretarv

PRINGIPAL SP:/CRETARY

Dt\m Eé, (‘.ombxuhw‘w X

1@)4,}7,_

Y g
principal Secrc:;ent Deptt. A

forest & Envird

' 't\""‘” (d) lnfrastructure issues hke road and storm water dramage
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3T 39U (2) & @ (v) GURT HECH grfaerat @ sl gy 3% g d Defafaa gy
Fh ¥, anfer-
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[, & 17011/18/96-18-111]
faggary W=er, agsd A

froqur + A SRAEAT HRA ¥ T, IWURY, HA 1, gz 3, 39d% (i) ¥ wLaw 19030, T
6 srradl, 2011 e v &1 g O AW sud aearan WERiET @l fHe -

1. FT.3m. 2557(30), arfr@ 22 3rreT, 2013

o 1.3, 1244(3), Al 30 3¥er, 2014

3 3T 3085(3), arli@ 28 #dwy, 2014

A, T, 38330, @0 4 WEd, 2015;

5 3T, 556(37), A 17 wadl, 2015

6. @r.3r. 938(x), adla 31 e, 2015;

7. w1, 1509(31), ard@ 16 SET, 2015; 3

8 @I 3552(3), @@ 30 Ry, 2015 |

MINISTRY OF EXVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd March, 2016

§.0. 1212(F).—Whereas. by natification of the Government ol India in the-erstwhile Minisiry of Environmen
and Forests momber 8,019 (53, dated the & January. 2011 (hereinafter referred 1o as the said natification). the Cemral
Government had declared certain coastal stretehes as Coastal Regulation Zone and restrictions wete imposed on e

sening up and cxpansion of industries, operations and processes in the saxd Zone:

And whereas, under clause {viii} of paragraph 3 of the said notification, the: Coastal Zone Management
Authority of a State Government of of o Union territory is reguired to submit the draft Coustal Zone Management Plin
along with its recomimendations o Lhe Ministry of Ensironment and Forest. alter incorporating the supgestions and
* objections received from the slukeholders;

And whereas, under climse {(xii) of purngraph 5 of the said notification, the validity Coastal Zone Manigeinent
Plans alieady approved under the Constal Regulation Zone notification, 1991, was extended up to 31 January. 2016.by
Ihe Central Government by a specific notification:

And wherens alier the perindic review of the status of preparation of the Coastal Fone Managenent Plans. the
Central Government is satistied that it fuy take some more Lme for the coastal States and Union territores o submit
it respective draft Coastal Zone Munagement Plans for approval:

And wherens the Central Governiment, having regand o provision of suli-rule (4 of tule 3 of the Envivonment
(Protection) Rules, 1986, is of the opinion that it s in public interest 1o dispense with the requiretient of natice under
clause (a) of sub-rule {3y of rule 3 of the said rules for amending the said notifications:

LH40
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Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Enviromment (Protection) Act, 1986 (29 ol 1986) read with-clause (d) of sub-rule (3) and sub-rule (4) of
rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby miakes the following amendments
in the said Notification, hamely:-

In the said Coastal Regulation Zone, Notification, 2011, in paragraph 5, in llem (xii), for the year, namely
*2016" , the year “2017" shall be substituted namely:-

“(xii)  The Coastal Zone Management Plans as already approved by the erstwhile Ministry of Environment

and Forest under the Coastal Regulation Zone nolification,. 1991, shall be-valid up to the 31" day of Janaary,

2007 or 11l such time as the approval is given by this Ministry w the fresh Coastal Zone Management Plans

made under the satd notification, whichever is carlier.”

[Neo. J-17011718/96-1A-111]

BISHWANATH SINHA, Ji. Secy.

Note : The Principal Notification was published in the Gazette of India, Extraordinary. Part IL Section 3. Sub-sectian
(i), vide number §.0 19 () dated the 6™ January. 2011 and subscquently amended as follows:-

L. S.00. 2557 (13). dated the 22 August, 2013;

2 S0, 1244:(14), dated the 30™ April, 2014;

3, $.0. 3085 (E). dated the 28™ November, 2014;
4, $.0. 383 (E), dated the 4% February, 2015;

5 §.00. 556 (), dated the 17™ February, 2015:

6. S.0. 938 (E), dated the 31" March, 2015;

7. $.0. 1599 (B). dated the 16" June, 2015; and

S. 0. 3552(15), dated the 30™ December, 2013.

;’:

Uploaded by Die. of Printing a1 Government of India Press; Ring Road, Mayapur, New Delhi-1 10064
und Published by the Controller of Publications, Delhi-110054.
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A S R o LY CATE P
i PR ¢ o % AR C e

sovernment of Odisha
Forest & Environment Pepartment

. LG o o .
No. & Y\ /F&E Dated 3" April. 2017
EE-26/2017 74t

From :

Shri S.K. Sinha. IFS

Director Environment

-cum-Special Secretary 1o Govt. :
To

Sri A.K. Mehta, IAS :

Joint Secretary to Govt., MoEF &CC
Govt of India, Indira Paryavaran Bhavan
Jorbagh Road, New Delhi - 110 003

Sub: Proposal for extension of the validity of the previous CZMP up 10 31* January,

2018 |
Sir, !
With reference to the subject cited above, I am directed to inform you that the \
Chief Secretary of Odisha in his D.O. letter No. 2454 dated 4" February, 2017 had ;,x.?
requested the Secretary, MoEF &CC to kindly extend the validity of the previous gﬁ
CZMP prepared on the basis of CRZ notification, 1991 up to 31% January, 2018. '*59(
However, 110 response in this connection has been received from your end. i
Regarding further developments in respect of preparation. of CZMP, I am to
inform you that on receipt of HTL and ESA data from NCSCM Chennai, this i
Department has requested the Odisha Space Application Centre t0 take immediate 3
steps for modifying the already prepared maps by incorporating the HTL and ESA %
. data, received recently through NCSCM. The work is in progress. ‘g
[n the mean time, projects are coming to OCZMA for consideration and unless ?
the validity of the previous CZMP is extended, the project proponents will be in
difficult situation so far as the approval of the projects are concerned. $
It is therefore requested to kindly consider the problem and convey the %
extension of the validity of the previous CZM Plan up to 31% January, 2018 “
Yours faithfully, f
s Director Environment ¢
t PN _cum-Special Secretary to Govt
W e, T
<Y ;

FAOffice\CZMP\Preparation of CZMP under CRZ Notificatiom\Draft for (S to secy, E&FCC
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\!OJ;\ OFFICE OF THE ADDL. SUB-COLLECTOR dQNSO W’@

No........c.l.f"..'-./ ...... /Dated......: TN
To. i
The Puri Konark Development Authority. Puri.
Sub: Regarding Road width and kisam of L.R. Plot Nos. 648 and 665 of Mouza —
Sipasarubuli, Puri.
Sir,

In inviting on the subject cited above, | am to submit the required information regarding
Road width and Kisam of L.R. Plot Nos. 648 and 665 in Mouza- Sipasarubuli, Puri. One Sri
Jitendra Kumar Patra, Director, Prabhukrupa Realties (P) Ltd. has applied to the undersigned
regarding Road width and kisam of L.R. Plot Nos. 648 and 665 for the purpose of building plan.
On field enquiry by the field functionary and as per the report of Amin, the iand status and kisam

of the plots are as follows:

LLAND SCHEDULE

[ LR Khata l LR Plot | Area | Kisam Boundary | Status

_\'0 _ 3 NO. |

| 521 | 665 Ac.0.55 | Rasta North - 660, 678, 679. | 6070 wide

| ! dec. (Anabadi) 681, 664 blacktop road
| » South — 680, 677, 676

21 648 Ac2.33 | Rasta North — 647, 646 60°0” wide

| dec. (Anabadi) l South — 637, 656, 649, | moorum road
‘ | | 661

This is for favour of kind information.
Yours faithfully.
(
/A)v-

Asst, Consohdataon Ofﬂcer Puri

MERI0 NB. omns wossrsgmnzsass BE; s v
Copy to Sri Jitendra Kumar Patra. Director, Prabhukrupa Realties (P) Ltd. Bhubaneswar
with reference to their application for information.

£

Bt Knnul: Devnlsamznt Autheeisy, .

20\ 224\
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 424 of 2016
(Earlier O.A. No. 169 of 20 15)

M/s. Mehdad & Anr.
Vs.
Ministry of Environment, Forests & Climate Change & Ors.

CORAM : HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON’BELE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER
HON’BLE DR. AJAY A DESHPANDE, EXPERT MEMBER

Present: Applicant: Mr. Raj Panjwani, Sr. Adv. with Mr. Aagney Salil,
Adv.
Mr. Rajesh K. Singh and Mr, Kuldeep Singh,
Adv, for MoEF
Dr. Abhishek Atrey and Ms. Megha Tyagi, Advs.
for UT of Lakshwadeep

Date and | Orders of the Tribunal
Remarks"'&% el

Item No. TR

5‘5%;;?01 We direct the Mmlstry of Envwmg.ht Forest and

. 4 .
i M;gﬁﬁ Climate Change to file an Affidavit by the Jm_r;'ié Secretary
it

%%@m@a
concerned, the reasons as to why the CZMP: for different

us, we

%

states is not being finalized. From the note gi
i

see that it is meailjy shifting of blame between the State

€

and the Centre éndthe execution ofn?thc dire
: %% jﬁﬁé
- in abeyarice- ith

,, y .‘kﬁ;
Wthh mus* attended  with " utmo
exP;ﬁ‘"““ﬁSS The amda%’*t Wlllggle

of” j".ﬁ i igh tidefing Jow tide line and preparatmn

——

of CZMP should be compIeted within the ﬁxed tune with

no variation. In the event of default the Mlnlstry and the

State Government shall fix the responsibility on the erring

official.
Issue Notice to the following 13 States and Union
Territories:

1. State of Andhra Pradesh

k%state of Odisha




Item No.
01

May 03,
2017

8.

<.

10

11.

12.

13.

. State of Goa

State of Gujarat

. State of Karnataka

State of Kerala

. State of Maharashtra

State of Tamil Nadu
State of West Bengal
UT of Daman & Diu
UT of Puduchex;ry
UT of Lakshadiveep
UT of Andaman & Nic’gbag_r

L

The Registry to issue the Notice wit %b};t process fee,

Notice returnable on-17t May, 2%%7& ) 4
List this matter for direction on 17*%@,' 2017.

ey



Annexure -60 HHe

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 424 OF 2013
(Earlier O.A. No 169 of 2015)

.f{

IN THE MATTER OF:

M/S MEHDAD & ANR APPLICANT
VERSUS -
MOEF &CC OTHERS RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF
THE STATE OF ODISHA

i‘*l'i-t:_-,
3
§,
3
<

-8 1, Sri Suresh Chandra Mahapatra, aged about 55 years, S@n:f\g

of Sri Ganeswar Mahapatra, at present working as Additional L
Chief Secretary to Government, Forest & Environment

Department, Government of Odisha, Bhubaneswar do hereby

—

solemnly affirm and state as follows :

1. That, Hon’ble Tribunal in their order dated 3™ May, 2017 in
the O.A. NO 424 of 2016 directed the MoEF &CC to file an
affidavit regarding the reasons as to why the Coastal Zone
Management Plan for different States is not being finalized.

2. That, an’ble NGTfurther directed the States to inform the
Tfibunaf, as to-what is the status in relation to submission
and finalization of CZMP of their respective States,
particularly in view of the Notification of 2011,

3. That, in this connection, a status report on preparation of j./,_,""

CZl\ys given below for kind information:
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ks Para 5 (vi) of the CRZ Notification, 2011 stipulates thatr
the Coastal States will prepare draft CZMPs in 1:25000
scale map identifying and classifying the CRZ areas
within the respective territories in accordance with the
guidelines given in the Notification.

ii. Odisha Space Application Centre (ORSAQ), gﬁ

Bhubaneswar was entrusted with the responsibility of ©-

preparation of CRZ maps in 1:25000 scale for the

State of Odisha (altogether 87 maps) classifying CRZ I,

o 1,

II, III, IV using LISS-IV (2012) data and mapping of

=

, o,
HTL/LTL with the help of Space Application Centré,._ o

Govt of India, Ahmedabad. Preliminary maps were ¥
prepared showing HTL/LTL all along the coast using
Resourcesat-1 LISS-IV data of 2012 as per the
guide_lines of MoEF. Necessary Ground‘truthing was
done. Maps were finalized by ORSAC after necessary
scrutiny and guidance by the scientists of SAC from
time ‘to time and the quality checking was completed.
HTL and LTL were demarcated by the -Scienti.sts of SAC
on the land use maps of the entire State.

. - Soft copies of the maps were sent to all concerned

Departments of State Government and Collectors of

e 20 coastal districts; soliciting their views/comments/




g

be undertaken under their jurisdiction in the near

future,

iv.  Simultaneously consultation meetings were taken up
by the District Coastal Zone Management Committees

with the stakeholders in the district level. The

| .
responses received from the stakeholder Departments \cf

~
v

Al

at the State level and the stakeholder meetings at the
district level were considered for incorporation in the

CZMP,

A Chsodm ﬁ\

V. MoEF &CC entrusted the responsibility of finalizing the
mabé to National Centre for Sustainable CoasteﬂgfS
Management. (NCSCM), Chennai, an organization of'7
MOEF&CC in  consultation  with the  States.
Subsequently, as per the request of Diréctor, NCSCM,
Chennai, vide letter No NCSCM/ NPMU/
ESA/2014/Corresp dated 14 oétober,- 2014 seeking

- Inputs with respect to State of Odisha, the CZMP maps
prepared as per CRZ Notification 2011(digitized form
as .shp file) on WGS 84 datum in 1:25000 scale, duly
authenticated by SAC, Ahmedabad, (one of the .

agencies identified by MoEF for authentication of HTL

&LTL) complete in all respects were submitted to

NCSCM vide letter No. 20663 dated 12.11.2014.

vi. But MoEF &CC prepared HTL data using high precision A4

Qe;ﬁi“’é? data generated by Survey of India. NCSC r

S

(4}
O 6\1\3\(\‘:‘3‘\‘ ) _ ") 8
et "Chénnai was asked to finalize the same in consultation />~
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with the States. Concerned Officer of the State
Government and the Scientist, ORSAC visited. NCS_CM,
Chennai to verify and finalize the maps.

vii. NCSCM provided the HTL data to F&E Dept in pdf
format vide its letter No. 1128 dated 12.08.2016,

which cannot be used for correction/incorporation in

the CZM maps prepared by the State, as they were not %Q.
in GIS format. ' ‘f=«
viii. But, on the other hand, Secretary, MOEF&CC in his p&
letter dated 8.9.2016 requested the Chief Secretary to \b\
complete the CZMP maps within a short penod *}

Accordingly, it was examined and Secretary, MoEF & =
CC was informed about the status of the CZMP and
requested vide letter No 17804 dated 24.09.2016 to
issue necessary instruction to NCSCM toﬂprovide HTL
information in (.'shp) format without which CzMp
cannot be completed.

ix. In response to the above, NCSCM informed vide letter

dated 17.10.2016 that MoEF &cC has directed them to

.

.r/-,v" » provide HTL data in (.shp) format on submission of an
L] it '
[\"g’_{‘\' k undertaking regarding the terms & conditions and
WA
}{?ge;{;;:.__,.;-b:\\ y restriction on use of those data. This was complied
LIDISHEP
T with and necessary undertaking was sent to NCSCM

vide letter No 20291 dated 4.11.2016.
o oV
[+
NCSCM "‘haﬁ asked for the geo- referenced cadastral

e
level data of 6 coastal districts, which were given to |-\
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them a year back. However, on their request once
again a DVD containing complete cadastral level data
was sent to NCSCM vide letter No 22885 da"ted
07.12.2016.

xi. Finally HTL data in (.shp) format, and Ecologically
Sensitive Areas (ESA) were received from NCSCM on

17" February, 2017. After receiving the data, from

Caf@r-j)‘}v PV\GZZ e |

NCSCM, the same were provided to ORSAC after

obtaining the prescribed undertaking from ORSAC i
. = 2

using the format of NCSCM with a request to take
immediafé steps for modifying the already pfepared
maps by incorporating the HTL and ESA data. Now the
revised HTL data is to be placed on the maps which
were already prepared earlier. The work is in progress.
xii. Now thé Scientists of ORSAC are coming across several
difficu-[ties especially with reference to putting buffer
line . along very thin/almost non-existent
river/stream/creek/canal which are distinguishable
only at a very high resolution. Some of the typical
problems like drawing two or more HTL lines in and

. around the aquaculture ponds, as pointed out by them

require NCSCM’s intervention for correction. Copies of
the observation sheet along with 11 locational pictures

have been sent to them for reference vide letter No

-~

10523 dated 19" May, 2017. A copy of the letter da

- i\
1y }. i

19" May 2017 is enclosed and marked as Annexure 1.5




Xiii. Hazard line of the coastal zone, which is a pre-requisite
for finalization of CZMP, have not been providgd by

MoEF &CC.

Xiv. Further NCSCM has been requested to suggest

remedial measures so that the CZMP is completed
without further delay and to suggést if ‘cdncerned
Scientists are required to be deputed to complete the
work at NCSCM. ‘Response is awaited.

4. That, provisions of Coastal Regulation Zone Notification,
2011 will be followed for finalization of the CZMP. In brief, it
may be submitted that after the maps are frnallzed they
will be compared with the geo-referenced maps which were
prepared on the basis of CRZ Notification 1991 and
published and again stakeholders meetings  will be
conducted in the 7 Coastal districts since -Ehe previously
Prepared maps have been modified on the basis of high
precision HTL data, The proceedings of all consultation

meetings, responses from stakeholders along with all

\\relevant papers and maps will be submitted to OCZMA for

" DARA

| REGR. 1i0-48/ 20f=

REUBANESWAR thenr appraisal. All these above records along with hazard
Qo
\{{ 5@/, line data, to be provided by MoEF &CC will be subm:tted to

MoEF &CC for their approval.
5. That, in summary, it may be submitted that in 2014, maps

were submitted first time complete in aH re5pects with

Categorization of CRZ I, IT, IIT. and)‘ﬂ} Now revision work is/ *, %,

) N 1
g N )
B _ g)eDu o A1 N\
e : 3L 7

=

Cf.l.wﬂn f,

N

I

'b\/-

ST

s




going on since MoEF &CC instructed to use high. precision
HTL data generated by them.

6. That, it may be submitted that preparat.i‘on of maps fs a
highly technical job and requires analysis of high precision
data, which is time c;)nsuming. Occurrence of error may
Carry serious implications in future.

7. That, it has been calculated that after correction of the
maps at NCSCM, and after availability of hazard line data,
total time to be taken for final submission to Go(xefnment of
India will be around 4 to 5 months.

That the facts stated herein above are true to the best of my

knowledge and belief, /
: . Y
IDEN}]F!ED BY M ¢ hal i ’“L ar I‘-/W»%"”

A
ADVOCATEEHUSANESWAR , DEPONENT

AMOmf,tefseaw

Place: Bhubaneswar Forest &, En
Dated: 06.06.2017 V. Departmeny

NN

VERIFICATION

R
.:\ o

LK D,’-'-I.AB_.” ;"jl‘
(,) an zrm{\r‘g)ﬁﬁj
b

S . o

H ”E" ‘ iLS p'h\ ’.9/;.; 2
‘r‘} :\__4/&};/ I, the above named Deponent do hereby verify at
‘\';O 3(5 *=*Bhubaneswar on this  day of June 2017 that the contents of the

et
S————

i

o

SN
)

present affidavit are true and correct to the best of my
knowledge & believe based on official records and no material

has been concealed there from.

Place: Bhubaneswar _ {,{/j--'\\ ’1 A T)*“J’d’('ﬂ

W 8DUve Aaine pvn

. dentified by i1 L) ) A 208 ] ¢ »
Date:06.06.2017 Advor)‘fzte, .«'numnesuar AC?d'ﬁOnﬂChiefSecmtm, 8

‘ " apoears Lefore me on dtoy—f- [}" F"?f&..,t ? Fnv. Qe £/ B
/ A AMIOMStates g ol Depor\f?rﬁﬁ
/ . ~he contents of this affidavit are tru .
4 the best of hig their knowle-d
“ard belie!
i)~
r

wonyn -y, & i _—((ﬁ
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-

BY REGISTERED POST
VERY IMPORTANT

Government of Odisha

Forest and Environment Department
sk 3k sk ok ok sk sk ok ok ok K

No. EE-26/2017 <r34;5 [F&E, Dated 21" April, 2018

From

Dr K. Murugesan, [FS

Director, Environment-cum-Special Secretary to Government
To ;
The District Collectors of Ganjam /Puri/ Khurda

Sub: Coastal Zone Management Plan (CZMP) of QOdisha
Sir,

With reference to the subject cited above, I am directed to inform you that
the Ministry of Environment & Forests, Government of India have notified
Coastal Regulation Zone Notification, 2011 for regulating different kinds of
activities in the Coastal Regulation Zone.

Para 5 (vi) of the said Notification stipulates that the Coastal States will
prepare draft CZMPs in 1:25000 scale map identifying and classifying the CRZ
areas within the respectlve territories in accordance with the guidelines given in the
Notification.

Odisha Space Application Centre (ORSAC), Bhubaneswar has prepared
CRZ maps in 1:25000 scale for the State of Odisha (altogether 87 maps)
classifying CRZ I, I1, III, I'V using LISS-IV (2012) data and demarcation of High
Tide Line/Ecologically sensitive areas with the help of National Centre for
Sustainable Coastal Management (NCSCM).Necessary Ground Truthing has been
made. Maps were finalized by ORSAC after necessary scrutiny and the quality
checking has been completed. '

The draft Coastal Zone Management Plan maps for 3 districts of Odisha
namely; Ganjam, Puri and Khurda MoEF have been prepared using the high
precision aerial data related to High Tide Line (HTL) and Ecologically Sensitive
Areas (ESA) provided by MoEF &CC and authenticated by National Centre for
Sustainable Coastal Management, Chennai.

In the mean time, Principal Bench of the Hon’ble National Green Tribunal
(NGT) has directed that all draft CZMPs are to be submitted to the MoEF by-30™

CRZ/Coastal Zone Management Plan o ;
‘ M“ = ar —)‘
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April 2018. As per the procedure laid down in the CRZ Notification, 2011, we are
to seek public response, if any, on the draft CZMP.

[n this connection, I am enclosing herewith hard copies of the maps
(Ganjam-12 / Puri-25/ Khurda-07 in nos.) as well as a CD containing the CRZ
maps, an index map prepared by ORSAC for the entire stretch of your district and
CRZ Notification, 2011 in pdf format for your consideration.

It is therefore requested to kindly give wide publicity to the draft CZMPs
inviting suggestion and objections in accordance with the Environment
(Protection) Act, 1986. Public hearing on the draft CZMPs shall be held at district
level by the concerned District Coastal Zone Monitoring Committee, constituted
under CRZ Notification 2011 and furnish detailed information as requested above
to facilitate taking further course of action for approval of CZMP.

Encl;

I. Hard copies of the maps concerning your district (Ganjam-12 / Puri-25/
Khurda-07 in nos.) '

2. A CD with the following information/data in PDF format:
(i)  CRZ Notification, 2011
(ii) CRZ maps
(ii1)  An index map showing location of different areas

' Yours faithfully,
no

o B QQ-/Q&A/‘/_‘ . L ”
i, B T ) e A
_ S Directer; Environment-cums-
‘; e R Special Secretary to Govt

CRZ/Coastal Zone Management Plan




B%F]_II—WB(H)] I 5. 0 G :mnmAnneXUI'e-él 3
,:xu:mfmmmmg@mga#mﬁﬁemﬁm: - | o

e XL Y T Fr e & 8 ol s & i fafifde w9 @ e e R T e, 39 W waEt
1Al miferermee gara ferem fawan s ' ' '

Tayarny fomg, wgx afaa
MINISTRY OFENVIRONMENT, FORESTAND CLIMATECHANGE
ORDER
New Delhi, the 14 April, 2015

S.0.936(E).— In exercise of the powers conferred by sub sections (1) and (3) of section 3 of the Environment
(Protection) Act, 1986 ( 29 of 1986) (hereinafter referred to as the said Act), and in supersession of the notification of the
Government of India in the erstwhile Ministry of Environment and Forests number $.0.490 (E), dated the 19" March, 2012
except as respects thinks done or omitted to be done before such supersession, the Central Government hereby reconstitutes
the Odisha Coastal Zone Management Authority (hereinafter referred to as the Authority) consisting of the following
persons, for a period of three years, with effect from the 19* Day of March, 2015, namely :—

1. Secretary, Forests and Environment Department, Government of Odisha Chairman
2. Shri. Jagannath Bastia, President Beach Protection Council of Odisha, Dolamandap Sahi, Mémbcr
Puri-752001 '
3. Dr. B.R. Subramanian, Former Director, Intcgratcd'Coasta] and Marine Area Managcrhcm, Chennai Member
4. Dr. Ra.bindra Nath Hota, Professor of Geology, Utkal University, Bhubaneswar Member
5. Head of the Department, bepartmcnt of Marine Science, Berhampur University, Odisha. © Member
6. Secretary, Housing and Urban Development Department, Government of Odisha Member
7. Secretary, Fisheries and Animal Resource Development Department, Government of Odisha Member
8. Principal Chief Conservation of Forest (WL) and Chief Wildlife Warden, Odisha ~ ~ Member
0. Chairman, State Pollution Control Board, Odisha or Member Secretary, State Pollution Control Board, Member
Qdisha
10. Chief Executive, Chilika Development Authority, Bhubaneswar Member
11. Chief Executive, Orissa Space Application Centre, Bhubaneswar Member
12. Chief Conservator of Forests, Regional Office, Ministry of Environment, Forest and Climate - Member
Change, Bhubaneswar
‘ Member

13. Project Director, Integrated Coastal Zone Management Project, Bhubaneswar

14. Director, Environment-cum-Special secretary to Government of Forests and Environment ~ Member-Secretary
Department, Bhubaneswar :

Il The Authority shall have the power to take the following measures for protecting and improving the quality of
the coastal environment and preventing, abating and controlling environmental pollution in areas of State of
Odisha, namely :(— '
(i)(2) examination of the proposals in accordance with the approved Coastal Zone Management Plan and in

compliance with notification of the Government of India in the erstwhile Ministry of Environment and
Forests number S.0. 19 (E), dated the 6" January, 2011 (hereinafter referred to as the CRZ notification,
2011) and making recommendations within a period of sixty days from date of receipt of complete
application to the Ministry of Environment, Forest and Climate Change or State Environmental Impact
Assessment Authority or Local Planning Authority as applicable :

(b) examination of proposals for changes or modifications in classification of Coastal Regulation Zone
areas and in the Coastal Zone Management Plan (CZMP) received from the Odisha State Government
and making specific recommendations in accordance with the provisions of the CRZ notification, 2011;

a

g,

s ¥

[1. §. 12-2/2005-3 T, I11]

(ii) (a) inquire into cases of alleged violation of the provisions of the said Act or the rules made thereunder or

any other law which is relatable to the objects of the said Act and, if found necessary ina specific case,

P e
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issuing directions under section 5 of the said Act, in so far as such directions are not inconsistent with
any direction issued in that specific case by the National Coastal Zone Management Authority
constituted by the Central Government;

(b) review of cases involving violations of the provisions of the said Act and the rules made thereunder or
under any other law which is relatable to the objects of the said Act, and if found necessary referring
such cases, with comments, for review to the aforesaid National Coastal Zone Management Authority:

Provided that the cases under clauses (a) and (b) of this sub paragraph may be taken up by the Authority, suo
" motu or on the basis of complaint made by an individual or a representative body or an organisation;
(iii) filing complaints, under section 19 of the said Act, in cases of non--compliance of the directions issued by it
under this paragraph; ' , :
(iv) to take action under section 10 of the said Act to verify the facts concemning the issues arising from this
paragraph. _ ;
m The Authority shall deal with environmental issues relating to Coastal Regulation Zone which may be referred to
it by State of Odisha, the National Coastal Zone Management Authority or the Central Government, as the case
may be. . , ,
VI The Authority shall prepare and submit Coastal Regulation Zone Plans and maps of the coastal areas in the State
as per the procedure laid down in the CRZ notification, 2011 and submit to the National Coastal Zone Management
Authority and the Central Government in the Ministry of Environment, Forest and Climate Change for approval.

v The Authority shall ensure compliance of all specific conditions that are laid-down in the approved Coastal Zone
‘Management Plan of Odisha and the CRZ notification, 2011.
VI - The Authority shall furnish report of its activities at least once in six months to the National Coastal Zone

Management Authority and the Central Government in the Ministry of Environment, Forest and Climate Change.
VI The quorum of the meeting of the Authority shall be one-third of the total number of the Members of thé
Authority and in case the quorum is not available, the meeting shall be adjourned for 30 minutes and shall be
reconvened. 3
VII  The pay and allowances such as TA, DA, Seating Fees, Field visit fees etc., shall be as per the norms decided by

the Ministry of Environment and Forests/ Central Government.
and funds are available to the Authority

X The State Government shall ensure that sufficient resources, manpower
to discharge its functions effectively as envisaged in this notification and in the Environment (Protection) Act,
1986. ' '

X It shall be the responsibility of the Authority to create a dedicated website to maintain transparency in the

working of the Coastal Zone Management Authority and post the agenda, minutes, decisions taken, clearance
letters, violations, action taken on the violations and cases pending in the courts including the Orders of the

Court as also the approved Coastal Zone Management Plans of State of Odisha.

X1 The foregoing powers and functions of the Authority shall be subject to the supervision and controt of the
Central Government.

X1 The Authority shall have its headquarters at Bhubaneswar.

XII - Any matter specifically not falling within the scope and juris
statutory authorities concerned.

diction of the Authority shall be dealt with by the

[FNo.12-2/2005-JA-I11)
BISHWANATH SINHA, Jt. Secy.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION .
New Delhi, the 3rd May, 2017

5.0.1393(E). — Whereas, a draft notification further to amend the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number. S O, 19(E), dated the 6™ January, 2011 (hereinafter referred to as
the Coastal Regulation Zone, Notification, 2011) was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii) vide notification number S.O. 1497(E) dated the 25™ April, 2016, as required under sub-rule (3) of rule 5
of the Environment (Protection) Rules, 1986, inviting objections and suggestions from all pcrsbns likely to be affected
thereby, within a period of sixty days from the date on which copies of Gazette containing the said notification were

made available to the public;
And whereas, copies of the said notification were made available to the public on 25" April, 2016;

And whereas, objections and suggestions received in response to the said draft notification have been considered
by the Central Government,

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the said Environment (Protection) Act, (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of the said
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the
Coastal Regulation Zone Notification, 2011, namely:—

In the Coastal Regulation Zone Notification, 2011,-

(a) in paragraph 4, in sub-paragraph 4.2, for clause (iii), (vi), (v) and (vi), the following clauses shall be
substituted, namely:-
“(iii) MoEFCC or SEIAA shall consider such projects for clearance based on the recommendations of the
concerned CZMA within a period of sixty days.
(iv) In case the CZMAs are not in operation due to their reconstitution or any other reasons, then it shall be
responsibility of the Department of Environment in the State Government or Union territory Administrations,
who are the custodian of the Coastal Zone Management Plans of respective States or Union Territories to
provide comments and recommend the proposals in terms of the provisions of the said notification to the
Ministry of Environment, Forest and Climate Change.

(v) The clearance accorded to the projects under the CRZ notification shall be valid for the period of five years
from the date of issue of the clearance for commencement of construction and operation.

(vi) For Post clearance monitoring.—

(a) it shall be mandatory for the project proponent to submit half-yearly compliance reports in respect of the
stipulated terms and .conditions of the environmental clearance in hard and soft copies to the regulatory
authority(s) concerned, on 1* June and 31% December of each calendar year and all such compliance reports
submitted by the project proponent shall be published in public domain and its copies shall be given to any
person on application to the concerned CZMA.

(b) the compliance report shall also be displayed on the website of the concerned regulatory authority.
(vii) To maintain transparency in the working of the CZMAs it shall be the responsibility of the CZMA to create

a dedicated website and post the agenda, minutes, decisions taken, clearance letters, violations, action taken on
the violations and court matters including the Orders of the Hon’ble Court as also the approved CZMPs of the

respective State Government or Union Territory”.
(b) in paragraph 8, in sub-paragraph (V),
(1) inclause I relating to CRZ areas falling within municipal limits of the Greater Mumbai, in sub-clause (i),
after item (B), following item shall be inserted, namely:-

“C. The construction of sewage treatment plants in CRZ-I for the purpose of treating the sewage from the

municipal area shall be taken only by the municipal authorities in exceptional circumstances, where no

alternate site is available to set up such facilities, subject to recommendations of the concerngd C: TA:-.
e 4
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Note: The principal notification was published in the Gazette

and approval ny the Central Government. Three times the number of mangroves destroyed or cut during

construction process shall be replanted”;

(i)  in clause 3 relating to CRZ of Goa, after item (jii), the following item shall be inserted, namely:-

“(iiia) such structures shall not be removed and dismantled during the month of June to August:

Provided that the facilities available in these structures shall remain non-operational during the month of

June to August”.

[F.No.19-27/2015-1A-111]

ARUN KUMAR MEHTA, Jt. Secy.

vide number S.0. 19 (E) dated the 6th January, 2011 and subsequently amended as follows:—

S B R

[ —
_—

5.0. 2557 (E), dated the 22nd August, 2013;
8.0. 1244 (E), dated the 30th April, 2014;

5.0. 3085 (E), dated the 28th November, 2014;
5.0. 383 (E), dated the 4th February, 2015;
5.0. 556 (E), dated the 17th February, 2015;
S.0. 938 (E), dated the 31st March, 201 <

S. 0. 1599 (E), dated the 16th June, 2015;

S. 0. 3552 (E) dated the 30th December, 2015;
S. 0. 1212 (E), dated the 22nd March, 2016;
S.0. 4162(E), dated the 23rd December, 2016; and
S.0. 621(E), dated the 23rd February, 2017.

of India, Extraordinary, Part II, Section 3, Sub-section (ii),

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.

ALOK KUMAR

Digitally si
Date: 2017,
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Minutes of the First Meeting of the Committee to Scrutinize Coastal Zone
Management Plans Prepared by Coastal States/ UTs, held on 2" and 3 July
2018 at NCSCM, MoEF&CC, Chennai

459

The Committee under the Chairmanship of Dr. Shailesh Nayak, Former
Secretary, Ministry of Earth Sciences, met at the National Centre for
Sustainable Coastal Management (NCSCM), MoEF&CC on 2nd and 3 July
2018, to scrutinize the Coastal Zone Management Plans (CZMPS) prepared
by agencies authorized by MoEF&CC. List of other Members of the Committee

present at the meeting is at Annex-1.

2.

6.

Director NCSCM presented the High Tide L‘ine, and Ecologically
Sensitive Areas prepared by NCSCM and the Hazard Line prepared by
Survey of India, jointly with NCSCM.

The Committee discussed in detail the methodologies for demarcation
of HTL/ ESAs and especially mapping of seagrass and was satisfied
with the overall mapping approach

The Committee developed criteria and a data sheet for scrutiny of the
CZMPs prepared by the various authorized agencies. The data sheet
was provided to the concerned State/ UTs for providing information in
the prescribed format and is at Annex-2

CZMPs of five coastal states/ UTs were taken up for scrutiny on 2" and
3rd July 2018: i) Karnataka and ii) 5 coastal districts of Maharashtra; iii)
Odisha; iv) Puducherry and v) West Bengal

The following recommendations were made by the Committee

General Recommendations

(1)

(2)

The title of the maps should read as Coastal Zone Management Plan
(CZMP)

The coastal land use and CZMP maps shall be prepared according to
the Manual on Demarcation of High Tide Line and Low Tide Line and
Preparation of CZMP of the Coast of India”.

Color codes and symbols standardized by NCSCM shall be provided to
all authorized agencies for finalizing the CZMPs

Indexing for all the states shall be standardized e. g South to North, Left
to Right etc.

Two sets of maps need to be provided: (i) CZMP map depicting different
CRZ categories and (ii) Coastal land use maps (i.e. land use map used
to define CZMP) categories along with the year in which it was prepared
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Maps of Ecologically Sensitive Areas (ESAs) provided by NCSCM are to
be integrated with the coastal land use map

Boundary of CRZ category should be continuous for seaside and creek
side. It should be single/continuous line to. clearly indicate the
regulation boundary

If legally designated urban areas other than municipality area is
included in CRZ-ll category, details in the form .of supporting
Government notification/act/rules are to be provided in the Report
Classification accuracy and geometric accuracy of the coastal land use
maps must be quantitatively ascertained based on standard protocol
Change analysis of HTL and ESAs should be made by comparing the
CZMP prepared as per CRZ 1991 and the 2011 Notifications
Suggestions/recommendations received during the public consultation
and action taken should be attached to the report as annexure

The committee recommended that only the boundary of the CVCA
resource areas demarcated by NCSCM need to be provided in the CZMP
The Integrated Management Plan (IMP) will be prepared separately by
NCSCM in consonance with the state government and the Community
in conserving the resource areas. When submitted and approved by
MoEF&CC, this will become part of the CZMP. It was suggested by the
Committee that the IMPs may be prepared within a time frame of 1 year
from the date of approval of CZMP

The role of community in resource management in the CVCA shall be
within the governing laws of the State/ Central Government

All layers used in the preparation of draft CZMP maps shall be given to
NCSCM as soft copy (shape file format) for overlaying Hazard Line and
boundaries of CVCA (If applicable)

The revised CZMP maps along with the report and annexures will be
submitted to the Committee on or before 13th July 2018 for further
submission to MoEF&CC by 15t July 2018

The data sheets provided to the States may be duly filled in and
returned to NCSCM with a week.

I. Karnataka

The Government of Karnataka represented by Shri. Ramachandra, Principal
Secretary Environment and Dr. E. Vijay Kumar, Director, Department of
Ecology and Environment presented the background and details of CZMP for
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the coast of Karnataka. This was followed by presentation of the CZMP maps
by NCSCM, which had undertaken the task of preparing the CZMPs for
~ Government of Karnataka. The list of members present along with the filled
in questionnaire is at Annex-3.

There were no specific recommendations, other than the general
recommendations provided above.

Il. Maharashtra

The Government of Maharashtra represented by Dr. B.N. Patil, Director,
Department of Environment presented the background .and details of CZMP
for the coast of Karnataka. The list of participants from Government of
Maharashtra and the Institute for Remote Sensing (IRS), Anna University,
Chennai, the agency appointed by the Government of Maharashtra for
. preparation of the CZMPs along with the filled in questionnaire is at Annex-4.

The Committee was informed that CZMPs for four coastal districts have been
submitted to MoEF&CC, Government of India and the remaining maps that
are being prepared by another agency, the National Centre for Earth Science
Studies (NCESS), Thiruvananthapuram except Sindhudurg, is yet to be
received by the Government of Maharashtra.

Maps prepared by IRS, Anna University, Chennai for the coastal districts of a)
Greater Mumbai; b) Mumbai Sub-Urban; c¢) Raigad and d) Ratnagiri were
scrutinized in detail by the Committee. Individual maps in hard and soft copy
were analyzed. The following are the important observations of the
Committee:

(a) Area of Saltpans /aquaculture ponds should be shown as CRZ IB
category instead of marking as intertidal zone

(b)  HTL, where found to end abruptly, should be closed in consultation with
NCSCM without affecting the CRZ regulations/management plans

(c) Itis necessary to incorporate existing roads/ STP/ MSW Dumping sites/
authorized structures etc. on the CZMPs

(d)  Bunds shall be clearly demarcated in the CZMP

(e) As a pari of the Public Hearing, representation to change the CRZ
categories for Gorai-Manori area was suggested to the Committee. The
Committee opined that this was not under the purview of the
Committee




(f) Common meeting of NCESS, IRS and NCSCM shall be conducted to
finalize the Maharashtra CZMP and maintain uniformity in maps

(8g) CZMP maps for Sindhudurg were presented to the Committee, however
since NCESS was not represented, the clarlﬂcations sought by the
Committee was not provided

lil. Odisha

The Government of Odisha was represented by Dr. K. Murugesan, Director,
Department of Environment, Dr. Debasish Roy, Senior Scientist, Forest and
Environment Department and Dr. P. Kumar, Scientist, ORSAC. Dr. Roy
presented the background and details of CZMP for the coast of Odisha. The
CZMP maps have been prepared by Odisha Space Application Centre (ORSAC)
and Dr. P. Kumar presented the maps. The list of participants from
Government of Odisha along with the filled in questionnaire is at Annex-5.

The Committee was informed that the Coastal Land use maps were prepared
in 2014 by the Odisha State Remote Sensing Centre (ORSAC). The High Tide
Line and Low Tide Line were authenticated by SAC, Ahmedabad. The HTL and
ESAs were updated using the maps provided by NCSCM. Further, the
Committee appreciated that public consultations were conducted by the
State Government while preparing the CZMP maps.

The following are the important observations of the Committee:

(a) Land use classification errors need to be rectified in all maps. Due to
this, categorization of CZMP are to be modified.

(b)  De-notification of Forest Areas should be shown on the map as well as

details should be given in the report

IV. Puducherry

The Government of Puducherry was represented by Smt. R. Smitha, Director,
Department of Science Technology and Environment (DSTE). The list of
participants from Government of Puducherry and the Institute for Remote
Sensing (IRS), Anna University, Chennai, the agency appointed by the
Government of Puducherry for preparation of the CZMPs, along with the filled

i

in guestionnaire is at Annex-6. Shri. K. Kalamegam, Junior Engineer, DSTE -

presénted the background and the draft CZMP maps of Puducherry to the
Committee along with Scientists from [RS, Anna University, Chennai. The
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Committee noted that Government of Puducherry is located at four locations
bordering other coastal States along the coast of India as follows:

1. Puducherry: Bordering Tamil Nadu

2. Karaikal: Bordering Tamil Nadu

3. Mahe: Bordering Kerala

4. Yanam: Bordering Andhra Pradesh

Due to this geographical distribution, the Committee obined that the
respective State boundaries must be clearly demarcated on the maps. There
were no specific recommendations, other than the general recommendations
provided above and also requirement to prepare land use map to define
CZMP.

V. WestBengal

The Government of West Bengal was represented by Mr. Sandipan
Mukherjee, Chief Environmental Officer and Member Secretary, West Bengal
State Coastal Zone Management Authority (WB-SCZMA), who presented the
background and details of CZMP for the coast of West Bengal. The list of
participants from Department of Environment, Government of West Bengal
and the Institute of Environmental Studies & Wetland Management (IESWM),
along with the filled in questionnaire is attached at Annex-7.

The following are the important observations of the Committee:

(a) The coastal land use and CZMP maps were prepared according to the
Manual on Demarcation of High Tide Line and Low Tide Line and
Preparation of CZMP of the Coast of India”

(b)  Two separate maps as required have been prepared

(c) There is an issue of defining the CZMP categories in the Sundarban,
West Bengal, as the area also has been designated as a Biosphere
reserve. According to the Notification, 2011, the BSR areas are to be
categorized as CRZ-l. However, it has been noticed that as per the
definition of identifying coastal regulation zone in the same notification,
i.e. areas between HTL and LTL and 500m from HTL and the 100m
from estuary or width of the creek, this area will be outside CRZ. The
Committee is of the opinion that in this case, the basic definition of CRZ
to be used, as this area is substantially terrestrial with many towns,
villages etc., having population of more than 43 lakhs.




(d)  The international boundaries should be drawn as per the SOI.

(e) The Hazard Line is yet to be received from SOI for West Bengal. The
NCSCM is requested to expedite

(f) It has been noticed that the archeological sites identified by ASI and the
Horse Shoe Crab habitats identified by ZSI, Nesting Ground of Birds
have not been shown. NCSCM has to ensure that these are included

- (8) The map should be based on Open Series Maps Grid format of SOI

(h)  The LTL has been seen demarcated landward of mudflats in certain
maps. Normally LTL is on the creek ward side the mudflats. This may
be verified and corrected.

The meeting ended with thanks to the Chairman and all the Members of the
Committee.

Lo




Annexure -¢5
OFFICE OF THE D[WS!O{VAL FOREST OFFICER:PURYI WILDLIFE
DIVISION:CHA &5 4 TIRTHG RO4D, PURs

L) S -
Men_y_o No.__ .77 } G £ -69/2018
.Dated: Punt ' 18+ -
TO‘,
-’a - The Director Environment _cﬂm-
o Special-Secre-tary to Gowt.
Forest & Environment Department Govt. of Odisha.
Sub: - Coastal Zone Management Plan (CZMP), of- Odisha
Ref:- Your Office Memo No. 4345 dt. 21.04.2018 addressed to Collector, Puri.
Sir,

Apropos to our telephonic discussion ang Personal discussion with Collector,
Puri —cum- Chairman, District Coastal Zone Management Committee of Puri district, meeting of
DCZMC of Puri District was helg on 27.06.2018 under the chafrmanship of collector Puri. The

list of members present in the Mmeeting is Annexed along this.

The member convener Placed all the 27 CRZ Maps in 1: 25,000 Scale-meant for
Puri District. Thorough discussion was made on the maps prepared by ORSAC and
authenticated by National center for sustainable Coastal Management, Chennai, After
discussion unanimous decision was taken raising some objection and placing some suggestion

before the authority for consideration

Accordingly one proceeding has been Prepared and approved duly by the
chairman DCZMP, pPuyri. The same is enclosed for your king perusal & needful action,

Yours faithfully, -
R S
[, L

Divié‘:""/c;riﬂérf Forest Officer,

: SPuri Wildlife Division Puri.
2 2y T ) O g !

Memo No-;j.u;/q{ / Dated, &/ '7 /c%

Copy forwarded to the District Collector-cum- Chairman- DCZMP, puyri for

e

information and hecessary action. _ wdf

2 Divisional Forest Officer
" ‘ © ¥Puri Wildiifs Division
Memo No..??-j 2y Dated. 2{/?/5-3 . :
Copy forwarded to Al the members of DCZMP_, Puri for information and

hecessary action, ' . Q -
)

N

, Divisional Forest Officer
: o S Puri Wildiife' Division
{1y, ) =
Memo No.f))._fic /Dated.&} 7 /}5»
- Copy forwarded to the Principal Chief conservator of Forests, Wildlife & Chief
Wildlife Warden, Odisha, Bhubaneswar for information and necessary action.

*.Q A

Division&l Forest Officer
BPuri Wildlife Division

TEF




Proceeding 01_’- Districf C’oastaj Zone Monitoring Committee
Meeting on 27.06.2018.

The meeting of District Costal Zone monitoring - Committee, Puri was held on
27.06.2018 under the chairmanship of the District Collector Puri. The members present
in the meeting is listed as Annexure-|. . -

At the outsét, the Divisional Foresl Officer Puri (WL) Division-cum-Member

Convener DCZM Committee welcomed the chair and the members present.

The Member Convener appraised the Committee that the Odisha Space
- Application Center (ORSAC) Bhubaneswar has prepared 27 CRZ maps i 1:25000
scale for Puri district coastal zones classifying as CRZ LILILIV, demarcating high tide
line (HTL) and low tide line (LTL), ecological sensitive areas provided by MOEF & CC
and authenticated by National centre for sustainable costal management, Chennai. Al
the maps were displayed and suggestions were invited from all members and furnished

below

Suggestion on map No-26 (sheet no- E45B8/1 3ISW)

1. Sipasarubali-beach area west to Mangala river towards Satpada for 3 Kms
should be kept under CRZ ~| instead of CRZ-IA as Samuka Tourism Project is

going to be established there.
2. Western bank of Mangala river should be CRZ-ll like its eastern bank as Pur

town is expanding.

Suggestion on map No-13 (sheet no- E45B/06/NE)

There is lot of tourisim potential especially eco-tourism in the area and eco-
tourism facilities in miniature from have been developed in villages like Satapada,
'Alupatna, Gangadharpur, Sipakuda, Mirjapur, Gabakuda etc. through which lot of
tourists get into Chilika lagoon to enjoy the rare Irawaddy Dolphins as well as
varieties of migratory birds and the scenic beauty of lake Chilika. The landward
side along the outer channel area of Chilika lagoon i.e. from Salapada 1o
Gabakunda over a length of about 12 Kms has been indicated / mapped as CRz-
Il and as per the prescriptions of the Notification, no development work can be
taken up upto 200 mt from the HTL which is designated as No Development
Zone (NDZ). It is suggested that the siretch of land mass from Satapada to
Gabakunda, along the tidal influenced inland water body (Chilika Lagoon) may
be considered to be included / marked as CRZ-Il for future development of

tourism infrastructure.

me
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Suanestion b o Nowto (sheet no- E458/02/SE)

. Ramalenka under Krushnaprasad block-Qne prawn . hatchery s already
constructed. But due to objection by the local villagers, the water supply from the
Sea cannot take place Hence. Ramalenka to Seashore road (existing within

forest land) may be declared as CRZ-Il

f

“General view
=2eneral view

"~ {a8) Cadastral (village) maps in 1:3960 or the nearest scale shall be ysed as the base
map. _

(b)  The features like fishing villages. common properties  of - the fisherman
communities, ice plant, fishing platform or areas of infrastructure facilities for
local communities such as dispensaries, roads, schools ete. shall be indicated in
the cadasfr_al maps.

(c) 200 meter line from seaward side to be demarcated near the development areas
in the field. : | :

(d)  Authorized structures constructed towards seaward side viz, Light house.
Panthanivas.. BNR guest house elc lo be geo tagged and indicated on map.

(e} CDpP (Compressive Development Plan) of Puri town should be part of the CZm

Plan.

, Al the end, Divisional Forest Officer cum- member convener of the monitoring
Commiltee Puri extended vote of thanks to the chair & participated members.
e - :\'. /J&\
Sl
District Magistralte & Colfeclor,
~ Cum-Chairman,
District Cozstal Zone Monitoring Committee,
Puri.




Meeting of the District Coastal Zone Monitoring Commiittee,
Puri Dated. 27.06. 2018 at 5 ;

.30 P.M.
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